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LIST OF DATES

PARTICULARS
05.11.2008 Environment Clearance (‘EC’) was granted to

M/s Jaypee Roorkee Cement Grinding Unit (a
it of M/s Jayprakash Associates Ltd) by the
Ministry of Environment, Forests and Climate
Change (‘MoEFCC’), for cement grinding unit
2.0 MTPA) in village Nalhedi Deh Veeran,
Pargana  Bhagwanpur, Roorkee, Pohna
Ekbalpur Road, Haridwar, Uttarakhand.
(Unit’)

The said EC imposed certain specific and
seneral conditions to be complied with by the
Unit.

Ws Jaiprakhash “Associates Ltd and MJs
laiprakash Cement Corporation Ltd transferred
all its business t0 M/s UltraTech Cement Ltd
(Respondent No. 4/UltraTech’), under a
scheme of arrangement approved by National
Company Law Tribunal, Mumbai on
15.02.2017 and National Company Law
Tribunal, Allahabad on 02.03.2017.

22.03.2018 | The MoEECC transferred the EC of the Unit in
fie name of M/s UltraTech Cement Ltd in view
of the change in ownership of the Unit from M/s
hiprakash Associates Ltd to M/s UltraTech
Cement Ltd.
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| 24.08. 019 “The Unit obtaineH_C_o—nﬁdat_eE Consentm

Operate from the Uttarakhand Pollution Control
Board (‘Uttarakhand PCB’) vide letter no
UEPPCB/HO/Con-J-43/2019/61() that is valid
up to 31.03.2024.

A Complaint/Letter Petition dated 13.03.2023,

14.03.2023

was received by National Green Tribunal,

Principal Bench- New Delhi (‘Tribunal’) from

Raju  Saini (‘Applicant’), regarding

environment pollution by the Grinding Unit of

UltraTech Cement Ltd situated in the Roorkee

District of Haridwar, Uttarakhand.

The Complaint alleged the following:

_ That a lot of pollution is caused by the

Unit, specifically the water of the village

surrounding the Unit has become

contaminated.

i. Due to watexr contamination, the water
is no longer fit for drinking, and

people arc suffering from serious

contaminated water and are facing
breathing issues.

ii. Animals are also falling ill due to
consumption of the contaminated
water.

iii. Lastly, crops are getting spoiled in the

agricultural fields.

diseases due 10 drinking  the |
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\_31.07.2—023“ The Tribunal passed an Order, registerag an

19.08.2023

The Joint Committee conducted a joint_

Original Application (“OA™) based on the
Letter Petition dated 13.03.2023.

The Tribunal further constituted a Joint
Committee (‘Joint Committee’) comprising of
the Uttarakhand PCB and District Magistrate,

Haridwar and ordered the Joint Committee to

visit the Unit to verify the factual situation and

take remedial measures.

The Joint Committee consisted of the following

members:

i. District Magistrate Haridwar;

ii. Divisional Forest Officer, Forest Division,
Haridwar;

iii. Deputy District Magistrate Haridwar;

iv. Roorkee Area Officer from Uttarakhand
PCB.

Further, the Tribunal directed the Joint
Committee to file a Factual and Action Taken

Report within 2 months.

inspection of the Unit. During the visit the Jomt
Committee collected water samples from the
Inlet/Outlet of the sewage treatment plant
(‘STP’) and the tube well located in the
agricultural land near the Unit. The said water

samples were given to a laboratory recognized

by the Government of India for testing.
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[ Before the visit the Applicant was contacted on—[

his phone by the Joint Committee, so that the
Applicant could be requested to be present at the
Unit. However, one number of the Applicant
was found switched off and there was no
communication from him on the other number.
After this, Monika Bhave, Revenue Sub
Inspector of Village Nanhera Annatpur area,

contacted the Applicant’s Father Shri Beluram
and requested him to appear before the Joint
Committee, but the Applicant’s father also
expressed his inability to do so. During the
investigation of the Unit, Joint Committee
member Deputy District Magistrate, Roorkee
again talked to the Applicant on the phone and
he was requested to be present during the
inspection of the Unit, but the Applicant

expressed his inability to attend.

25.08.2023

26.08.2023 |

The Joint Committee sent a letter to the
Applicant requesting him to be present at the
Unit, during the next inspection of the Unit to
be conducted by the Joint Committee on

26.08.2023.

The Joint Committee once again visited the Unit

for inspection. During the inspection the Joint
Committee took ambient air quality and
groundwater samples from the Unit and sent
them to an approved laboratory recognized by

the Government of India for testing.

|

213



The Applicant was contacted on phone by the
concerned Revenue Sub-Inspector Monica
Bhave, but still he did not come to the Unit
during the inspection. During the inspection of
the Unit, the Joint Committee also went to the
house of the Applicant and talked to the
Applicant’s father. The Applicant’s father
verbally informed the Joint Committee that
UltraTech is not causing any kind of pollution
in the village. Further, the health of animals and
humans is fine. Despite many efforts by the
Joint Committee, the Applicant did not appear

at the time of the joint inspection.

26.08.2023

Shri Akram Javed in capacity as the Gram
Pradhan , Village Nalhera along with Shri
Sandeep Saini (former Pradhan, Village
Nalhera) and Mandeep Beni (former Pradhan
Village Nalhera) addressed a letter to the
Chairman of the Joint Committee, stating that
the villages do not have any problem in
breathing. It was further stated that there has
been no damages to animals and crops either. It
was submitted in the Letter dated 26.08.2023
that the Respondent No. 4 has always supported
the villagers in development works and the
Complaint made by the Applicant is baseless

and completely wrong.

04.09.2023

The Joint Committee submitted the Joint
Committee Report/Factual ~Action Taken
Report to the NGT (‘1% Report’).
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i.

ii.

“The Joint Committee made the following
conclusions in its 1% Report regarding water

samples collected from the Unit:

At the time of inspection, water samples were
collected from Inlet and OQutlet of the STP
present at the Unit. The samples were given

to a laboratory recognized by the

Government of India for testing.  The

analysis report of the laboratory found the
water samples to be as per the standards.

Water samples were collected from the tube
well located in the agricultural land near the
Unit and from the vacant hand pump in
Village Nanheda Anantpur, and send to the
laboratory recognized by the Government of
India for testing. The analysis report of the
Jaboratory found the water samples to be as

per the standards.

. During the inspection, the Joint Committee

also inspected the sugarcane crops growing in
the fields around the Unit. The condition of
the crops in the fields located around the Unit
were found to be fine. Further, at the time of
inspection of the crops, a farmer who was
present there, named Ravindra son of Shri
Jairam, resident of Nanhera Annatpur, told the
Joint Committee verbally that his agricultural

crops were in good condition.
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[13.09.2023

The Tribunal passed an Order, noting that the
Joint Committee did not look into the aspect of
compliance by the Respondent No. 4 with the
obligations of Environment Clearance (‘EC’),
Consent to Establish (‘CTE’), Consent to
Operate (‘CTO’) to be obtained for the Unit.
The Tribunal directed the Joint Committee to
verify the factual position regarding compliance
by the Respondent No. 4 with the EC/CTE/CTO
of the Unit, and submit an Additional Factual
and Action Taken Report within 6 weeks.

21.10.2023

The Joint Committee visited the Unit to conduct

inspection.

31.10.2023

The Joint Committee again visited the Unit to

conduct inspection.

18.11.2023

Joint Committee submitted the Additional
Factual and Action Taken Report (‘2" Report’)
to the Tribunal in which the Joint Committee
concluded that the Respondent No. 4 had
obtained the necessary EC/CTE/CTO for the

Unit.

The Joint Committee made the following

conclusions in its 2nd Report regarding the EC,

CTE, CTO of the Unit:

i, That the Unit was granted EC on 05.11.2008
by the MoEFCC.

ii. That the Unit obtained Consent to Operate
from the Uttarakhand PCB vide letter no
UEPPCB/HO/Con-J-43/2019/610  that is
valid up to 31.03.2024.

.

216



The Joint Committee further stated in the 2"
Report that the Unit has complied with all the
specific and general conditions imposed on the
Unit by the EC dated 05.11.2018.

28.11.2023 | The Tribunal passed an Order in which it was

noted by the Tribunal that:

i.

il.

iil.

The Joint Committee did not look into the
aspect of utilization of Corporate Social
Responsibility (‘CSR’)/Corporate
Environment Responsibility (‘CER’) funds
by Respondent No. 4.

The Joint Committee has made an
vague/incomplete report with respect to
condition no. xi regarding development of
Green belt in and around the Unit. The
Joint Committee has mentioned that
although Unit has developed green belt on
the premises but Green belt does not have
three rows everywhere and advised to plant
more trees to develop proper three rows
green belt on the premises. Unit had plant
310 trees in the period from April 2023 to
September 2023. The Joint Committee has
not mentioned as to whether the Respondent
No. 4 has developed a 33% green belt or not.
The Joint Committee has also not given any
specific details regarding utilization of
treated effluent/sewage and management and

disposal of hazardous and other waste by the

Unit.
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The Tribunal directed to submit additional
report within 2 months and also directed
registry to serve a notice to Respondent No. 4
and make them a party to the case. Further,
the Tribunal ordered applicant to file
objection to the report of Joint committee and

respondent i.e. the Respondent No. 4 to file a

response within 2 months. J
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ATWAN-E-GHALIB COMPLEX,
MATA SUNDRI LANE,

NEW DELHI — 110002

PH: 011-46511000/1099
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PLACE: NEW DELHI
DATE:2£.01.2024
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IN THE MATTER OF:
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State of Uttarakhand & Ors. ...Respondents
MEMO OF PARTIES
Raju Saini
Son of Shri Veluram,

Resident of Village Nanheda,

Annatpur Pargana and

Tehsil Roorkee, District Haridwar,

Uttarakhand ...Applicant
-Versus-

State of Uttarakhand

Through Principal Secretary,

Environment,



Government of Uttarakhand

District Magistrate, Haridwar
Collectrate Bhawan, Roshnabad,
Haridwar,

Uttarakhand

Pin No. 249403

Uttarakhand Pollution Control Board
Gaura Devi Paryavaran Bhawan,

46 B IT Park, Sehstradhara Road,
Dehradun (UTTARAKHAND),

Ph No-(0135)-2658086,

Fax-(0135)-2718092

M/s UltraTech Cement Ltd
"B" Wing, 2nd floor,
Ahura Centre Mahakali Caves Road,

Andheri (East) Mumbai 400093, India
CIN: L.26940MH2000PLC128420
Ph No-(+91-22-66917800

+91-22-66928109

...Respondent No. 1

...Respondent No. 2

...Respondent No. 3

...Respondent No. 4
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 420/2023

IN THE MATTER OF:

Raju Saini ...Applicant
-Versus-

State of Uttarakhand & Ors ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 4 IN
COMPLIANCE OF THE ORDER DATED 28.11.2023

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1. It is submitted at the outset, that the OA No. 420/2023
(‘OA’) filed before this Hon’ble Tribunal is not
maintainable and is liable to be dismissed in /imine, as no
cause of action is made out from the Complaint/Letter
Petition filed by the Applicant dated 13.03.2023 and further
the Factual & Action Taken Report (‘1 Report’) & the
Additional Factual & Action Taken Report (2" Report’)

of the Joint Committee discloses no material indicating any
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environment pollution being caused by the Unit in excess of
the environment rules and norms. The 1% Report and the 2™
Report of the Joint Committee, amply demonstrate that the
allegations in the Complaint were exaggerated and
unfounded. A copy of the 1% Report and the 2m Report of
the Joint Committee is annexed herewith as ANNEXURE
A-1 and ANNEXURE A-2 respectively.

It is submitted that a PIL litigant has to lay a factual
foundation for his averments on the basis of which such a
litigant claims the reliefs. The information should not be
vague and indefinite. Proper pleadings are necessary and the

litigant cannot approach the court to have a fishing or roving

inquiry.

In the case of State of Madhya Pradesh v. Narmada

Bachao Andolan and anr (2011) 7 SCC 639, the Hon’ble

Supreme Court held that:
“13. Strict rules of pleading may not apply in PIL,
however, there must be sufficient material in the
petition on the basis of which Court may proceed. The
PIL litigant has to lay a factual foundation for his
averments on the basis of which such a person claims
the reliefs. Information furnished by him should not
be vague and indefinite. Proper pleadings are
necessary to meet the requirements of the principles
of natural justice. Even in PIL, the litigant cannot
approach the Court to have a fishing or roving
enquiry. He cannot claim to have a chance to establish

his claim. However, the technicalities of the rules of
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pleading cannot be made applicable vigorously.
Pleadings prepared by a layman must be construed
generously as he lacks standard of accuracy and
precision particularly when a legal wrong is caused to

a determinate class.”

Further, the case of Vijay Kumar v. State of U.P. 2023 SCC
OnLine NGT 404, has similar facts to the present case
wherein a complaint was filed by a person regarding air and
water pollution by a plant. The National Green Tribunal
(‘NGT”) constituted a joint committee for inquiry into the
alleged facts. The Joint Committee disclosed in its report to
the NGT that no environment pollution was being caused by

the plant. The NGT held that:

“40 Applicant did not give specific details of the
alleged hazardous chemicals released by the industry,
nature of effluent etc. yet considering the complaint
that the alleged pollution by the industry is causing
health hazards to the local residents by functioning in
a manner which violates environmental laws and
norms, Tribunal proceeded further and sought a
factual report by constituting a Joint Committee.
...With regard to water pollution, Joint Committee
collected samples and found discharge of the effluents
meeting prescribed standards and within permissible
limits. Similarly, with respect to air pollution, Joint
Committee found that the boiler and accompanied
equipment control air pollution effectively and the
discharged smoke meet the standards prescribed under

Air Act, 1981. Unit was inspected by Joint Committee
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when it was functional. All the instruments and
equipments dealing with water and air pollution were
found functional. Industry has obtained statutory
consents/NOC/Clearance required under Water Act,
1974 and Air Act, 1981 as also authorization under
HoWMTM Rules, 2016 from the Competent Authorities
which were validly operating at the time of inspection
and even today. For the functional requirement of fresh
water, industry is abstracting ground water from 3
borewells in respect whereof it has obtained NOC. It
had installed mechanical flow meter on all the
borewells and the flow mater reading was also
available to the Joint Committee meaning thereby the
quantity of ground water extracted by the industry was
well recorded. Treated effluent is being re-used to
some extent and rest disposed of in the drain.
Housekeeping maintenance, however, was not found
very appropriate and satisfactory by Joint Committee
and it recommended to improve the same.

41. The allegations regarding emission of hazardous
chemicals and discharge of polluted effluents etc. by
the industry have not been found correct by Joint
Committee. These findings as such, we find, have
neither been shown to be incorrect or false by the
Applicant in its objections dated 25.09.2022. On the
contrary, the grievance of Applicant is that the Joint
Committee should have proceeded to make some
further enquiry on aspects which are not part of the
complaint as such nor within the directions of

Tribunal and in fact virtually travel in the realm of
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roving and fishing enquiry particularly, when the
unit has not been found to cause any water or air
pollution on the basis of scientific analytical reports
obtained from the Competent Testing Labs of
UPPCB. In these circumstances, we find no
substance in the objections raised by the Applicant
and also no reason for not to accept the report
submitted by Joint Committee. The recommendations
made by Joint Committee, we find, are broadly by way
of abundant precaution and to ask the industry to show
even better performance but do not disclose any
violation of environmental law or norm.

42. Even otherwise when we examine objections laken
by applicant in his letter petition as also the objections
filed to Joint Committee Report, we find shallowness
in the allegations and an attempt to have an enquiry
beyond the activities of proponent to find out some
fault, that too, without providing any material to show
nexus of the activities of proponent with such
probable faults.

43. In the objection to Joint Committee Report, one of
the objections is that Joint Committee Report has not
dealt with the aspect of giving consent to the industry
running in densely populated area affecting local
resident's health adversely. It further says that the
residents living in the vicinity of the industry are
affected by ground water, air and suffering various
diseases like Cancer, Kidney failure, Ashthma, skin

related problems efc.
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44. The Applicant has not provided any material or
details of the person(s), even by way of illustration, to
show the sufferance as pointed out in the objections
to the Joint Committee Report. It is also not clear as
to how various diseases mentioned in the objections
are related to the activities of the proponent. In the
absence of any material provided by the Applicant, it
could never be imagined or expected from a Joint
Committee constituted by Tribunal to collect factual
information by undertaking a door to door survey of
all the residents in the area to find out whether any one
of them is suffering any disease and if so, reason
behind that etc. Such kind of enquiry, in our view, is
not expected from a Joint Committee appointed by this
Tribunal to find out factual details in respect of
industrial unit and also to find out whether it is causing
any pollution or not.

45. The allegations with regard to contamination of
ground water is made but nothing has been placed on
record to show as to how contamination has been
caused by the proponent when it has been permitted
to extract ground water through permitted source by
the Competent Authority and no material has been
placed on record to show that any contamination to
ground water has been caused due to any industrial

activity of the proponent.

47. Several objections are over-lapping stating that
hazardous chemicals and harmful gases are being

released by proponent without giving details of such
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chemicals and gases which in the industrial activities
of proponent are liable to be released, particularly
when the Joint Committee on the basis of samples
collected has shown that no polluting activities were

found on the part of the industry in question.

51. In substance, various objections mostly are over-
lapping, have nothing to do with the subject matter
which was taken cognizance by the Tribunal to call for
the factual report and in the absence of any substantial
objections to the correctness of the findings of the Joint
Committee Report, we do not find any reason not to
accept the same.

53. In the circumstances, we reject the objections
filed by Applicant, and accept Joint Commiittee
Report. We do not find any material to show that
there is any violation on the part of industrial
proponent with regard to environmental laws and
norms which require any interference or issue of
direction or even remedial, preventive or punitive

action by this Tribunal.”

5. Further, in the case of Ashok Kumar Pandey v. State of
West Bengal, (2004) 3 SCC 349, the Hon’ble Supreme
Court held that:

“The Court has to be satisfied about (a) the
credentials of the applicant; (b) the prima facie
correctness or nature of information given by him;
(c) the information being not vague and indefinite.

The information should show gravity and seriousness



involved. Court has to strike balance between two
conflicting interests; (i) nobody should be allowed to
indulge in wild and reckless allegations besmirching
the character of others; and (ii) avoidance of public
mischief and to avoid mischievous petitions seeking
to assail, for oblique motives, justifiable executive
actions. In such case, however, the Court cannot
afford to be liberal. It has to be extremely careful to
see that under the guise of redressing a public
grievance, it does not encroach upon the sphere
reserved by the Constitution to the Executive and the
Legislature. The Court has to act ruthlessly while
dealing with imposters and busy bodies or meddlesome
interlopers impersonating as public-spirited holy men.
They masquerade as crusaders of justice. They pretend
to act in the name of Pro Bono Publico, though they
have no interest of the public or even of their own o

protect.”

Lastly, in the case of 4 Hamsaveni and ors v. State of Tamil
Nadu and anr (1994) 6 SCC 51 the Hon’ble Supreme Court
held that:
«5. The purpose of a writ petition under Article 32 is
not a fishing or roving enquiry. The petition can
succeed only if the Petitioner makes out a case of

violation of any fundamental right.”

It is submitted that in the present case, a Complaint/Letter
Petition was sent by the Applicant to the Tribunal regarding

environment pollution being caused by the Unit. The
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Complaint alleged that a lot of pollution is caused by the
Unit specifically the water of the village surrounding the
Unit has become contaminated:

1. Due to water contamination, the water is no longer fit
for drinking, people are suffering from serious
discases due to drinking the contaminated water and
having trouble in breathing.

ii.  Animals are also falling ill due to consumption of the
contaminated water.

iii.  Lastly, crops are getting spoiled in the agricultural

fields.

The original hindi version of the Complaint and translated

English version is reproduced herein:

dar #,

s gRa rfgeor
wIE FIE g3

FrofeT AT,
a5 fEee-110001

Ry aees Wi e Rufy oW AeesT WeeT 7 agde
Feh foren gRe@r ¥ oy &
AT S,

frdesr & 5 it 7107 o AeREl AR & fard €1 grdf wor & ama A
seeres W T $FET § 3hd e ey &7 A & AR e & 3w
Tre T Y ST ¥ 3Hd e & EaR ST WGuoT herdm ST & R
a1 T S & TR § ST O e A T 3R e 9
T sisie S AIRE @ @ § 7 et st AR g W g Wl A
Fae T & W & AR g 9 F Reawa @ ool §1 3 3 bEd &
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TEEOT ST AT I el H Rl 3o TR W FAGAIRA TR S

IS AT ST T o AR S ¥ Wi § & IH Bl F g
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fesin: 13.03.2023 oTif

e B gF AT
JoA e I
qegsl  HAdR
qWET @ dgde
sy forerm gRear

AY. 8077062611/
8532944058

“To,

National Green Tribunal

Faridkot House

Copernicus Marg New Delhi-110007

Sub: Regarding Ultratech Cement Limited situated in
village Nalhera Annatpur Paragana and Tehsil

Roorkee District Haridwar.

Sir,



It is requested that the applicants are residents of
Village Nalhera Annatpur. There is an Ultratech
cement factory in the village of the applicants. The said
factory is in a populated area and there is agricultural
land around the factory. So much pollution is spread
by the said factory that the water of the entire village
has become polluted which is no longer fit for drinking
and people are suffering from serious diseases due to
drinking the water and animals are also falling ill.
Crops are getting spoiled in the fields and breathing is
also becoming difficult. If no action is taken against the
said factory then the people around the factory will be
forced to leave the village and go somewhere else and
about 15-20 thousand people will become homeless.
Therefore, it is necessary and desirable to check the
pollution being spread by the said factory and shift the

said factory to some other place.

Therefore, it is requested to that the pollution being
spread by the said factory should be investigated and

appropriate action should be taken.”

[t is submitted that in the present case it is crystal clear that
the Applicant has approached this Hon’ble Tribunal through
a flimsy one page Complaint Letter that contains vague and
incomplete facts regarding the alleged environment
pollution being caused by the Unit. The Applicant has failed
to make out a case and has further failed to place on record
any material to show that there is any violation by the Unit

of the Respondent No. 4 with regard to environmental laws
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and norms which require any interference or issue of

direction or even remedial, preventive or punitive action by

this Tribunal. It is submitted that the:

i

iii.

The Applicant has not placed on record any
facts/material/evidence to showcase that any
contamination of water of the surrounding village has
been caused due to industrial activities being
undertaken in the Unit of Respondent No. 4.

The Applicant has made allegations with regard to
contamination of water in the village surrounding the
Unit, but no facts/evidence have been placed on
record to show as to how the said contamination of
water has been caused by the Unit of Respondent No.
4.

The Applicant has not provided any
evidence/material/details of the person(s), even by
way of illustration, to show the sufferance as pointed

out.

It is submitted that the reckless and negligent behaviour of

the Applicant is evident from the fact that after filing of the

Complaint the Applicant has actively avoided the

proceedings and has made no attempt to contribute in the

inquiry process undertaken by the Joint Committee.

i.

As per the contents of the 1% Report of the Joint
Committee, on 19.08.2023, before the 1% inspection
of the Unit by the Joint Committee, the Applicant was
contacted on his phone by the Joint Committee so that
he could be requested to be present at the Unit during

the inspection. However, one mobile number of the
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il.

iii.

Applicant was found switched off and there was no
communication from him on the other mobile
number. After this, Monika Bhave, Revenue Sub
Inspector of village Nanhera Annatpur area,
contacted the Applicant’s Father Shri Beluram and
requested him to appear before the Joint Committee,
but the Applicant’s father also expressed his inability
to do so. During the investigation of the Unit on
19.08.2023, Joint Committee member Deputy
District Magistrate, Roorkee again talked to the
Applicant on the phone and he was requested to be
present for the inspection of the Unit, but the
Applicant expressed his inability to attend.

The Joint Committee even sent a letter to the
Applicant dated 25.08.2023, requesting the Applicant
to be present at the Unit for the next inspection to be
conducted on 26.08.2023. A copy of the letter dated
25.08.2023 is annexed herewith as ANNEXURE A-
3.

Despite repeated reminders, the Applicant was not
present during the inspection conducted by the J oint
Committee on 26.08.2023. The Applicant was
contacted on phone by the concerned Revenue Sub-
Inspector Monica Bhave, but still he did not come to
the Unit during the inspection. A copy of the letter
dated 26.08.2023 sent by Revenue Sub-Inspector
Monica Bhave to the Divisional Forest Officer,
Haridwar, informing that the Applicant failed to

appear during the inspection of the Unit on
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26.08.2023 even after being personal informed by
him is annexed herewith as ANNEXURE A-4.

As per the contents of the 1% Report of the Joint
Committee, during the Unit inspection, the Joint
Committee also went to the house of the Applicant
and talked to the Applicant’s father. The Applicant’s
father verbally informed the Joint Committee that the
Respondent No. 4 is not causing any kind of pollution
in the village. Further, the health of animals and
humans is fine. Despite many efforts by the Joint
Committee, the Applicant did not appear at the time

of the inspection.

It is submitted therefore, that the reckless and callous attitude
of the Applicant is amply evident from the contents of the
Complaint and his repeated ignorance of the requests by the
Joint Committee to be present during the inspections of the
Unit. It is submitted that the negligent attitude of the
Applicant is enough to showcase that the present Complaint
is nothing but an attempt to make this Hon’ble Tribunal
indulge in a fishing and roving exercise in the functioning of

the Unit, in the hope to find something wrong.

It is submitted that nevertheless, Shri Akram Javed in
capacity as the Gram Pradhan , Village Nalhera along with
Shri Sandeep Saini (former Pradhan, Village Nalhera) and
Mandeep Beni (former Pradhan Village Nalhera) addressed
a letter to the Chairman of the Joint Committee dated
26.08.2023, stating that the villages do not have any
problem in breathing. It was further stated that there has
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11.

been no damages to animals and crops either. It was
submitted in the Letter dated 26.08.2023 that the
Respondent No. 4 has always supported the villagers in
development works and the Complaint made by the
Applicant is baseless and completely wrong. A copy of the
letter sent by Shri Akram Javed (Gram Pradhan, Village
Nalhera) to the Chairman of the Joint Committee dated
26.08.2023 is annexed herewith as ANNEXURE A-3.

10.1t is submitted further, that the Joint Committee has filed two

Reports before this Hon’ble Tribunal concluding that the
Unit of the Respondent No. 4 is in compliance with all the
environment rules and norms. It is imperative to note herein
that the Joint Committee is constituted of the following
people who are experts in their field and who have given a
clean-chit to the Unit of the Respondent No. 4 in their two
Reports i.e. no violation of environmental norms or any
pollution caused due to Respondent No.4 Unit has been
found:

1. District Magistrate Haridwar,

il. Divisional Forest Officer, Forest Division, Haridwar,
iii.  Deputy District Magistrate,

iv.  Roorkee Area Officer of Uttarakhand PCB.

That this Joint Committee undertook several visits of the
Unit to inquire into the alleged violations by the Respondent
No. 4, as stipulated in the initial Complaint. That the Joint
Committee visited the Unit on 19.08.2023, 26.08.2023,
21.10.2023, 31.10.2023, and conducted a detailed inquiry
regarding the working of the Unit.
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12. That this Joint Committee then gave two detailed Reports
i.e. Factual and Action Taken Report dated 04.09.2023 and
Additional Factual and Action Taken Report dated
18.11.2023. It is submitted that in both the Reports the Joint
Committee concluded that the Unit of the Respondent No. 4
is in compliance with all the environment rules and norms.
Further, the Joint Committee found no environment
pollution in excess of prescribed limits under the
environment rules and norms by the Unit of the Respondent

No. 4, as alleged by the Applicant in the Complaint.

13. It is submitted that the initial averments of the Applicant in
the Complaint filed, have all been proved to be patently false
by the 1% Report and the 2™ Report of the Joint Committee.
That the Applicant should not be allowed to indulge in wild
and reckless allegations. That therefore, this petition should
not be allowed to continue at his instance. That to allow
these enquiries by the Joint Committee to continue and to
expand their scope would set a wrong precedent in favour

of reckless and frivolous complaints.

14. Tt is submitted therefore, that in view of the above
facts/grounds the present OA filed before this Hon’ble
Tribunal is not maintainable and is liable to be dismissed in

limine.

REPLY ON MERITS:



15.

It is submitted at the outset, that the Respondent No. 4 has
ensured that the functioning of the Unit is in compliance
with all the obligations under the various environment laws
and rules in India. It is further submitted that the Respondent
No. 4 has also complied with all the general and specific
conditions imposed upon the Project Proponent in the EC
granted to the Unit dated 05.11.2008. A copy of the EC
granted to the Unit dated 05.11.2008 is annexed herewith as
ANNEXURE A-6.

Compliance with the obligations of Corporate Social

Responsibility (‘CSR’):

16.

17.

It is submitted that the Respondent No. 4 is in compliance
with its obligations towards CSR specified under Section
135 of the Companies Act, 2013 (‘Companies Act’) read
with Companies (Corporate Social Responsibility Policy)
Rules, 2014 (‘CSR Rules’).

Section 135 (1), (2) and (5) of the Companies Act has been
reproduced below:

“(1) Every company having net worth of rupees five

hundred crore or more, or turnover of rupees one

thousand crore or more or a net profit of rupees five

crore or more during '[the immediately preceding

financial year] shall constitute a Corporate Social

Responsibility Committee of the Board consisting of

three or more directors, out of which at least one

director shall be an independent director:
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[Provided that where a company is not required to
appoint an independent director under sub-section
(4) of section 149, it shall have in its Corporate Social

Responsibility Committee two or more directors. |

(2) The Board's report under sub-section (3) of
section 134 shall disclose the composition of the

Corporate Social Responsibility Committee.

(5) The Board of every company referred to in sub-
section (1), shall ensure that the company spends, in
every financial year, at least two per cent. of the
average net profits of the company made during the
three immediately preceding financial years, *[or
where the company has not completed the period of
three financial years since its incorporation, during
such immediately preceding financial years] in
pursuance of its Corporate Social Responsibility

Policy.”

17.1. In consonance with Section 135(1) of the Companies Act,

Respondent No. 4 has constituted a CSR Committee. The

CSR Committee comprises of the following people:

i.

il.
iii.

iv.

Mrs. Rajashree Birla-Chairperson;

Mrs. Sukanya Kripalu-Independent Director;

Mr. K. C. Jhanwar- Managing Director;

Dr. (Mrs.) Pragnya Ram- Group Executive
President, CSR, Legacy Documentation & Archives

Permanent Invitee.
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17.2. Tt is submitted that in compliance with Section 135(2) of the

17.3.

Companies Act, Respondent No. 4 has made an Integrated
and Sustainability Report 2022-23 (‘Integrated and
Sustainability Report 2022-23") that is laid before the
Company in its general meeting. This Integrated and
Sustainability Report 2022-23, in its Annexure-III includes
the details about the CSR policy developed and
implemented by Respondent No. 4 during the Financial
Year 2022-23. The details in this Integrated and
Sustainability Report 2022-23 also disclose the composition
of the CSR Committee.

A copy of the CSR policy is annexed herewith as

ANNEXURE A-7.

A copy of Annexure III of the Integrated and

Sustainability Report 2022-23 is annexed herewith as

ANNEXURE A-8.

It is submitted that in compliance with Section 135(5) of the
Companies Act, the Respondent No. 4 has ensured that 2%
of the average net profits of Respondent No. 4 made during
the three immediately preceding financial years are
allocated towards CSR Activities. Details regarding the
same have been given exhaustively in the Annexure-III of
the Integrated and Sustainability Report 2022-23 of
Respondent No. 4. Some of the essentials details extracted
from Annexure-III of the Integrated and Sustainability
Report 2022-23 have been provided below:
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17.4.

17.5.

i. It is submitted that the Average net profit of
Respondent No. 4 as per sub-section (5) of section 135
is Rs. 6,729.45 crores.

ii. That 2% of this average net profit of Respondent No.4
is Rs. 134.59.

iii. After setting off Rs. 18.60 Cr for the Financial Year,
the total CSR obligation of Respondent No. 4 is Rs.
115.99 Cr.

iv. It is submitted that the said amount of Rs. 115.99 Cr
has been spent by the Respondent No. 4 all over India
towards its CSR Obligation for the Financial Year
2022-23.

It is submitted that for the convenience of this Hon’ble
Tribunal the Respondent No. 4 has provided a separate CSR
Annual Report 2020-21 to 2023-24 focusing on the CSR
activities undertaken by the Respondent No. 4 around the
Unit from the period of 2020-24. A copy of the CSR Annual
Report 2020-21 to 2023-24 is annexed herewith as
ANNEXURE A-9.

That the Respondent No. 4 has undertaken many CSR
activities in the village areas around the Unit which includes
distribution of face masks, school bags, sweaters, cycles;
construction of walls for primary schools and colleges in
nearby villages. That the Respondent No. 4 carries out many
activities every year for the benefit and improvement of the
living standards of the people of the surrounding villages of
the Unit which covers health care facilities, creating job

opportunities and development of infrastructures. The
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details of the CSR activities undertaken around the Unit by
the Respondent No. 4 from 2019-2023 are:

Sr Financial | Budget | Expenses Details of CSR
No. Year Rs. Rs Activities
(Lakh) (Lakh)

202223 1000  [9.98 i. Installation of six
hand pumps in the
village near the Unit
due to  water
scarcity;

ii. Civil work near
village;

ii. Government
Collage Wall;

v. Cleaning of drains
and toilets at the
village park;

v. Temple paintings;

1. Installation of
handrail in the
village;

i.  Distribution of
tricycles.

2021-22 | 8.00 7.93 i. Installation of five

new hand pumps in
the village near the
Unit due to water

scarcity;




243

Infrastructure
development like a
Computer Center at
Bhagwanpur;

Civil work in the
Village near the
Unit;

Distribution of Face
Masks, Blanket Etc.
in the village near

the Unit.

2020-21 | 2.00 2.00 i. Construction  of
Samsan Ghat at
Village,

ii. Provided Covid 19
relief  kits  fo
villagers.

2019-20 |10.00 9.89 i. Construction of For

Samsan Ghat in the
village near the
Unit;

Construction of the
Boundary wall
Holika Dahan in the
Village;

Installation of Tube
wells in villages

near the Unit.




Compliance with the obligations of Corporate Environment

Responsibility (‘CER’):

18.

In 2018, the MoEFCC issued the Office Memorandum F.
No 22-65/2017-IA.I1I dated 01.05.2018 (‘2018 OM’). The
2018 OM while trying to differentiate between CSR and
CER, stated that CSR comes into effect only when
companies make a certain amount of net profit. Therefore,
there are instances where the rules pertaining to CSR do not
apply to a particular company as the company is yet to make
any net profit. In such case, since the project will have
already created impact on the society and environment, it is
required to commit towards the same, irrespective of profits,
through a CER commitment. Unlike CSR, CER is based on
project cost and not profits made by the proposed project.
Further, the 2018 OM noted that in the past, different Expert
Appraisal Committees (‘EAC’) were prescribing different
formulations of CER before granting the EC and no
common principles were being followed. Therefore, in
order to have transparency and uniformity while
recommending CER by the EAC, the following guidelines
were issued to be imposed before granting EC by the EAC:

“6. The fund allocation for the CER shall be
deliberated in the EAC or SEAC or DEAC, as the
case may be, with a due diligence subject to
maximum percentage as prescribed below for the

different cases....

A copy of the 2018 OM is annexed herewith as
ANNEXURE A-10.
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19.

20.

21.

That the OM F. NO. 22-65/2017 — IA. 1II dated 30.09.2020
(‘2020 OM?) issued by the MoEFCC suppressed the earlier
2018 OM, and stipulated that instead of allocation of funds
under CER, the EAC should “deliberate on the commitment
made by the project proponent to address the concerns
raised during the public consultation and prescribe specific
conditions in physical terms while recommending the
proposal, for grant of environment clearance instead of
allocation of funds under Corporate Environment
Responsibility”.

A copy of the 2020 OM is annexed herewith as
ANNEXURE A-11.

That, therefore, the current position of law regarding CER
of a company is that there are no certain guidelines or a
specific percentage of Net Profit/ Capital Investments of the
company, which is to be set aside for the purpose of CER.
As per the latest 2020 OM, the CER of a company is case
specific and is to be determined by the Expert Appraisal
Committee (‘EAC’) before grant of EC.

In the present case, the EC granted to the Unit of the
Respondent No. 4 dated 05.11.2008, does not specify any
percentage of the Net Profit/ Capital Investments of the
Project Proponent, which is to be set aside for the purpose
of CER. It is submitted that as per the EC of the Unit, there

is no requirement of a separate CER Fund.
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22.

23.

ii.

24.

Nevertheless, the Respondent No. 4 has its own Corporate
Environment Policy. This environmental policy of
Respondent No. 4 represents its general position on
environmental issues and the policies and practices that are
applied in conducting business. The Respondent No. 4
makes continuous efforts that all the units operated by the
Respondent No. 4 all over India, are compliant with all
applicable local environmental laws and regulations. A copy
of the Corporate Environment Policy of Respondent No. 4
is annexed herewith as ANNEXURE A-12.

Further, as per details provided in the CSR Annual Report
2020-21 to 2023-24, Respondent No. 4 has been
undertaking the following activities around the local area of
the Unit to ensure protection of the Environment, including

but not limited to:

Construction of Toilets in baratghar at Village Nanhera that
has benefited 200+ people.
Distribution of Masks that has benefited 500 people.

That the Respondent No. 4 has been voluntarily undertaking
other activities around the Unit to ensure the protection of
Environment. For instance, in pursuance of the Single Use
Plastic Ban initiated by the MoEFCC & Central Pollution
Control Board vide its Notification dated 12.08.2021 &
01.02.2022 respectively, the Respondent No. 4 created mass
awareness within the Unit and the nearby villages to

completely ban the usage of Single Use Plastic. The
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following steps were undertaken by the Respondent No. 4
with regard to the same:
i. The Respondent No. 4 put up banners for awareness, at
the Unit and around the village areas.
ii. A Campaign was conducted on ban of Single Use Plastic
in the school situated in the Village near the Unit.
jii. A training programme was also conducted for the

workers of the Unit.

A copy of the report of the above initiative undertaken by the
Respondent No. 4 has been annexed herewith as

ANNEXURE A-13.

Compliance with the obligations of development of Green
Belt:

25.

The MoEFCC has notified the EIA Notification, 2006 under
the provisions of the EP Act, 1986, which regulates
development and expansion / modernization of 39 sectors /
activities listed in the Schedule to the EIA Notification,
2006. For obtaining EC the EIA report has to be prepared
based on the Standard Terms of Reference (‘ToR”) prepared
by MoEFCC. Cement Plant is a Project categorized as 3(b)
and the ToR regarding green belt specified for the same is:

“3 (b)) STANDARD TERMS OF REFERENCE FOR
CONDUCTING ENVIRONMENT IMPACT
ASSESSMENT STUDY FOR CEMENT PLANTS
PROJECTS AND INFORMATION TO BE INCLUDED
IN EIA/EMP REPORT
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A. STANDARD TERMS OF REFERENCE (TOR)
7) Impact and Environment Management Plan

ix. Action plan for the green belt development plan in
33% area i.e. land with not less than 1500 trees per
ha. Giving details of species, width of plantation,
planning schedule etc. shall be included. The green
belt shall be around the project boundary and a
scheme for greening of the roads used for the project
shall also be incorporated.”
A copy of the ToR has been annexed herewith as ANNEXURE A-
14.

26. Inthe present case, the EC granted to the Respondent No. 4
for the Unit dated 05.11.2008, specifies certain specific
conditions that have to be fulfilled by the Project Proponent.
The same casts an obligation to develop at least a 33% green
belt area in and around the Unit. The relevant portion of the

EC has been reproduced below:

“4. SPECIFIC CONDITIONS:

xi. As proposed, green belt shall be developed
in at least 33% area in and around the
proposed Unit in consultation-with local DFO

to mitigate the impact of air emissions.”

27. That the Joint Committee in their 2™ Report, dealt with the
issue of development of green belt and noted the

following:
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28.

29.

30.

A.SPECIFIC CONDITIONS:
xi. Although the unit has developed green belt on the
premises but green belt does not have three rows
everywhere. The unit has been advised to plant more
trees to develop proper three rows green belt on the
premises. Unit have planted 310 trees in the period from
April 2023 to September 2023.”
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16.712
It is submitted that the total 5plant area at the Unit is X
5. 6 3 3 I3 25"/" '
hectare and out of which- " hectares, whichis. of

the total plant area has been developed as a green belt in
around the plant area to mitigate the impact of air emission.
It is submitted that further, the Unit has planted 30,612
number of trees as on date. The species planted are Silver
Oak, Gold Mohar, Ashoka Pandula, Ashoka Longofolia,
cassia samia, Ficus Bengamina, Alustonia, Molsari Palm
etc. Survival rate of the green belt is 90%. Copy of a Google
Farth image marking the green belt plantation and
photographs of the Green Belt developed around the Unit
has been annexed herewith as ANNEXURE A-15.

Therefore, it is submitted that the Unit of the Respondent
No. 4 has complied with the obligation of development of a

minimum 33% Green Belt around the Unit.

Further, it is submitted that in the 2nd Report of the Joint
Committee it is concluded that “Although the unit has
developed green belt on the premises but green belt does not
have three rows everywhere.” However, it is pertinent to

note herein that there is no such specific condition of



31.

development of three rows of trees mentioned in the EC
dated 05.11.2008, granted to the Respondent No. 4 for the
Unit.

Nevertheless, the Respondent No. 4 has developed
plantations in three rows along the Unit boundary which
covers 05-10 feet. Every quarter the Respondent No. 4
plants trees in the Unit for the purpose of gap filling that

have a 90 % Survival Rate.

Utilisation of treated effluent/sewage:

32.

33.

Under Section 7 of the Environment Protection Act, 1986
(‘EP Act’) a person carrying on any industry, cannot
discharge any environmental pollutants in excess of
prescribed standards. The standards mentioned in the above
provision have been laid down u/r 3 of the Environment
(Protection) Rules, 1986, (‘EP Rules’) and then have been
further specified in Schedule I to IV.

As per Section 2(k) of the Water (Prevention and Control of
Pollution) Act, 1974, “trade effluent includes any liquid,
gaseous or solid substance which is discharged from any
premises used for carrying on any industry [industry,
operation or process, or treatment and disposal system],
other than domestic sewage.” Therefore, at the outset any
domestic sewage does not come within the ambit of a Trade

effluent.
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34.

35.

In the present case, the EC granted to the Respondent No. 4
for the Unit dated 05.11.2008, specifies certain specific
conditions that have to be fulfilled. The same casts an
obligation regarding utilisation of treated effluent/sewage.

The relevant portion has been reproduced below:

“A. SPECIFIC CONDITIONS:

viii. Total ground water requirement for cooling and
drinking purpose shall not exceed 500 m*/day. No
liquid effluent shall be generated due to adoption
of dry grinding process. Zero effluent discharge
shall the maintained. Domestic sewerage shall be

treated in septic tank followed by soak pit.

x.  Efforts shall be made to use fly ash maximum in
making Pozoilona Portland Cement (PPC). All the
solid waste including dust from dust collectors
shall be properly recycled and reutilized in the
process itself. No solid waste shall be disposed
anywhere else. Domestic sewerage sludge shall be

composted and used as manure for horticulture.”

It is submitted that the Joint Committee in their 2°¢ Report,
dealt with the issue of utilisation of treated sewage and
concluded that no liquid effluent is generated by the Unit
due to adoption of dry grinding process. ‘Zero’ effluent
discharge is maintained by the Unit. Further, the domestic

sewerage is treated in an STP Plant and the treated water is
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used for plantation and dust suppression purposes. The

relevant portion is reproduced below:

A. “COMPLIANCE STATUS

viii. Water requirement for cooling and drinking
purpose is not exceeding 320 m*/day. Unit obtained
Ground water Withdrawal NOC from CGWA with 320
KLD Capacity in the period of April 23 to Sep 23,
water consumption is 214.8 m%day (approx.). No
liquid effluent is generated due to adoption of dry
grinding process. 'Zero' effluent discharge is being
maintained. Domestic sewerage of township & plant
is treated in STP Plant and treated water used for
plantation and dust suppression purpose. Water

consumption details are enclosed

X. As per BIS guideline, maximum 35% Fly ash can be
used in PPC and unit consumed up to 35% fly ash in
PPC production, based on availability and quality of
product. All the solid waste and dust from the dust
collectors are being recycled back to the process.
Separate STP Plant with 80 KLD capacity provided
for the treatment of sewerage waste water, treated
water used for plantation and dust suppression.

Sludge used as a manure for horticulture purpose.”

36.1t is submitted that no trade effluent is being generated by
the Unit of the Respondent No. 4 in the cement



37.

manufacturing process, as cement grinding in the Unit is
based upon Dry Process Technology. Further, in cement
manufacturing the clinker, fly ash and gypsum are ground in
the cement mill. The same has been reported by the Joint

Committee also in their 1% Report.

It is further submitted that the domestic waste water
generated from the Unit is being treated in an 80 KLD
Sewage Treatment Plant (‘STP”). The treated water is then
being used to water the green belt/plantation within the Unit.
The treated water is also being sprayed through tankers on
the roads in the Unit, at least 2-3 times a day. It is submitted
that therefore, no waste water is being discharged from the
Unit.

A copy of the Photographs of STP at the Unit is annexed
herewith as ANNEXURE A-16.

A copy of the STP logbook along with the treated water
generation and utilization details of last three months are
annexed herewith as ANNEXURE A-17.

A copy of the Photographs of the treated water being sprayed
through tankers on road, is annexed herewith as

ANNEXURE A-18.

Compliance with obligations regarding management and

disposal of hazardous waste:

38.

As per Section 8 of the EP Act, a person cannot handle any
hazardous substance except in accordance with the
prescribed procedure and safeguards. The procedure and
safeguards mentioned in Section 8 have been laid down

under rule 13 of the EP Rules.
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39.

40.

41.

The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 (‘HWM Rules’)
further lay down certain rules to be followed for

management and disposal of hazardous waste.

In the present case, the EC granted to Respondent No. 4 for
the Unit dated 05.11.2008, specifies certain general
conditions that have to be fulfilled by the Respondent No.
4. The same casts an obligation to comply with the HWM

Rules. The relevant portion has been reproduced below:
“B. GENERAL CONDITIONS

iii. The project authorities must strictly comply with
the rules and regulations with regard to handling
and disposal of hazardous wastes in accordance
with the Hazardous Wastes (Management &
Handling) Rules, 2003.”

The Joint Committee in their 2nd Report, dealt with the
issue of compliance by the Unit of the Respondent No. 4
with the HWM Rules and concluded that the:

“Unit Poperly Comply the Hazardous Wastes (Management,
Handling & Trans boundary Movement) Rules, 2016.
Hazardous Waste Annual Return (Form) submitted by the
unit before 30th June in every year to the Ulttarakhand
Pollution Control Board.

Hazardous waste Annual Return of FY 2022-23 (Form-1V)

attached as Annexure-14
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42.

42.1.

42.2.

42.3.

Consent to operate from the UEP&PCB has been obtained
with letter no UEPPCB/HO/Con-J-43/2019/610 on dated
24.08.2019 is valid up to 31.03.2024.”

It is submitted that the Unit of the Respondent No. 4 has
complied with all its obligation regarding management and

disposal of hazardous waste as per the HWM Rules.

It is submitted that the only hazardous waste being

generated from the Unit is Used/Spent Oil (Sch-1, Cat-5.1).

That the Respondent No. 4 has obtained Hazardous Waste
Authorization for the Unit, from the Uttarakhand PCB
through letter no UEPPCB/HO/Con-J-43/2019/610 dated
24.08.2019, which is valid up to 31.03.2024. The hazardous
waste authorization is encompassed within the Unit's CCA-
Consolidated Consent and Authorization dated 24.08.2019.
The extension of the CCA of the Unit has also been
approved. A copy of the CCA is annexed herewith as
ANNEXURE A-19.

That the Respondent No. 4 sells the Used/Spent Oil (cat.
5.1) generated from the Unit to the authorized hazardous
waste recycler i.e. M/s Shiv Shakti Oil & Lubricants Pvt.
Ltd (‘Authorized Hazardous Waste Recycler’). An
Agreement has also been entered between the Respondent
No.4 and M/s Shiv Shakti Oil & Lubricants Pvt. Ltd for sale
of hazardous waste. That M/s Shiv Shakti Oil & Lubricants

Pvt. Ltd has also been granted a revised authorization for
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424.

operating a facility for Collection, Disposal, Generation,
Incineration etc of hazardous waste under the HWM Rules,
from the Rajasthan Pollution Control Board by
authorisation no. RPCB/HWM/2023-2024/HSW/HSW/8
dated 11.05.2023 that is valid from the period of 01.04.2023
to 31.03.2028.

A copy of the Agreement of Respondent No. 4 with M/s
Shiv Shakti Qil & Lubricants Pvt. Ltd is annexed herewith
as ANNEXURE A-20.

A copy of the letter dated 11.05.2023, granting Revised
Authorization to M/s Shiv Shakti Oil & Lubricants Pvt. Ltd
is annexed herewith as ANNEXURE A-21.

It is submitted that in the event of generation of Used/Spent
Oil (cat. 5.1) within the Unit, the necessary protocol is
diligently followed. The Unit collects the Used/Spent Oil in
iron closed containers/drums at earmarked site with all the
precursory measures as per the rules, ensuring each
container is marked with Form-08 under the HWM Rules.
These containers are securely stored in the Hazardous
Waste storage area (Concreted floor, with covered shed).
Form -03 is also maintained to document the generated
quantity of Used/Spent Oil. It is further submitted that
within a 90-day timeframe, the total generated quantity of
Used/Spent Oil, is sold to the Authorized Hazardous Waste
Recycler. To maintain compliance, the Unit acquires a
Hazardous Manifest Form-10 from the Authorized
Hazardous Waste Recycler, and a corresponding copy is
promptly submitted to the Uttarakhand PCB. A copy of the

latest submission of the Hazardous Waste Manifest Copy to
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42.5.

42.6.

42.7.

the Uttarakhand PCB is annexed herewith as ANNEXURE
A-22.

That the Respondent No. 4 provides necessary equipment to
the workers of the Unit to deal and manage the Used/Spent
Oil that is generated in the Unit. That the workers are
provided with the necessary equipment such as gum boots,
goggles, gloves, masks, helmets, safety jackets, to deal with
the Used/Spent Oil. A copy of the photograph of a worker
of the Unit wearing all the safety equipment to deal with the
Used/Spent Oil generated at the Unit is annexed herewith as
ANNEXURE A-23.

That the Respondent No. 4 provides the necessary training
to deal with hazardous waste, to all the workers across
various departments of the Unit that deal and manage the
Used/Spent Oil generated at the Unit. The latest hazardous
waste training program at the Unit was conducted with 14
workers from various departments of the Unit on
12.12.2023 at 10:00 am. A copy of the attendance sheet of
the hazardous waste training programme dated 12.12.2023
is annexed herewith as ANNEXURE A-24.

That the Unit has meticulously upheld Form-03 of the
HWM Rules to ensure that the quantity of Used/Spent Oil
is not stored beyond the stipulated 90-day period. A copy of
the records of Form 3 from April 2023 to December 2023 is
annexed herewith as ANNEXURE A-25.
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42.9.

That the Respondent No. 4 has maintained monthly records
of hazardous and other wastes generated in the Unit in Form
3 of HWM Rules. It is pertinent to note herein that from
April 2023 till December 2023 the Unit has not generated
any quantity of Used/Spent Oil or any other hazardous
waste. This is because the Unit is a grinding unit and hence

very small quantity of Used/Spent Oil is generated.

That the Respondent No. 4 has submitted the Annual Return
in Form-4 of the HWM Rules for the Unit, with the
Uttarakhand PCB before 30th June of every year. A copy of
the Hazardous Waste Annual Return of the Unit dated
05.05.2023 for FY 2022-23 (Form-4) submitted to the
Uttarakhand PCB is annexed herewith as ANNEXURE A-
26.

42.10.That the Respondent No. 4 has installed a separate

Hazardous Waste Storage for hazardous waste storage at the
Unit. A copy of the Photograph of Hazardous Waste Storage
at the Unit is annexed herewith as ANNEXURE A-27.

42.11.That every year ISO Certified Third Party Hazardous waste

audit is conducted by the Unit and copy of the same is
submitted to the Uttarakhand PCB. A third party audit
report has also been submitted by the Unit vide letter no
UTCL/RKCW/2023- 23/695 dated 21.07.2023 to the
Uttarakhand PCB. A copy of the third party hazardous
waste audit report dated 21.07.2023 is annexed herewith as
ANNEXURE A-28.
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43. Therefore, in view of the above grounds/facts the
Respondent No. 4 respectfully prays for this Hon’ble
Tribunal to dismiss the present OA.

RESPONDENT NO. 4

THROUGH -
L e
\Zr’? \’LPU —

KABIR DIXIT/KUS [AGRA KAUL

LINK LEGAL

ATWAN-E-GHALIB COMPLEX,
MATA SUNDRI LANE,

NEW DELHI - 110002

PH: 011-46511000/1099

(COUNSEL FOR RESPONDENT NO. 4)

PLACE: NEW DELHI
DATE: 25701.2024
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BEFORE TH%NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

B e NEW DELHI

| Original Application No. 420/2023

IN THE MATTER OF:
...Applicant
-Versus-
State of Uttarakhand & Ors. ...Respondents
AFFIDAVIT

I, Dinesh Khatri, Son of Shri llam Chand aged 55, having office at Ultratech
Cement Ltd.-Unit Roorkee Cement Works, Village-Nalheri Dehvuran, Post-
Nanhera Anantpur Tehsil-Roorkee, District-Haridwar, Uttarakhand, working
as the Senior Vice President & Grinding Unit Head of the Respondent No. 4,
do hereby solemnly affirm and state as under:
1. That 1 am the Senior Vice President & Grinding Unit Head of the
Respondent No. 4, being well acquainted with the facts and
circumstances of the present case and duly authorized by authority with

effected from 01.04.2023.

2. That I have read the contents of the accompanying Reply which has been
drafted by the Counsel for the Respondent No. 4 under my instructions

and state that the contents of the same are true and correct to the best

%)
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of my knowledge and belief as derived from the records of the

Respondent.

3. That the Annexures annexed to the present Reply are true and correct

copies of their respective originals and they form part of the record of the

W

DEPONENT

proceedings before the Hon'’ble Tribunal.

VERIFICATION
I, the abovementioned Deponent, do hereby verify that the contents of the
above Affidavit are true and correct to my knowledge and nothing material has

been concealed therefrom.

Verified at New Delhi on 25 day of January 2024.

L)

DEPONENT

(dentified BY

WL

¢h. K .an.un@ §)
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KNGW ALL MEN by these presents that we, UltraTech DRaE, @6mpany incorporated
and Yegistered under the provisions of t#s Companies Act, 1956, and having its Registered Office at

O T OO T i
M 00N OO0 100 l=ia 4 B
Y oo1007 00100 S

“g8" Wing, Ahura Centre, on floor, Mahakali Caves Road, Andheri (East), Mumbai 400093, in the
statd of Maharashtra (hereinafter called “the Company”) through Mr. Vivek Mathur aged about 55

g

years Unit Head-Baga Cement works of the Company (hereinafter called the «Unit Head"”), SEND
GR%TINGS: —_—

No

I, Vivek Mathur by vitue of the powers vested in the Unit Head by the Company as its Unit

Heat - Baga Cement Works, pursuant to the Board Resolution dated 24™ September, 2021 & Power
of Attorney dated 9ond Qgtober 2021 and in particular of the powers to delegate any powers,
authiprities and discretions for the time being vested in the Unit Head- Baga Cement Works Village
Baga PO-Kandhar Tehsil Arki Distt. Solan-171102 Himachal Pradesh; Bagheri Cement Works

Vill
Cel

e Pandiyana PO-Khillian Tehsil Nalagarh Distt. Solan-174101 Himachal Pradesh; Roorkee
nt Works Village Nalheri Dehviran Tehsil Roorkee Distt. Haridwar-247668 Uttarakhand; Dehni

Cement Works Village Dehni PO-Massewal Tehsil Anandpur Sahib Distt. Ropar-140115 thereunder,
Unit Head DO HEREBY NOMINATE, CONSTITUTE AND APPOINLMLQinesh Khatri, Son of Sh.

llam. Chand Khatri , Age about 54 years, Senior Vice President and Grinding Unit Head ( Roorkee

Cel

nt works)of the Company (hereinafter called the “Attorney”) as true and lawful attorney of the

Company to do, perform ard execute in particular, the following acts, matters, deeds and things
men§ioned hereunder in connection with the work connected to Roorkee Cement Works Village
Nalheri Dehviran Tehsil Rookee Distt. Haridwar-247668 Uttarakhand (hereinafter raferred to as the

“said'Unit") :

1

2

To authorize payment and sign and/or certify cash, bank and journal vouchers.

To sign and execute sale or purchase or contract for purchase or sale, in ordinary course

@f business, of any immovable property for an amount not exceeding Rs. 1 crore ina
ingle transaction, for and on behalf of the Company which are / will be necessary or

useful for the business of the Company and to take possession of land and to execute

fease agreement(s), lease-cum-sale agreement(s) or any other

ent(s)/undertakirgs of deeds or documents as may be required in connection with

Lossession of the tand for the Company's projects.
e ATTE TED:}

=
e h utar Sherma
/ @ "mgomm

i o ryvam Ak Distt. Solant
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BHimachal Government 3

3 To sign, execute and register any deed / document / agreement for purchase, take on
lease, leave and licence, hire purchase. deferred sale or otherwise acquire any moveable
property or immoveabte property and assets for an amount not exceeding Rs. 1 crorein a

single transaction and whether tangible or not in the name of the Cornpany and on behalf
of the Company.

A e

4 To apply for prospecting license / Mining Leases for acquiring mining rights relating to
different minerals and in relation thereto 1o sign applications, lease agreements, execute
bonds / undertakings in favour of Statutory / Regulatory podies and any other

agreement(s), undertaking(s) or deed(s) or document(s) as may be necessary and to do
similarly for the purposes of renewing the existing mining |eases under the provisions of
the Mines Act, 1952; Coal Mines (Special Provisions) Act, 2016, Mines and Minerals
(Development and Regulation) Act, 1957 and Rules and Regulations made thereunder
including any amendment, modification or re-enactment thereof.

p—

5 To sign, endorse, accept, execute or authenticate all cheques, hundies, pay orders, bills
of entry, bills of exchange, usance bills, pro-notes, bills and delivery orders, negotiable
instruments, stock repost, vouchers inciuding journal vouchers, debit and credit notes,

receipts or discharges whether for money or for goods, balance confirmation,
acknowledgements, assignments of insurance policies and or cover notes, bills of lading,
railway receipts, motor receipts. and ofher documents of title of goods and letters of
credit, counter guarantee, trust receipt and other documents.

e
& To withdraw moneys payable 1o or due 10 the Company from the Govermnment authorities
or any other department of the Government of India or State Government or any other
public authority.

-—

7 a) To apply for the registration and to deal with ali matters relating to Local and
Central Tax Laws, Cenfral Excise. Entry Tax, Service Tax, Octroi and other
Statutory Authorities in any State / Union Territory and to obtain various

concessions / benefits by way of exemption and/or deferment of sales tax,
electricity duty and any other levies and taxes from the concerned statutory
authorities and to avail incentives provided by the Central / State Government(s)
under the various schemes and to appear and act on behalf of the Company before
all such authorities. oy el

p) To make, sign, execute and file all statutory declaration forms, applications or any
other documents expedient of necessary to be made, signed or to be presented or
filed in relation to any of the purposes foresaid and to receive back such
documents. . =

¢) To receive notice from Statutory Authorities and to reply the same.

d) To collect any statutory forms from the Sales Tax Department and any other
departments, as and when required.

e
—

8 To purchase or contract for purchase and to take or give on loan hire purchase, lease in
any part of india or elsewhere, for immediate or future defivery of raw materials, auxiliary
materials, packing materials and all plant and machinery, stores materials, chemicals,

spares and things and other articles and things, necessary or desirable to enable the

company to carry on its normal activities in the ordinary course of business (hereinafter

for brevity's sake referred ta as “the said goods and things”) and to sell back, resell or to

send for sale to any pait of India or elsewhere all or any of the said goods and things.
P

g In order to purchase of contract for purchase as provided in the preceding clauses, to
make advances or loans in the ordinary course of business to the suppliers of the said
goods and things on such terms and conditions as are usual or as may accord with the

préctice and custom of the-market.

e ATTESTED .

/ ghu wfner Sherma
NOTARY

Sub-Divn. Ak Distt. Solan
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10 To sell or contract for sale in the ordinary course of business in any part of India or
elsewhere for immediate or future delivery of the Company’s products and 1o appoint
brokers, stockiest, sales promoters, agents stc. for this purpose and to settle the terms

and conditions of their services and remuneration and 1o terminate or vary any such
appointment

T e——

41 To get repaired and keep in repairs movable and immovable properties, plant and
machinery of the Company. and to insure the same against damage by fire, tempest,
accident, riot, lightning and other risks and also 1o use and take all such jawful ways and

means as may be necessary for defending and protecting the said movable and
immovable properties. plant and machinery of the Company.
e

12 To sign comrespondence, statements, returns, applications, sales bills and invoices,
andior other forms including AR-l Form as required or necessary under the Central
Excise, Service Tax, of Customs Laws and Rules framed thereunder and also to sign the

accounts and Registers maintained by the Company for the purpose of the Excise,
Service Tax and Customs as and when necessary oF required by the concemed
Authorities, and attest any corrections which may be made in the sald accounts,
registers, statements. refums, applications forms and othef records.

.

13 To finalise, negotiate, sign. execute and dellver on pehalf of the Company all papers,
applications, letters, forms, undertakings. retumns, deeds, documents, writings,
correspondence, agreements including mining |ease agreement, fuel supply agreement

for sourcing of fuel for the Company. receipts, bills of lading, forwarding notes, railway
receipts, customs house warrants and cther documents of Titie and all other deeds and
assurance and documents, as may be required from time to time, with { to various
authotities, including central / state government, municipal authorities, - poliution control
boards, excise and customs departmants, sales tax authorities, electricity and telephone
authorities, railways and/or any other firms, bodies corporate or agencies and to take all
steps as may be required in this regard and to receive the benefits and the incentives,
including subsidy and interest-free loan from the banks / financial ingtitutions / concerned
authorities / agencies of the Central / State Govemment(s) and to deal in power through
energy exchanges of private parties for the due completion and performances of afl
transactions in the ordinary course of pusiness of the said Mine of the Company and to
make / sign applications, submit expression(s) of interest / bid | application for any
tenders floated by the Central / State Government(s) or any statutory / regulatory
authority(ies) or corporation or any other entity, govemment or non—govemment.

—_— et

14 In the name of the Company and on its behalf to ask, demand, sue for, recover and
receive every person and every body politic of corporate whom it shall or may concen,
all sums of money debts, dues, goods, wares, merchandise, chattels, effects and things

of whatsoever natre or description which now are of which at any time, during the
subsistence of these presents, shall or may have or become due, owing or belonging to
the company in of by any right, title, ways or means howsoever, of otherwise become
due or payable to the company and upon receipt therefore or of any part thereof in the
name of the company or in his name or otherwise as the case may require to make, sign,
execute and deliver such receipts, release or other discharges for the same respectively
as the Attorney shatl think fit or be advised.

Ay

15 To examine all books, papers, documents or other records relating to the business of the
Company in possession of any third party and where such books, papers, documents or
other records is the property of the Company 1o take pOSSESSION of the same and 1o

ensure complianca with the provisions of all legistations governing the affairs of the said
Mine of the Company including the provisions of corporate governance and to do all such
acts, deeds and frings as may be necessary or expedient to ensureé compliance with
suc as alsoio appear and represent the Company before any officer or authority of

cou nch appeinted under any such |

e time being in force. s ED
_ ATT 3N
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To commence, prosecute, enforce, defend, answer, oppose or appear or appeal in, all
actions and other legal proceedings and demands whether civil, criminal, political,
administrative or revenue, or proceedings relating to the customs or excise duties,
service tax, sales tax, eniry tax, income-1ax, super tax, wealth tax, registered fims tax,
professional tax and all taxes on income or otherwise and to accept-service of notices or
processes touching any of the matters aforesaid or any other matters in which the
company is or hereafter be interested or concemed and also if thought fit to compromise,
refer to arbitration, submit to judgement, proceed to judgement and execute or become
non-suited in any such action or proceedings as aforesaid and also to enforce by
execution, attachment distress, suit or otherwise any decree or award in favour of the
company and to defend or resist any such process issued against the company, in any
such action or proceedings as aforesaid to retain, employ, engage and remunerate
advocates, attorneys, chartered accountanis, vakils and pleaders and to sign and give
warrants, vakalatnama and other necessary authorities and 1o revoke such retainers and
authorities from time to time at pieasure.

—

To appear, represent before all and every or any Court or Courts, Magistrates,
Govemnment or Public Cfficer, Customs, Excise, Abkar, Elactricity Board, Revenue,
Railway, Police, Port Trust, Improvement Trust, iIncome Tax, Sales Tax, Reserve Bank of
India, Import of Foreign Trade Confrol authorities or Export Promotion Council, Central /
State regulatory authorities and any other aﬂhoriﬁeg,, whatsoever and to make, sign,
execute, swear, declare, register and advertise all declarations, affidavits, applications,
letters, papers and writings and to do all acts, deeds or things whatsoever necessary of
expedient for the business of the company under Factories Act, Payment of Wages Act,
Boilers Act, Explosives Act and Rules, Employees State Insurance Act, Employees
Provident Fund Act, Indian Electricity Act, State Electricity Board, State Electricity Act,
The Legal Metrology Act. 2009, The Legal Metrology (Packaged Commodities) Rules,
2011, Motors Vehicles Act Income Tax Act, Sales Tax Acts, Service Tax Act,
Professional Tax Act, Post and Telegraph Act, Foreign Exchange Management Act, Coal
Mines (Special Provisions) Act, 2015 and Rules, Companies Act and Rules and
Regulations of the above mentioned Acts and any other Acts, Rules, Regulations or
notifications of the Central or State Government (including making applications for
obtaining sales tax declaration forms), Municipal Bodies, Excise, Reserve Bank of India
or Customs or Import Trade Control Authorities or Foreign Trade Control Authorities, or
Export promotion Councils and to appear on behalf of the company before any authority
under the above mentioned laws, rules or notifications and to represent the company in
all correspondence matters and proceedings before them of any nature whatsoever.
Al it

To make, sign, execute, swear, declare, register and advertise all deciarations, affidavits,
applications, letters, papers, petition and writings and to do all acts, deeds of things
whatsoever necessary or expedient for the business of the company under Factories Act,
Payment of Wages Act, Boilers Act, Explosives Act and Rules, Employees State
Insurance Act, Employees Provident Fund Act, indian Electricity Motors Vehicles
Act, Income Tax Act, Service Tax Act, Sales Tax Acts, Professional Tax Act, Foreign
Exchange Management Act and Rules, and any other Acts, Rules or notifications of the
Central or State Government (including making applications for obtaining sales tax
declaration forms), Municipal Bodies, Excise, Reserve Bank of India or Customs or
Import Trade Control Authorities or Foreign Trade Control Authorities or Export
promotion Councils and to appear on behalf of the company before any authority under
the above mentioned laws, rules or notifications and to represent the company in all
correspondence matters and proceedings befgre them of any nature whatsogver.

To appear before any Registrar or Sub-Registrar or any other registering officer or
authority and to present for registration any deed or document already executed or
signed or which may hereafter be executed and signed on the Company’s behalf and to
admit the execution of such document or documents and otherwise to do all acts deeds
matters and things to get such deed or documents registered according to law.
—

To adjust, settle, compromise or submit to arbitration any accounts, debts, claims,
demands or disputes touching any of the matters herein provided for or any other matters
which are now subsisting or may hereafter arise between the company of between the
Attorqey on the one hand and any other person, firm, company or corporation on the
oth nd to give time for payment to any of the debtors of the firm.

o ATTESTED

| e 4
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21 To execute any Bond or Bill for and on behalf of the Company as required under-any iaw’
or statute or rules or regulations of Central Govemment, State Govemnment or any
competent or concemed authority, body or association in the forms prescribed under any

such law, statute, rules or regulations or othernwise.

22 To leok after and supervise the working of the said Units of the Company and to do or
cause 1o be done all such acts, deeds, things as may be necessary Of expedient to
ensure smooth working of factories, other offices and establishments of the said Units.

—

23 To negotiate with the workers and employees of the said Units of the Company or with
the trade unions or federations, on demands made by such workmen and employees and
to participate in all proceedings relating to the industrial matters, before the Labour
officers, Conciliation Officers, Labour Commissioners, Labour Tribunals, Industrial
Tribunals, Wage Board and other authorities appointed by the Central or State
Government and to agree o refer such disputes to Arbitrator or to Industrial Court or
Tribunal and to make on behalf of the Company suitable or necessary representations
and to present the case of the company and to agree and come to any settiement with
such workmen, Employees, Trade Unions or Federalions as the attorney may in this
discretion deem fit. S 4

24 To apply for, in any State in indis or to Govemment of India, and obtain and renew
certificates of approval prospecting licenses, mining leases, import licenses, licenses
under the industrial Development and Regulation Aci, FIPB, Export Promotion Council
etc. for setting up Industrial Undertakings, all matters relating to the grant of mineral
concession to the company, sanclions of the Reserve Bank of India and/or the
Government of India and in respect of all matters requiring the sanction of the
Governments and in general all licenses, permits, agreements etc. with the Governments
that may be necessary for carrying on the company's business and to execute the
aforesaid documents on behalf of the Company. :

25 To acquire on rent or othenwise such premises as may be necessary for the purpose of
the Company’s offices, godowns, depots, show-rooms and similar other uses and to
maintain and keep in repairs such premises and to insure the same against damage by
fire, tempest, accident, riot, lightning and other risks and also to use and take all such
jawful ways and means as may be necessary for defending and protecting such
premises. —_—

26 To concur in doing any of the acts and things herein mentioned in conjunction with any

other person or persons similary authorized.
A 7

27 GENERALLY to do all such acts and things as may be conducive or incidental to the
exercise of the powers and authorities hereby given AND, THE COMPANY DO HEREBY
AGREES to ratify and confirm all acts, deeds and things as our said Attorney shall
lawfully do or cause to be done during the continuance of these presents in respect of the
matters aforesaid by vitue hereof.

AND, Unit Head agrees to ratify and confirm all acts, deeds and things as the said Attorney shall
lawfully do or cause to be done during the continuance of these presents in respect of the matters
aforesaid by virtue hereof.

i

This Letter of Authority is effiective from 1% April 2023 and shall cease to be operative on the expiry
of one year from the date hereof i.e. 318 March 2024 or on the date of leaving/transfer of said Mr.
Dinesh Khatri whicheveris earlier.

/..
AT &;S,TED

i

A Vimer Sharma
r,hufsf;) S
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IN WITNESS WHEREOF Mr. Vivek Mathur, Unit Head-Baga Cement Warks; Bagheri Cement works;
Roorkee Cement Works; Dehni Cement Works; of the Company, has set and subscribed his name
and signature on behalf of the Company as its duly constituted agent on this 1% day of April, 2023.

Mathur, Unit Head

Signature of the Constituted Attomey

Mr. Dinesh Khatri =

Left hand Thumb impression Mr. Dinesh
Khatri !
: Before me
IDENTIFIED 7 ATTESTED

B\'.....Eiﬁy.......... 'y b/
By Gardb e
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

NEW DELHI

Original Application No. 420/2023

IN THE MATTER OF:
... Applicant

RAJU SAIN!
Versus

... Respondents

STATE OF UTTRAKHAND & ORS.
VAKALATNAMA
Union of India, the above-named Appellant, do hereby

KNOW ALL to whom these presents'shall come that I/We,

appoint.

ATUL SHARMA, SHRAVA
KABIR DIXIT, ABHINAV
KRITYA SINHA, DIPAN SETH]I,
KULSHRESHTHA, RUPAL GUPTA, KUSHA

PTA, ABHISHEK SHARMA, ABHINAV AGNIHOTRI,

SHARMA, ABHILASHA SHARMA, JAYSHREE DUGAR RAGINI SHARMA, PRACHI KAUSHIK,
AYUSH SHRIVASTAVA, ANKUR SHARMA, PRABHAV GANG, PRANSHUL

RGRA KAUL, SHAWAIZ NISAR ADVOCATES OF

N YAMMANUR, RAVI VARMA, SANJAY GU

Link Legal
Aiwan E Ghalib Complex, Mata Sundri Lane,

NEW DELHI — 110002.
d case and authorize them: -

d the Advocates to be my/our Advocates in the above note
e may be tried or heard

To act, appear and plead in the above-noted case in this court in any other court in which the sam
and also in the appellant courts.
s or executions, review, revision, restoration,

appeals, cross-objection or petition
petitions replies, objections of affidavits or other documents as may be deemed

{hereinafter calle

To sign, file and present pleadings,

Withdrawal, compromises or other
necessary or proper for the position of the said case in and all its stages.
_-‘\"—-——
To file and take back documents. =
S
Sme——
To withdraw, or compromise the said case, or submit to arbitration any differences or disputes that may ari —
any manner relating to the said case. i =
= 0
To take out execution proceedings. — - 5. ==
— ‘ "\/ 8 g P —
= SRy S
To deposit, withdraw and receive money and grant receipts therefore, —— thit | fe e uSJ § =3 _E
. - S— g . el
necessary to be done for the progress and in the course of the prosecutif - — Aoy Dr @ g
[ ——— : ]
= To appoint and instruct other Legal Practitioners authorizing them to ex £ === lie 'g o ===
= . ) = ——
o upon the advocates whenever they may think fit to do so. N 3oe == =
s AND I/we, the undersigned do hereby agree to ratify and confirm all @ . 38 n_— el =
; matter as my / our own acts, as if done by me/us for allintents and purg Rlas —— =
c9 —
-0 e—
AND I/we undertake that 1/we or my/our duly authorized agent would Q == «arings. AND l/we, the
undersigned do hereby agree that in the event of the above case being* — ay extra fees.
ree not to hold the advocates ¢ i ,r the result of the said
=== | anynegligence of the

And |/we, the undersigned, do hereby ag
case in conseguence of their absence fro
said advocates or his substitute.

ed do hereby agree that in the
ing unpaid, he shall be entitle
llowed or an adjournment, the advoc

m the courts when the saidisc b——e

part of the fee agreed by me /us to be

event of the whole or any
se until the same

d to withdraw from the prosecution of the said ca
ates would be entitled to the same.
IN WITNESS WHEREOF |/We, do hereunto set my/out hand to these presents the cont_grltgsvr{ichhave been understood by
me/us this 25 day of January 2024. s HEEge,
9%
Advocate Eay

Accepted
1
%f”r,vo\x =

AND I/we, the undersign
paid to the advocate remain
is paid up. |f any costsarea
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Locali12:21:26 PM|
GMT 06:51:26 AM|

' Local12:23:112 PM
GMT D6:53:12 AM

WAk a R,

VRQB+CQ9, Amarpur Qazi, Uttarakhand 247668, India

Latitude " Longitude
29.88821229° 77.81211542-

Local 12:23:20 PM Altitude 273 meters
GMT 06:53:20 AM Saturday, 19.08.5023
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$ 29.89303278" Seh g7 8129837
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Amblent Air Monitoring Locatlons

WiraTech Cement Piart Unt -Paorhes Cement Work
Vilage- Haten Detnaran, Past- Anantpur, Tehsi Roorbee, Oist- Handvaar | i

Location No-01-%a=8t 77 e & wordis #T T# €9

Legend

® Location
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F Qazi, uttarakﬁénd_ 247668,

298863 :
ilocal ©5:26:45 PM L

AR
VRQ6
Latitude

29.887428333333332°

Local 10:25:49 AmM
GMT 04:55:49 AM

Longitude
7_7.81342333333333°
Altitude 279 m

Sunday, 20.08.2023

Location No-03-352 e ¥ ol T Tw a7
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Latitude _
599109842"

Local O8:51:-19 AM

Location No-04- ¢ffr iz & qerdw wr =T

4

# :
VRQB+929, Nalheri, Uttarakhand 247668, India
lLatitude Langitude
29.8BB14516666666G65° 77.R1404"

Local 11:02:14 AM Altitucie 273 m
GMT 05:32:14 At Saturclay, 10.08.2023
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Water Sample Locations

UraTech Cemert Plant Und -Poarkee Cernent Work g
Vitiaze- Haten Diefraran, Post: Anantpur, Tehsil- Roorree, Dist- Handwiar

vt 3t For o e & a—
-01- mq@u.tﬁmvﬂﬁt-mﬁvw

Location
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Latitude Longitude
29.893003333333333° 77.82367166666667°

Local 02:28:21 PM Altitude 274 m
GMT 08:58:21 AM Saturday, 19.08.2023

Location No-02- ¢ # fie 9a § T3 U%F WHIT B TN F7T 7wy
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éﬁ{\ S NOIDA TESTING LABORATORIES
P i (B 1 I 3 - P
- -v o qﬁ:—';’) (‘\ IS(): : 4 N 4 .\ I \ ; ,

i ! LT A

=)
\ — - A +91-931361 1642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
f

-

I

i

TEST CERTI VICATE,

o T

n

i ISSU .- N1/ . g T —— — o —— = ==
n VED TO: M/S. UKPCB Reglonal Office- Roorkee ‘ | Report Code : AAQ-210823-01
I ULR No. : TCGRI42300000139256 F
Monitoring Location : - M/s Ultratech Cement Lid. | Test Report of : Ambient Al Quality
| | Service Request No :NTL/SRF/08/23-021
Address: - Village-Nalheda Anantpur ‘ Service Request Date-  : 18/08/2023
Pargana, Telsil - Roorkec, | Report Issue Date 2 25/08/2023
District- Harfdwar, Uttarakhand. | |
SAMPLING & ANALYSIS DATA
Samiple Dravn On : 19/08°2021
Sample Recaved on 217082023
Sample Draw By NTL Representative
Sample descriptian Ambient Alr
Sampling Locanion Near Packing Area(South Side)
Sampling Coordinates o 29.888431N 77.814151E
Samipling Plan &Proscedure : SOP-AAQ/0S
Analysas Duration ;o 21/08/2023 10 25/08:2023
Average Flow Rate of SPM (in/min.) : L16
i Average Flaw Rate of Gases (Ipm) - 1.0
Sampling Instrument Used Respirable Dust Sampler (PNfiz). Fine Particulate (PMz<) Samiple
Weather Condition . Clear
* TEST RESULT —
— B [ . oo | o T Limits as per Envirounment
. . . \ stft J
. S.No. Parameter . Test Method Results : Units | (Protection) Act.
1. | Paticulate Matter (PNM5e) | 15:5182 Pan-XXIII §4.0 | mgim® | 1000
2. | particulate Marter (PNl;5) | [S:5182 Part-XINIV. 47.0 !_ ne/m? | 60.0 —
}_-1__‘ Sulphur dioxide (as SO | 15:5182 Part-It | 120 | pe/m | so0
3. | Nitrogen dioxide (as NOz) | 15:5182 Pant-V] 2 L A B I """_.'_j soo
ﬁrbon monoxide (as COJ_| I5:5182 Part-X [ L14 mg/in® | B AU
T .
Notes: related to the tested sample, 84 recerved & mentioned parameters The customer asked for the above rests cahy

1 The results given above are ' !
2. Respensibality of the Laboratory 15 Ium!e(d to the
Thas test report il not be generated again. esther wholly
The test samples il be digposed off after two weeks from the date of yswue oft

invoiced amount only,
or in part, without prior wntlen permission of the laboratory.

5
3 est report, unless unty specsfied by the customer
3

c{?ﬁ‘t}?ﬁ%"m AUFHO

.117, NOJIDA, Gautam Budh Nagar - 201301 |

) : GT-20, Sector
Laboratory : GT-2 Brancmg{é%“ i |
'RUDRAPUR | CHANDIGARI) | UN|PUNE . .
HARIDWAR | R . info@nolalabs.com W.: wwwnoidalibs.com e .

E:: noida.laboratory@gmalco

P Y
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e — = N = Y i a0
//— —— :
{ D2
K N OIDA TESTIN G LABORATORIES
f> |
o lf"lt'nino 9001 201‘§ H() 45001 : 2018 [()H&S) Ccrtif’ed & ]\,\BLACcmdhcd Lalmratory) ('
j: ,"“ 0 tauryy  ORF & CC (Ministey of Environment, Forest & Climate Change), UPPCB Recognized Laboratory !
T
Z\ = +91-931361 1642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
!
FEST CERTIFICATE ,‘
J’r! XS_ "M TA e feee— -
| ISSUED TO: \I/S. UKPCB Regional Office- Roorlice | Report Code T AAQ-210823.02 :
1 ULR No. : TC6814230000013957 F I
Mouitoring Location : - M/s Ultratech Cement Ltd. Test Report of : Amblent Adr Quality i
Service Request No : NTL/SRF/08/23-021
| Address: Village-N | .
: 5%t - age-Nalheda Anantpur ‘ Service Request Date  : 18/08/2023 : i
Pargana, Telisil - Roorkee, Report Issue Date : 25/08/2023 '
District- Haridwar, Gttarakhand. |
SAMPLING & ANALYSIS DATA
Samiple Drawn On 19/08/2023
Sample Receved on T 21082023
Sample Drawn By NTL Representative
Sample description Ambient Air
Sampling Location Opposite Village Jahajgarh (South Side)
Sampling Coordinates t 29.886705N 77.809615E
Sampling Plan &Precedure - SOP-AAQ/08
Analysis Duration o 21/08/2023 10 250872023
Average Flow Rate of SPA (m¥/min.) L2
Average Flow Rate of Gases (Ipm) 10
Sampling Instunent Used : Respirable Dust Sampler (PN js). Fine Particufate (PN < Sampler
Weather Coundition © Clear
TESTRESULT - |
I | Limits as per Euvironment
. . . sult -
| S.No. _E’:\_l ametel Test Method Resulty : L ""_“_l ____ (Protection) Act.
"1 Particulate Matter (PM) 1S:5182 Part-XXIII 74.0 | opem? '_ 1000
2. | Particulate AMatter (PAM:) 15:5182 Pant-XXTV 120 Lygm |} o
3| Sulphnu dioxide (as SO;) 1S:5182 Part-IT 10.8 __I__ll&ﬂ___‘___ 80.0 |
[T4. | Niuogen dioxide (as NO:) 15:5182 Pant-VI 20 | pgan’ | 800
<. Carbon monoxide {as CO) 1S:5182 Part-X | 1.12 | mei’ | 40 ____‘:
Notes:

1. The results given above are relzted to the tested sample, as racarved & mentioned parameters. The customer asked for the abave lests onls
> Pesponsitalny of the Latoratory is himuted to the invorced amount on.l) )
: Thus t2st rrpo'ﬂ will not be senerzted again erther wholly or n part. without prier wntien permussien of the laborion:

3 H -
1 The test samples sill be disposed off afier two weeks from the date of issue of test report, unless until sp=cified b the custemsr

CI[I)[(C;I&% ’BY AUTHOR MY STGRATORY
l |
o Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301
Branch Office :

L. : HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE
a:. E,. no:da {aboratoty@gmali oom, ,nfo@noidalabs camW. wwwnoidalabs.com

it i

By o e W T AT R TR e 3 A
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glalts
{An 150 : 9001 : 2015,1S0 4%00

I 2018
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Testing

S | «4 8
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—YTZ

e e
I| ISSUED TO: M/S. UKPCB Reglan
|

Monltoring Location: - M/s Ultratech Cement Lta.

| Address: - Village-Naihieda

| Pargana, Tehsil

District- Haridw

TEST CERTI FIC;\TE[

al Office- Roorkee

Anautpur
- Roorkee,

ar, Uﬂnr:\klmml.

|
| 1

SAMPLING & ANALYSIS DATA

Sample Drawn On
Sample Received on
Sample Drawn By
Smuple description
Samplmg Location
Sampling Coordinates

Sampling Plan &Procedure
Analysis Dimation

Average Flow Rate of SPAL (m*/miz
Average Flow Rate of Gases (Ipm)
Samphing lnstrunient Used

1)

20/08/2023
21/08/2023

NTL Representat

Ambient Air

we

I—Repnrt Code
ULR No.
Test Repott of
Service Request No
Service Request Date
Report Issue Date

TAAQ-210823.03

: TC6814230000013958 F
¢ Ambient Alr Quality

: NTL/SRF/08/23-021

1 18/08/2023

: 26/08/2023

Near Worker Gate(East Side)
19.890483N T7.810840F

SOP-AAQOS

21:0872023 10 257082023

1.21
1.0

Respirable Dust Sampler (PMye). Fine Particulate (PAL:) Sampla

Weather Condition Clear
TEST RESULT
T
l . Limits as per Enviroument
Parameter Test Methiod Results 1 Cnits l " (Protection) Act.
| Particulate Matter (PMyo) 15:3182 Part-XN1I 68.5 | ngim® | 100.0 )
Particulate Matter (PMa:) IS:5182 Part-XXIV 110 | ne l 60.0 B
| sulphur dioxide (as SO2) 15:5182 Pan-1l 11.6 |_nga® | $0.0
| Nitrogen dioxide (as NO2) 1S:5182 Pm’\-\"l :Qog he .m! 5 _ 800 -
B Carbon monoxide (as CO) 1S:5182 Part-X . mem 3.0

Notes:

tioned parameters, The customer asked for the above tests onlv
sample, as recerved & men -
B -en above are related to the tested

| The results gwvena

voreed amount only
> Responsibality of the Laboratory 1s h:f::;::feru\‘\‘wu‘ or n part. without pnior wnitten permissicn of the laboratory

Thus test report will not b2 generated

; The test samples wll be disposad off afler two weeks from

iRt uy

AUTHORIZY

the date of 1ssue of test repart, unless unnl specified by the customer

PUR |
HARIDWAR | RUDRA!
E: no;dﬂ.labomloq@gma:f com

. " . . -1 i
Laboratory : GT-20, Sedﬂrsmnch el i
CHANDIGARH | DEHRADLIN | PUNE,".‘ 3%

17, NO!DA Gautam Budh Nagar ~ 201301
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NOIDA TESTING LABORATORIES

G =

2018 (OH&S) Certified & NABL Accrcdncd Lnboraton)
t, Forest & Climate Change), UPPCB Rccogmzed Lahoralon

a +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

/- ISSVED TO: iliS._l_'Kl‘CBKegiaml Office- Roorkee
Monltoving Location:  \Us Ultratech Cement Lid.

|
!
|
Address: - Village-Nalheda Anantpur
" Pavgana, Tehsil — Roorkee, |
' District- Havidwar, Uttarakhamd, |

! Report Coile
ULR No.
| Test Report of
Service Request No
| Service Request Date
| Report Issue Date

: AAQ-210823.04

: TC6814230000013959 F

T Aumbieat Al Quality

: NTL/SRF/08/23.021

: 18/08/2013 !
: 26/08/2023

SAMPLING & ANALYSIS DATA
20/08

Sample Dravwu On

Saniple Received on
Sample Drawn By

Sample description
Samphing Location
Samplng Coordmates
Sampling Plan &Procedure
Analysts Duratton
Average Flow Rate of SPAL(m*inin.) 1.19
Average Flow Rate of Gases (Ipm) 10
Samplmg Instument Used

PP

20.88

Respirable Dust Sampler (PM;2), Fine Particulare (PM:

/2023

21082023

NTL Representative

Atbient Air

Truck Parliing Side (West Side)

74166N  TT.813435E

SOP-AAQ0S
217087

20231023 0872023

1 Sample

Weather Cendition Clear
[ S ~ TESTRESULT o B -
— 1 o 1 T T Limits ns_[-)er Euvironment
S.No. : Parameter Test Method | RM""_S__ | i L (Protection) Act.
T Particulate Matter (PATe) 1S:5182 Pant-NXIII 80| pgdr 1000 -
"2 | Panticulate Matter (PM:5) IS:S182Part-XXIV. | 460 | e t %00
= T 1%.5180 P 2 e
3 I Sulplmr dioxide (a5 SO2) | Is:sis2 Pan-IT .1,3'_, | g .m. lq‘o_o
4. | Ninogend dioxide (as NO2) | IS:S182 Part-VT ;31-;‘__: g 800 il
™s_ | Carbon manoxide (as CO) | 15:5182 Pan-X | . me’ | 40
Notes:

The results sven 2
: Responsibibty of the Laboratory is fumited 1o the mnvoiced amount ondy.
3

hig (23 r’poﬂ wll no general »d agan erther \\holls orm
1231 12 Inot be t

4 Theatest 5-3[1"?1 swilibe dlSp\.‘:fd oft afker tho weeks fom the date of
i le ple H

DY)

QQMQI:QD"BY

bove are related 1o the 1ested sample. as recerved & mentioned parameters. The customar asked for tha above tasts onds

part, Without prict WIilten pernussien of the laberatery

1s3u¢ of t2st report, unless unhl spraifizd by the customer

AUTHQRIZE
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L NOIDA TESTING LABORATORIES
ke (A0 150 2 9001 ; 2015, 150 45001 : 2018 (OH&S) Certificd & NABL Accredited Laboratory)
MebE & CC (Minisirs of Ensironment, Forest & Climate Change), UPPCB Recognized Laborstary
T 010312611612, 851G0R1921, TS02031145, 852787072, TS03031146. 9999794369
FIRUEFTC N
ISAUF D TO: MS URPCH Regianal Office Ronrlier Repm’t Code CAWLIIORTIAOS
ULR Nn. TCESIL2 30000013960 F
Santtaring Lecatlon: M s Ultvateeh Cement L, Test Repott of Water Sample
Serviee Reguest Na NI NREOR YO
Address: Village-Nalheda Anantpm Service Request Date [RRIREM IR
Pargana, Tehsll Rom kee, Reprat Tosur Date T 0800

Divtrict Tharidwar, Uttarakhand

SAMPLING & ANALYSIS DATA

Samipie Dvan Ry

Wit Reprmentive
Sapde frany Date

b R L

Sampime e atii

&3
s Cewddhinate : pELE K S A R0 M
{ RESLT I~
' Exvential tead s per In THR6 20T
SoNa o Pavaauetes Test Methml Reentte 3 Yestsable Fatendsd | it
e . . it
! rH S PN Yo Babreation
N ol I8 NI P b farm
(Y don 2P 3 \
L] N iy -
i 1 \
T
1as = .
a UAGAT
AN b
) COR | CCRTIDI P ) f
v 1~ = = 2
b Naneamm s Mg) N S L T I - :

MICROBIOT OGICAL REQUIRFMENT

RESULTS

b ——— - - -— . ——

[ S Y | Pavameter Test Method Resnlis
! R e : st aten
i ) Ervchenirhig oot | 1Q. R \ P
T | Caldrm Baviera .

el
1 The eedatts prees e arerelnted 10 Foe tented sl B raenad & masorsd prrrmet s The st e gl foe

= pesvnatnls of fhe Latormon g hmmad e it 2Tl ven
Tl tew gt will ool be pemerrtade

T enher nhNN o0 G P Bsihodt pTRY e preiasn o ke Diverer

. s = ~d N o et . -

i Tye ted anrrgdes wall be Bpaned of 28 e neris Srorm e Jote o mae cUled O WA 2o e Sed By tha g, st
L

. Yo
(VECKYED DY AUTHS

Laboratory : G1-20. Sector-117. NOIDA, Gavtam Budh, o
# Branch Office : Nagar 201301
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v NOIDA TESTING LABORATORIES
B (AR50 : 9001 ; 2015, 150 45001 l 2018 (OH&S) Ccmﬁed&;\AB[r\ccredlted Laboratory)
:,"-r o vened MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Lahoratory

B -+91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
I A TRIE &) g - -~ -y [ 3 A !
CTEST CERTIFICATE,

UED TO: MWS. UKPCB Regional Office- Roorkee

" [Report Code  :W-210823.06
. | CLR No. : TCG814230000013961 F
oultoring Location: - M\Us Ultratech Cement Ltd. | Test Report of : Water Sample

|| Service Request No : NTL/SRF/08/23-021
ddvess: - Village-Nalheda Anantpur | Service Request Date  : 18/08/2023

avgana, Tehsil - Roovkee, Report Issue Date 12670812023 |
Vistrict- Havidway, Uttarakhand, '

~ SAMPLING & ANALYSIS DATA B

Sample Drawn By
Sample Dvawn Date
Sample Quantity
Analysis Duation
Samphing Lecation
Samiple Description
Sampling Coordinates

NTL Representalive
210802023

2.0L1 =~ 500 ml,
21:08/2023 to 26 0872023
Handpunp (Nanheray
Ground Wata
29.893033N TTR23671

RESULTS
- ~ Essential test as per 15:10500-2012 ) B
S. .\'o._‘I Parameter [ Test Method ] Results T Unirs Desirable FExtemded Limit
| Limit

Lo sSeRMPamln) | 60 L - ] e0-Su . SeRelaaton

2. | Colowr _ 18:3025%Part-h s 001 Haven & |

3. Odour IS0 Panes) | Aweable | - Ames

1. | Taste I 18:3025(Pwt-8) | Aereeable - | Awmezahd

S« | Twbidity | 1S:3028(Pant-10) | <100 NTU T

6. Total Hardness (as CaCO¥) | 1S:3028(Pmt-2) | 1820 wmgl | 200

T Chlonde (as CD O 1S:3028(Part-32) 150 mzl | 250

5. | Calaum (s Ca) | 1Si3028(P-40) | 304 | omel __l__ 7S il 200
" 9. | hon(asFe) I 1s:3028Part-52) | 0.120 “mel | 10 | NoRelaxation
10, | Nitrate (as NOv) [T 15:3025(P-30) | 6.0 mal 35 | o Relaxation
" 11. | Total Dissolved Solid —i 1S:3028(Part-16) | 3040 r_n_m’l | 500 i 2000
T2, | Alkalinity (as Ca COy | 15:3025(P-23) | 1140 | wmel | 200 | 00 —
13, | Sulphate (as SO | 1s:3023(P-2) | 7.0 wel | 200 ==
“14. | Magnesium (as Mg) IS 3025 (P46 | 2575 | mal W
‘1ICROBIOLOGICAL REQUIREMENT B — _

- RESULTS - T e —
S No. | Parameter |  Test Method 1 Results | _R"‘Li”“'fpﬂ‘ 1S.10500:2012
" ). | Escherichia coli | 1S-15183 | Absemt |  Absent100ml -

2. | Coliform Bacieria | 15-15185 | Absent . Absent 160ml

Notes:

— | The results given above are related 1o the tested sample, 3s received & menntcned parameters The custemer asked for the abave tests.only
b Remnsb\[xn' of the Labaratory 15 hmated to the mvoiced amount only

- ; Thx; test rep&1 will not be generated again, erther whelly or mn part. without prior wnitten permission of the laberatory. N
4‘ The test samples will be disposed of after two weeks from the dote of 135u2 of test report. unless untl spacified by the eqstorn,

o el

S “//
T Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Nagar - 201301

Branch Office : 3
HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE

' E.: noida.laboratory@gmail.cor, info@noidalabs:com W.: www.noidalabs.com
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. NOIDA TESTING LABORATORIES

(An LSO 2 9001 : 2015, 1SO 43001 = 2018 (OH&S) Certified & NABL Accredited Laboratory)
g MOEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Laboratory

T& +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031446, 9999794369
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AT CERTIFICATE

{SSUED TO: M/S. UKPCB Reglonal Office- Roorkee

| ['Report Code :\W_210823.07
ll ULR No. : TC6814230000013962 F
Moultoring Location: - M/s Ultratech Cement Lid, | Test Report of T Water Sample
|| Service Request No : NTL/SRF/08/23-021
Address: - Village-Nalleda Anantpur | Service Request Date  : 18/08/2023
Pargana, Tehsll - Roorkee, | Report Issue Date  © 26:08/2023
| District- Haridwar, Cttarakhand. i ‘I
~ SAMPLING & ANALYSIS DATA - -
Sanmwple Drawn By : NTL Represantative
Sample Drawn Date © 2140872023
Sample Quantity o 20Lu-s00mh
Analysis Duration 3

21/08/2023 1o 26°08°2022
Sampling Location . Handpumyp (Jahaj2arh)
Sample Description :

Ground Water
Sampling Coordinates : 2988472SNTTRO89TGE -
{ RESULTS
| - Essential test as per 15:10300-2012 - -
'I S.No. | Parameter \ Test Method I Results | Units | Desirable | Extended Limit
' I N _ Limit
L 1. | pH | 1S:3028(Pan-1) | 50 . 60-00  NoRelaxauon
2. | Colowr |  1S:3025(Partd) | <500 | Hazen | s | 15
\r_ 3. | Odowr | 1S:3025(Paut-5) r Agreeable _|___ - | .-\'_.zl'e;'.lhle ' Agreeable i
1. Taste | 1S:3025(Part-8) | Acreeable | . | Aszreeable | Aereeable ]
s, | Turbidity | 1S:3023Part-10) | -L.00 | NTU 1 < —
6. | TotalHarduess (as CaCO3) | 1S:3025Pant-21) | 2060 | wmad | 200 | 600
7. | Chloride (as Cl) \ 1S:3025(Part-32) l 15.0 | mgd ] 350 [ 1000 —i
. | Calcium (as Ca) [ 15: 3025 (P-40) [ 36.0 | me} [ 35 I 200 :
| Iron (as Fe) | 1S:3023¢Pan-52) | 0.134 medl TR TS
| Nitate (as NO3) [ 1s:3025 (P-39) | 8.0 et |l 14.? l :2 g:i:t::!““
| Total Dissolved Solid | 1S:3025(Pant-16) | 3360 | med | sqg BT 00—
| Alkalinity (as Ca CO3) | 15:3025(P-23) | 120.0 T mel | a0 '60 = 4
|i| Sulphate (as SO3) ]I 1S: 3025 (P- 24) El 10.0 _{E I N T ]
Magmesiwm (as Ma) 1S: 3025 (P-16) 28.18 me-l R T Y S——
MICROBIOLOGICAL REQUIREMENT ___i—'—o-—-—]———lﬂ S
I RESULTS D —
D. No. l Parameter l Test Methiod | Results 'W«Qﬂﬁ?xtﬁooﬂ_i T
\. | Escherichia coli | IS-15185 | Absemt I-—-_.__-_:__@m Sis012 l
- 2. | Coliform Bacieria | 1$-15183 | Absem ]\A_b@oﬁl  — !
Notes: Adl

—_—

1. The results given above are related to the tested sample. a3 received & mentionzd paramelers The customer asked for the abot e 18515 onl
- - 2 0 N

2. Responsibility of the Laboratory 1 imated ta the invorced amount only.
3 Thus test repert Witk not be generated again. esther whollv or in pan. without prier wniten permussion of the laberaton
4. The test samples will e dispased of after two wesks from the date of issue of test repor, ualess until specified :

¢ by the gstofie
Fhelad by cmont ok

)

Laboratory : GT-20, Sector-117, NOIDA, Gautam Budh Na

_ Branch Office : Ses201301
HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE
E.: noida.laboratory@gmail.com, info@noidalabs.com W.: www.noidalabs com
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/[ NOIDA TESTING LABORATORIE

: : WinchiaisApprovec Boratory)
‘& (An TS0 2 9001 : 2015, 1S0 45001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)
L MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB Recognized Lahoratory
{utnre = +91-931361 1642, 8510081921, 7503031145, 8527870572, 7503031 146, 9999794369 ik
/ |
/ TEST( ERTIFICATE!
;UED TO: MWS, UKPCB Reglonal Olfice- Roorkee ] l Report Code ©W-210823-08
\ | ULR No. - TC6§14230000013962 F
;onttoving Location: - M/s Ulivatech Cement Ltd. Test Report of - Water Sample | g
Service Request No - NTL/SRF/08/23-021 j
JAdress: - Vilage-Nalheda Anantpur Seivice Request Date : 18/08/2023 |
‘argana, Tehsil — Roorkee, \ | Report Issue Date 1 26/08/2023 f
Yistrict- Haridwar, Uttavakhand. l | E
SAMPLING & ANALYSIS DATA
Sample Drawn By . NTL Representanive
Sample Drawn Date ; 21/08/2023 3
Sample Quantity ¢ 2.0Lt+500mh 2
Analysis Duration . 217082023 10 26/08/2023
Sampling Location . Borewell (Opp. Colony Gate No-2)
Sample Description - Ground Water d
Sampling Coordinates ’ . 29.891918N 77811934k I e :
T RESULTS
| - Essential test as per [S:10500-20012 | J
II S. No. | Parameter chst Method [ Results | Unils | Desirable Extended Limit g
I I [ PR SN M 11| S A !
L |pH | mmon@may | 507 | - | 60-00 | WoReaxmion
_kCQIOL\r 18:3025(Pant-4) | <5.00 1, Hazen 3 [ 15
.| Odour ) 15:3025(Purt-5) | Agreaable | - | Asreeable | Agrecable
o | Taste 15:3023%¢Pan-§) _'i__.r\m eeable | - | Aereeable | Agreeable ! ;
| Twtidity | IS:BOZS(P:m-_lO)____;__Ll@_ LONTU | 1 i 5 :
Total Hardness (as CacO3) | 15.302%(Rwt-2l) | 3220 | mel | 200 | g0 | 3
) Chilonde (as C1) 16.302¢Pan-3) | 180 | mel X 1000 :
5 1 Calcium (as Ca) 15: 3025 (P-40) | 36.0 | mel o] 200 {
~ | Iron tas Fe) Ts302s@an32) | 0134 | mel | 10 No Relaxation f
10. | Niwate (as NO») as:s0as (-3 | 8.0 | mel | 45 No Relaxation | ?l
11. | Total Dissolved Solid 1S3025(Part-16) | 3420 | wmel [ 500 2000 |
2. | Alkalmity (as Ca €COs) s 3025 (P-23) | 1200 | wmgl | 200 | 600 |
13| Sulphate (as SO:) Tis3025(-29) | 100 | mel | 200 300
T 1. | Macnesium (as Me) | 15:3025(P-16) | 28.18 [ mz1 | 30 100 |
~ MICROBIOLOGICAL REQUIREMENT
— RESULTS —————————
" [s.Ne._| Paranieter [ TestMethod [ Results | Required as per 1S-10500:2013
- 1. | Escherichia coli 1 1S-15183 [ Absem 1 Absent'100m} ]
i 3 | Coliform Bacteria ( 1S-15183 { Absent | Absent 100ml __‘{

Notes:
1 The results given above are related to the tested sample, as receivad & menhonsd parameters. The customer asked for the above tests enly

T 2 Responsibulity of the Labaratory 15 humyted to the invoiced amount only.
3 Thastest repont will not be generated agam, either wholly of 1n part without prior wnitten permussian of the laboratary
4 The test samples will be cisposed of after two weels from the date of tssue of test repert, unless unnl specified by the customay

cﬁﬁc}&%h f\t'ﬁloa%;%&i

-; Laboratory : GT:20, Sector-117, NOIDA, A e
il HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE At e iy o
‘- E.: noida.laboral .CH alabs.¢ Gl fee)
— e —— ; |
e |
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NOIDA TESTING 'LABORATORIES

(A Government o Findiz ‘\ng’g\; dTesting Lab orahcs‘y .
(An 180 : 9001 : 2015, ISO 45001 2018 (OH&S) Certified & V,\Bl,,\tcrcdllul Lulmratory

Ll ng for

LN TEYTT NS

Futiere
-‘_‘_—l—-__

MoEF & CC (Ministry of Environme

nt, h)rcsl & Chma(c Channe), UPPCB Rcco"mzed Labor.atory
= +91-9§13_6‘1164’ 8510081921, 7503031145 852787037

30303{146 9999794369

JLS! ({RHFI( ATE;

| ISSUED TO: M/S. UKPCB Reglonal Office- Roorkee
Monitoring Location: - M/s Gltratech Cement Ltd.
Address: - \’lllane-\'\lheda Anantpur ~ Pargana,

Tebsil— Roorkee,
District- Havidwar, Uttarakhand

Report Code

ULR No.

Test Report of
Service Reguest No
Service Request Date
Report Issue Date

s W.210823-09 ‘
: TC6814230000013963 F |
' Water Sample

: NTL/SRF/08/23-021 ‘

: 18/08/2023

: 26/08/2023 ‘

SAMPLING & ANALYSIS DATA

Sample Received On

Analysis Duration

21/0872023

Sample Drawn By NTL Represemtative
Sample Description STP Iulet

Sample Quantity/Packing detail 1 It/Plastic Cane
Weather Conditions - Normal

21/08/2023 to 26/08/2023

ST e e e

Th 1ts given above are relatad to the tested @mple, as recerved & mentioned parameters. The customat atkad for the above tasts only.
resu
o Laboratory is limited fo the inverced amount only.

| TEST RESULTS :
S. No. | Parameter Test Method Results | Units . “
L. | pH 15:3025(Part-11):1983 73 -
|l 2. Total Suspended Solid (TSS) 18:3025(Part-17):1984 370 mg/l
3. Chemical Oxygen demand (as O2) APHA 5210 B:2003% 296.0 mgz/l
i 4. Biological Oxygen demand (as O2) 1S:3025(Part-44):1993 $8.0 mg/l
| 5. gjfhﬁ;“;fm 1S:3025(Part-39):1954 6.0 mg/l
1 6. Total Dissolved Solid 1S:3025(Part-16):1954 185.0 medl
Notes:

- 2 Responsitality of the
3. Thas test report will not
5. The tast szmples wall be dispo

HeiQ4 oy

AUTIT

be generatad again, either wholly ¢r m part, without prior wnften permission of the laboretary,
cad off 2fter two waeks from the date of issue of test rapont, unless untl specafied by the customer.

HARIDWAR I RUDR»;\PUR jc
E.; nojda. Iabpratoy@ gmail.com, i

Ak e

—
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NOIDA TESTING LABORATORIES

(& Goveramant oy india Approved Yesting Laboratory)

j (An 150 : 9001 : 2015, 180 35001 ¢ 2018 (OHLS) Certified & NANL, Accredited {aboratory)
W faran Gred MoEF & CC (Ministry of Environment, Forest & Climate Change). UPPCB Recognized Laboratory

i St Z2 +01-9313611642. 8510081921, 7503031145, 827870572, 7503031146, 9999794369

TEST CERTIFICATE

ISSUED TO: M. UKPCB Reglonal Office- Roorkee | | Report Code - L AV-210823.010
' l L ULR No. CTC6814230000013964 F
Moultoring Location: - s Cltratech Cement Ld. | Test Report of T Water Sample
' | | Service Request No - NTL/SRF/0823-021
| Address: - Village-Nalbeda Anantpur - Pargana, \ Seivice Request Date : 18/08/2023
Tehsil- Roorkee, \ | Report Issue Date : 26/08/2023

District: Haridwar, Uttarakhand

SAMPLING & ANALYSIS DATA

Sample Drawn On © 210872023
Sanple Received On T 21/082025
Sample Drawn By : NTL
Sample Description : STP Outlat
Sample QuantinyPacking detail ;1 litre Pet bottle
Analvsis Duration 2140842023 1o 26°08/2023
TEST RESULTS - 1
L W___ — | Test Metlod —| Results ‘ Units | Limlt as per—l
B | - ! | | CPCB  norms
1. pH | 1S:3025(Part-11):1983 | 7.50 '; - S.5.9.0
5. Total Suspended Solid iLS_@ZS(PnH-IT):I%L'; 180 | mel | 100max B
3. Chemcal Oxyren Denand (a5 O2) I APHA $220B:22005 | 560 | mel | 2S0max
—% | Biological Oxygen Damand (as 02) | 153028 (Part-44:1993 | 130 gl 37 max

(3 dmvs a1 27C)

[ 5 (Oll&gmese - [53025(Pant-39)1981 | BDLC<LO) | mel | M0max
6. Total Dissolved Solid JS:SO:S(PM(-IQ:IQSJ | 7.0 | mgl | NSL 1

BDL- Below Detection Limit, N§i.- No Specified Limit.
Notes:
1 The resuits pnen abeve are ralited o the tested s2mple, 35 [ecerved & trerhicosd parameters The custoner gaked fin the atove Lade oty

2 Responaislay of the Lebaetony 18 hurted 1o the wnvorced atpo only i
3 Tise et rqr,;!‘l Wil ot Us penerated sypaan, either whiolly of 15 Pt Witholit (022 Wiillen pRTSLION Sf tha Likerarany
4 Tha test sangles wili be drpored off R WD weekrfom the date of tasas ef Lot pepert, unkeas urtd apecafied by the cuatonser

M(T.\‘:\*ﬁ)' \

- cﬁl&dﬁﬁ‘d BY JRT—— o

r
" ? Laboratory : GT-20. Seoclor-117, NQIDA. Goutam Budh Nagar -~ 201301
E - Branch Office :

| B HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADUN | PUNE

L _tae tasmrstara@mamall.cont ,me@ﬂdemabs.cnmww:‘wwmnéida[abs‘c‘)mg
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Ultratech Cement Limited

Unit - Roorkee Cement Works
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e Yo Tam E———— T A IR "",1/‘
, %” “ug’;'z*gzj}z‘"? 12 2015, 1S 45001 ; 2018 (OH&S) Certified & NABL Accredited Laboratory)
ey B Ministry of Environment, Forest & Climate Change), UPPCB Recognized Lahoratory
LJ-"““_ 72 +01-931361 162, BS10081921, 7503031145, 8527870572, 7503031146, 9999794369
TEsT O RTIFIOANTE
ISSUED TO: M5, UKPCB Reglonal Office- Roorkee | Report Code T W.10823-06
ULR No. S TC6814230000013961 F
vonitering Location: - M/ Ultratech Cement Lid. Test Report of - Water Sample
Service Request No T NTL-SRF08723-021
Address:  Village-Nalheda Anantpur Service Request Date 18082023
pargana, Tehsil - Roorkee, Report Tssue Date £ 26:08°2023
MHstriet- Harldwar, Uttaralkhand.
TERMPLING & ANALYSIS DATA
Sample Drawn By NTIL Represeatafive
Sample Thawn Pate RN
Sample Quaniity Jopr - St
Anahvis Duatien 21082024 0 JANR 20
Sampling Lodation Handyanp CNankeray
Sample Desehipiton Gromd Waia
Samphne Coordmates A QOINRIN TTRIFATIE
| g e T
- =i U __Esscutlal trxt ar e 15:10500 2012 e -
< No. \ Parauoter Test Metliod Resully ¢ Unity Nestrable ! TExtended Limit
N | B | 1.imit R
el ] ssezsbastdll Seo . G wen-own g N Relaxation
3 1 Colow s an2dbaneh o f =t U Hazen | < T
4 Odow 12020 Paet) Agregable - L, eable T TAereeahle i
1 L Iae 153025 Pant-£) Aeieeable 1 - | Agreeabe i TAarccable
T Ty - 153028(Patey o <tpo ¢ NIV ) R
| o L_]‘l'\vlﬁ.ﬂlﬂ_khh.‘\i (s CaCoOxy | 15:302 8 Pant-2 1) 1820 Lzl i ALY i 60
- Chionde tas €D |18 502.1&1((-52) 1$.0 mz i E 210 1000 !
TTE ) Calenmias €3 - IS 2025140 304 omel s T 300 b
5| honas Foo s _:?fgir’f\:t-sn o120 1 mel 1.0 | NoRelaxation *,
10, @ Ninateqas NOY - 15 IR P-3n | 60 mal 45 NoRelaxation
1 !:_Iﬂl‘ilthml\'c\_lSO_lxd { l_h_;:(]:}_.[)ﬂt_lé) | 3040 mz l <0 000
T2 [ Alkabty {as Ca CON | 1S:3025 (P- RES TN SR § EX RN | mael 260 500
x| Ql_:!;xlhusgsta_) B | 1S 3028(P- L2 ) I X\ mzl 209 400
T4 | Mamesum fasMed [8: 3028 (P-48) 2893 mz | in L)
.\Il(‘ROBIOLOEI(;.»\L_[_I.E_Q_I_'IRE.\IEI\T - - i
- B - - RESULTS ) )
5. No. | Parameter - Test Method | Results [ Required as per 1S-10500:2012
1 ,r_ES(’N’rI('hi_nfo_.'f____ [S-15188 b Abeem Absent 1tnni =
2 | “Colform Bacteria_____ | ~IS-1818%f | Absent AL loml
Notes: =
b tove are relaled 1o the tested sample. 3s recerved & mentoned paramers The cusiomsr askad foribz zbovatasty enly

1 Thererllagnent
3 Repemutahny of the Latoraton
1 Tha teg pepant il oot be penerated agan, eit

4 The tees samples wall e diposed of aflert

15 rmuted to the iy cced 2moust onl
her whelly orin pat without pewr writt
w0 weeks From the date of 13wz of test repent untess untl speeiiiad by the enatomgr

on perrusston of the laboratory

\

by ot ekaron
AN
— L ‘ E \ =
1 Laboratory : GT-20, Sector-117, NOIDA. Gautam Budh Nagar - 201301
Y 8ranch Offica : -
HARIDWAR | RUDRAPUR | CHANDIGARH | DEHRADLUIN | PUNE

E.: noida taboralory@gmai.com. info@noidalabs.com W.: wwiv.noidalabs.com
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el s

| ved Testing Laboratoyy) |
2018 (O11&S) Certified & NABL Accredited Laborators)
UPPCB Recognized Labor:

7503031145, 8577870572,

boratory

{ ';F EST CERTIFICATE

[SSUED TO: WS, UKPCB Regional Office- Roorkee

Monitoring Location: - M/s Ultratech Cement Ltd.
Address: - V filage-Nalheda Anantpur

pargauna, Tehsil - Roorkee,

District- Harldwar, Uttarakhand.

n SAMPLING & ANALYSIS DATA

Sample Drawn By
Sample Drawn Date
Sample Quantity
Analysis Duration
Sampling Location
sample Description

Report Code

ULR No.

Test Report of
Service Request No
Service Request Date
Report Issue Date

NTL Representative
21/08/2023

2.0 Lt. + 500 ml.
21/08/2023 to 26/08/2023

e ———

: 3V-210823-08

. TC6814230000013962 F
: Water Sample
. NTL/SRF/08/23-021
: 18/08/2023
: 26/08/2023

Borewell (Opp. Colony Gate No-2)

Sampting Coordinates

Esseutial te
Test Method

15:3025(P

T Chiloride (as Cl)

5. | Calcimmlas Ca)

Tron (as Fe)

15: 3025 (P-

Total Dissolved Solid
Alkalmiry (as Ca € Oy)
Sulphate (as SOs
Magnesiwn (as Alg)
ROBIOLOGICAL REQL’IRE.\IENT

MIC

-mmm_
“

Notes: i
1. The results goven above are related to the testad sammple, a5 received

2. Respansibility of the Laboratary is limted 10 the invoi
3. This test Teport W3

2. The test samples will be disposed of after tho weeks from the

15:3025(Part-

i1l not be gensrated agua, either wholly or 1 pat.
date of issue of teat report, unless yntt} specified by the customar

e

Ground Water
79.891018N 77.811934E .
RESULTS _:
st as per 15:10500-2012
Results Unils Desirable Extended Limit |
Limit '
7.07 6.0-9.0 No Relaxation
<5.00 Hazen 5 15 ;1
Agrecable | - Agreeable Agreeable
Agreeable | - Agreeable Ao eeable B
<100 | NTU 1 s 1
3220 | mgd 200 600 |
18.0 medl 2350 1000 !
mel 75 200 i
0.134 medl 1.0 No Relaxation A‘
RE)) 8.0 mefd 45 No Relaxation
16) 332.0 mg/l 500 2000
120.0 wmgl 200 600
10.0 mg/l 200° 400
2518 | mgl 30 100
RESULTS l
[ Results | Required as per 15-10500:2012 |
[ Absent | Absent/100m! -
Absent | Absent/100m1l

& mennioned paramaters. The customer asked for the above tests only

ced amourit only.

without prior Written permssien of the laboratory.

—
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1-a
NOIDA TESTING LABORATORIES %

 Approved Testing 1_aboratory}

“Oé:,n;géz: (‘i{l)?r: lqu x 150 43001 : 2018 (OH&S) Certified & NABL Accredited Laboratory)
/ = e (et istry of Environment, Forest & Climate Change), UPPCB Rccodnrzed Labornlorv

futuse T3 +91-9313611642, 8510081921, 7503031143, 8527870572, 7503031146, 9999794369

—

CTEST CERTIFICATE

ISSUED TO: MWS. UKFCB Regional Office- Roorkee ‘ (Report Code - \W.210823-07
) \ ULR No. - TC6814230000013962 F
Monitoring Location: - Ms Ultratech Cement Litd. Test Report of - Water Sample
Service Request No : NTL/SRF/08/23-021 i
Address: - Village-Nallieda Anantpur Service Request Date  : 18/08/2023
pargana, Tehsll -~ Roorkee, Report Issue Date : 26/08/2023
DLsn ict- Haridwar, Uttarakhand, l
SAMPLING & ANALYSIS DATA -
Sample Drawn By . NTL Representative
Sample Drawn Date - 21/08/2023
Sample Quantity . 20Lt.+500ml
Analysis Duration .+ 21/0872023 10 26°0872023
Sampling Location . Handpump (Jahajgarh)
Sample Description : Gromd Water
Sampling Coordinates . 20.884725N 77.808976E
RESULTS ]
i Essential test as per 15:10500-2012 _‘
. No. \ Parameter Test Method Results Caits Desirable Extended Limit |
Limit '
I pH 15:3025(Part-11) 7.50 - | 60-90 | NoRelaxation
1S:3025(Part-1) <3.00 Hazen 5 15 _'—]
18:3025(Pan-5) Agreeable - Agreeable Agregable X
18:3025(Part-8) Agrecable | - Agreeable Acreeable .
. 15:3025(Part-10) <1.00 NTU | 1 s
[ 6| Total Hardness (as CaCO3) 1S=3025(Part-21) 206.0 me/ 300 500
3. Chlonde (as C1) 15:3023(Part-32) 15.0 mgl 350 1000
s, | Calcium (as Ca) 1S: 3025 (P-40) 36.0 me:l 73 200
" o | lron{asFe) 15:3025(Pant-32) 0.134 mel 1.0 No Relaxation
[ 10. [ Niwate (as NO: 3 1S: 3025 (P-34) 8.0 me 43 No Relaxation
m Total Disselved Solid 1S:3025(Part-16) 336.0 mg/l 00 3000 J
12. | Alkalinity (as Ca CO3) 1S: 3025 (P-23) 120.0 mel | 200 600 ]
“ Sulphate (as SO4) [ 1s: 3028 (B-24) 10.0 | mei 200 300
\hme:mm (as M) | IS: 3025 (P-16) 28.18 | meld 30 100 —
\IICROBIOLOGICAL REQLIRE\I}:\T
RESULTS
[ s.No. | Paramelel Test Method Resulls Required as per IS-10500:2012 |
[ 1. | Escherichia coli IS-15185 Absent Absent!100ml 1
2. Coliform Bacteria 1S-13183 Absent Absent/100mi |

Notes: .
1. The results given sbove are related to fne 1ested sample, as recaved & menuoned parameters. The customner asked for the above tests only.

2. Respans: ity of the Laberatory is Jumited 10 the ioverced amount cnty.
3. }ll':m 1esllre—:cﬂ will not be generatzd agan. either wholly or in past, vatheut prie? wnitien permussion of the tabaratery.

4. The test samples will he d:msed of after two weeks from b2 date of issue of test report. unless until specified by the gistogie
&{C&%\BY AUTH

Labora(ory GT—20' e

HARlDWARlRUDRAPURI , AL SR SR
E.: noida. |aboratory@gmail.com, mfo@no:dalabs comW wwwno:dalabscom e Qj—
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Annexure A-2

s,
AR frenOraETI—aeme
BRER |
@ ¥, .
Shri Rahul Verma, Advocate [LL.M]
Supreme Court of India,
Additional Advocate General, State Of Uttarakhand,
137, Tower No.10, Supreme Enclave
Mayur Vihar Phase-1, Delhi-110093
(Mobile):09717706032
& \p0R / TEodioto /2023 ‘ %’ﬂ‘cﬁ 47 AR, 2023
faw:— Mo wAOWoA0 F AT Y MAGA HEH-420 /2023 IO[ ¥ @ F= W
SRravs v 3 afid s faAie 13.002023 T SIS D Faw )
ARIEY,

SRIT Rwgs wo wRoshodo ¥ DA e AT FE—420 /2023, TS IR @
T T SERIETE o H uiRE ST R 13.002023 B W TEUT B BT DR DY | FIT
3 mo vAoshodlo g1 Frefefaa fAdw frfa R w1 8-
5. The Joint Cornmittee is directed to verify the factual position regarding compliance by the
project proponent with the EC/CTE/CTO conditions and submit Additional Factual and Action
Taken Report.
6. Additional Factual and Action Taken Report be filed by the joint committee within six weeks
by email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF
and not in the form of image pdf.

J& & e @ wdy ¥ Riemde® 7Res Rer & sy feAid 07.08.2003 &
2] T e RETe sy BRER @ sraeral # Freac wiw iy & e fean Tar-
1— i TR a9 S, ERER|

2~ B9 Renfer, el | - ?-;?g
e O e Swrgve ugsel fEEe W, wewt | — el

- werTa gevl W AA IREN SqRave wgye e d), wed @ bt
T gadIRA / 3TROM0BTIN0 / W0—147(52) /2023 /1033 RAAIE 16412023 & ERT 7fda WY
Ffafr gry fderor wr FAAET o 3N Bt w Suee W) T €, o doa 1

o AT ANER NS WeNvl w9, wea @ R -
16.11.2023 B g T ARG TR B R Fer IR mavas BT ¥ wex IR )
el | 9214
\

{Hoveo 7E)
IR RrefeRI~werad
. TRER|
SRR PR @1 G T S B ¥ 3R 1)y
- [Ew Gfd GEOTer SKRTEYS YENUT e 91 iR 38 wataRer wa 46 4, angodio
U1 TEEURT US ABGH

l
oe  RrciRreTd wERT B Fal H WER gErd i |

AR RraRER—weraT
ngv REW|
FRUE COFY
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_ 3™ Party Ambient Air Quality Monitoring Results !
F | Location 1- Near Admin. Blotk _ Location 2- Near Packing Plant Ared ] |
L | PM2.5 _ PM10 | SO02 | NOx co PM2.5 | pM10 | moa ]|
w rﬂ_ﬂ ; 100 0. [ 80 1 2 kL NG Std 60 | 100 | 80’ | 80 . .H.N.sw.. Report No ||
:m\aw pg/m3 |-pg/m3..| pg/m3.|-.mg/m3 | : Lmit | pg/m3 . pefen3 | :m\aw ug/m3 | mg/
|| Month A _ Month_ | “ _ e
|| Apr-23 | 38.62 | 67.30 | 9.56 | 2391 | 0.78 | IME/A/031 | | Apr-23 | 3666 | 6355 1004 | 2159 | 078 | IME/A/033
A  May-23 | 39.14 | 68.21 | 9.69 | 2433 | 079 |IME/Af055 ' May-23 | 376 | 6469 | 1018 | 2188 | 079 | :sm\‘p\omu,i
| Jun23 | 3817 | 66.96 | 9.12 | 2329 | 075 | IME/A/029 " Jun-23 | 3695 | 6258 | 1001 | 20.99 0.75 | JME/A/031 |
Jul23 | 30.14 | 5411 | 9.05 | 2242 | 073 |IME/A/ 0% Jul-23 | 3418 | 5863 | 9.62 | 2004 | 0.71 | IJME/A/046
| Aug-23 | 3235 | 58.48 | 10.35 | 2092 | 0.69 | IME/A/021 | | Aug-23 | 3630 | 6091 | 9.10 | 22,54 0.69 | IME/A/023
' sep-23 | 30.17 | 53.10 | 6.80 | 1739 | 0.58 | JME/A/001 | sep23 | 3207 | 5408 | 7.04 | 1592 | 062 JME/A/003 |
|
| — . Location'3Near.Township : i Location 4- New Road Truck Parking Area _
! | PM2.5 | PM10 | so2 NOx co PM2.5 | PM10 | SO2 | Nox | o T————1
std | 60" | (100"’ Std ‘60 7. 100 | -80.d gp. [
_,, Limit | pg/m3:| pg/m3. _ Limit | ug/m3 |‘ug/m3 | ng/m3; “|* Report:Na
(| Month | L Month | ) S S
|| Apr-23 | 32.08 | 57.46 | 9.34 | 21.05 | 072 |IME/A/034 Apr-23 | 37.94 | 6053 | 1039 | 255 [ oot |
e - 35 | 1053 |5t 278 | IME/A/025
_ May-23 | 3251 | 58.24 | 9.47 | 2134 | 073 [JME/A/058 May-23 | wmam 613 33 | 2281 079 oo o2
_, jun-23 | 31.08 | 56.02 | 9.08 | 20.55 | 0.71 | JME/A/032 Jun-23 | 37.96 | 59.69 rfjoj.w.mfr _IME/A/059
“_.|E_ 23 | 2496 | 4825 | 874 | 18.05 | 063 | IME/A/047 Jul-23 | 3314 | 56.52 TTE
|| Aug-23 | 27.26 | 5195 | 9.19 | 1942 | 0.68 | JME/A/024 Aug-23 | 35.81 | 58.20 Jim.lww-i. IME/A{048_ |
__jmmu 23 | 2478 | 43.60 | 673 | 1504 | 055 | JME/A/004 Sep-23 | 3085 | 52.13 f..of.quJ L_.@|m[\»%|~wl
fiI.m.p.fLeroonu_
|
Ir-I-.|..|.|.I[I.I|.||.|I

X X,
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3" Party Ambient Noise Monitoring Results

Apr-23 _<_m<.-NIw
_ 1ay June-23 luly- _
.\,H.um< z._m:* Day | Night Day c_<~w. Aug-23
A _time Time time Time time Night Day Night

. Time

Admin Block

Near Village
Jhajgarh

Store Yard

Annapurna
Building
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Efforts shall be made to reduce
materials and products on the

impact of the transport of the raw
surrounding environment including

agriculture land. All the raw materials including fly ash shalt be fransported
in the closed containers only and shall not be overloaded. Vehicular
emissions shall be frequently monitored.

Unit has provided as Raw material including fly ash, used is being
transparted in closed containers / bulkers / closed body or covered
trucks to avoid adverse impact on the surrounding environment

Bulker for Fly ash

. .
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Secondary fugitive emissions shall be controlled within the prescribed
limits and regularly menitored. Guidelines / Code of Practice issued by the
CPCB in this regard shall be followed. Data on fugitive emissions shall be
submitted to the Ministry's Regional Office at Lucknow, CPCB and
UEPPCB regularly

T

E: ; led
Unit has provided Saccndary fugitive emisstons mﬂmw _thn@qmw“_qﬂ_mc.
and being monitorec menthly by own and MoEF /NA _ Wmna (SPM in
Plant location wisa trd party monitoring results encio
pa/nr). :
Third Party Fugitive Monitoring Resuits giv
monitoring reports attached as.

en as below and

_wmc.m._gm”mz_mm_Oz,..z_oz__q.oaz.m.... Lﬁ

LOCATION | LOCATION | LOCATION LOCATION
NO.1 No2 | NO3 NO.4
Store Yard _“:uﬂwq Cement Mill Packer Floor
Parameter SPM :.ﬁ\:._J _
STD Limit [ =% 7§ 5000 [z 5000 5000."
April-23 | 1196 662 | 1412
May-23 | 1201 768 1422
June-23 : _ 1199 766 1471
July-23 | 1022 547 1352
August-23 1104 610 T 1483

2T Minimut
R g i

CMaARImUnGE |

quarterly basis/quarterly report.

any shall install adequate dust coflection maa mx:mo:os system
Wsmonhﬁ?c%%m dust emissions at _oma_:m ! c:_om.a_:m points and at all
the transfer points. Bag filters shall be provided to clinker hopper, cement
silo, fly ash silo, elevator, packer, mm:,_m:” transpont mmc_namzﬁ. etc. to
Bn_rom fugitive emissions. The fugitive emissions during loading and
unloading shall be suitably controiled. Fugitive dust emissions from ball
mill and storage areas shail be collected in bag :_66 and recycled back
to the process. Storage of raw material m:m__ be in o_omma,qog. sheds.
Water sprinkling arrangement shall be made in the raw material stockyard

and cement bag loading areas.

Bag filters has been installed g o——v______

. »ooos:o_:illll.liflf.
loading / unioading points and at g e :m:%m:&m. dust emissions at
cmmzv3<amn§o__:x2 _._ouvm:o Quo_

nts. Bag filters h
i €Mment g; : S have
packer, cement transport €quipmery , nt silo, fly ash silo, elevator,

i c. N

The fugitive emissions mc::a loading Mq:mmacnm fugitive emissions.

controlled by water sprinklng. Fugityg g 810 Unloading are suitaply

slorage areas aré omnzmm . oo__msma in um:.__mw_o:m from ball mil ang

back to the process. FOr $t0Tage of oy Mm _M___ﬁmqm and are recycled
Y Ash, RCC Silos

been provided. Wat have

storage yard and on i Sraph, "

has bee : .
sprinkler, sweeping maching ang N provided in

0, storage area, water

A .
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G

nsport of raw materials and end product shall be done to
pﬂnﬂwmw:mmr“_‘mmﬁmaa by railway for longer distance to reduce the
congestion on the road and <m:_oc_mﬂ. pollution. The dlinker shall be
transported by road from H.P. and by rail from Rewa, M.P. Fly ash from
Haryana shall be transported in o_mwmn bulk tankers and stored in fly ash
silo. Gypsum shall be transported in trucks and stored in sheds. Coal shall
also bestored’in oo<mmma_,,m:m.nm..>un8m_3mﬂ.m_<. 918 Arucks./ day will
move from Panipat /. Yamunanagar to project site and back. -

. o . v . 5 P
ey . T, BN A u= B
. S

As far as possible maximum use of railway, transport is being ensured
for longer distances to reduce the congestion on the road and <.m§8mmﬁ :
poliution. Fly ash is being transported in bulkers and stored in sios. .
Clinker is being transporied by road and rail. Gypsum is being
fransported in covered trucks and stored in covered sheds. On.an
average 200 number of trucks per day moves for material handiing to
the plant site and back in the period of April 2023 to September 2023.

.Mﬂmﬁm_mmnba‘aw%mmm,ﬁ eq mama_wa,ﬂ.,_moo__.sm and drinking purpose shall not

| exceed.500.m?{ day:N

=

uid’effluent shall be generated due t6 adoption
rocess."Zero¥ effluent. discharge -shalli be ‘maintained.

f-dry ‘grinding:pro arge -shall: .
‘ Sewer: realed in septic tank‘followed by:soak pit.

‘Domestic sewerage sha

| Water requirement for cooling and drinking purpose is not exceeding
' 320 m?/ day. Unit obtained Ground water Widrawal NOC from CGWA
with 320 KLD Capacity. In the period of April 23 to Sep 23, water
consumption is 214.8 m3/day (approx.). No liquid effluent is generated
due to adoption of dry grinding process. ‘Zero' effluent discharge is
- being maintained. Domestic sewerage of township & plant is treated in
. STP Plant and treated water used for plantation and dust suppression
purpose. Water consumption details are enclosed.

‘Permission’for the drawl of 500 m 7 day ground water from bore wells
shall be obtained from State Ground Water Board / Central Ground Water
Authority (SGWB /' CGWA).

X. &

“waste-shall‘be disposed anywhgps else. Domestic sewerage shall be

NOC from CGWA (320 KLD) has been obtained for the drawl of ground
water from bore wells,

‘Efforts -shall -be made 10.use fiy agh maximum in making Pozollona
‘Portland Cement (PPC). All the solid waste including dust from collectors
shall be properly recycled ang reutilized in the process itself. No solid

composted and used as manure for horticulture.

As per BIS guideline, maximum 35°% Fly ash can be used in PPC and
untt- consumed up to 35% fly ash in PPC production, based on
availability and quality of product. All the solid waste and dust from the
dust collectors are being recycled back to the process.
Separate STP Plant with 80 KLD capacity provided for the treatment of
sewerage waste walter, treated water used for plantation and dust
su sion. sludge used as a manure for horticult
- = = b T St

— > e
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I
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X,

| As proposed, green belt shall be developed in at least 33% area in and
around the proposed

Although the unit has developed green belt on the premises but green belt _
does not have three rows everywhere .The unit has been advised to plant _
more trees to develop proper three rows green belt on the ﬁ_.m::m.mm. Unit |
have planted 310 trees in the period from April 2023 to September 2023 l

'IIfl'{Jl]|-|.|.|.|.J
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recommendations made in the CREP for
mplemented. CREP compliance with

Unt has provided All applicable
cemeni grinding unit are being i
appicable points: ————

orate Responsibility
nt Plants shall be

1

| Raw . geeeNS Made in the Chapter on COMP
* | for Environment Protection (CREP) for the CEMe
i implemented.
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o
HEAD OFFICE
Utta rakhand Environment Protection and Polluuon Control Board

’i@'ﬁ. »Gaura Devi Paryavaran Bhiawan®”
46B, IT Park}Sa iastradhara Road;Dehra Diin, (Uttarakhand)
\th:mseppcb.ult povia, E-miglt mukp:b@y-!oo.tm :_. . -
UEPPCB/HO/Con-J-43/2019/ 6-;{;0 s LT e Date T 62089 2. Qﬁogj ‘
I L . . . . o R ! I{EGD POST
To,

M/s ’Ul:ra Tech Ccment Lid.,

(Umt, Roorkee Cement Work), -

(Formerly- M/s Jnypec Roorkee Cemcnt Grinding Unit),
Khasra No. 148-152, 155, 15841714 173,175, N
~Pohana-lquabalpur Road ‘Bhagwanpur,

anhcn Dehvnr.m, Dlst(- Handwar :

Cousolldnlcd Conscnl to- Opcr':lc and Auﬂmns'\tion hereinafter rcl'crrcd to as the CCA
(Consolidated Consent. & authorization) (Renewal) under Section-25 of the “\Vnter
(Prevention & Control of Tollution) Act, 1974" and under Section-21 of the, apir (Prcvcntmn
&. Control of Pollution) Act, 1981" and Autborization under “Rule-6(2)"- of the “YHazardous:
and Other Wastes (Management and Transboundary Movement) Rules, 2016 notificd under-

“Environment (Protection) Act, 1986 as applicable (1o be referred hercinafier as Water Act z\lr : ,
Actand HW:Rulces rcspectwc\y) - ) ;

‘PCBID - 11170 Inward ID - 242229
-CCA (Renéwal) 3 s
‘Consent No. 39481 Date 2- 02.02 2019 .

CCA is. hcrcby gran(cd to M/s Ultra Tech Cement Ltd. (Unit; Roorkee Ceiment Wor]()
(I‘omlcrly-M/s Jaypee Roorkee Cement Grinding Unit) located ‘at Khasra No. 148-152, 155,
158171, 173,175, l’oh'ma-lquab'!lpur Road, Bhagwanpur, Nalhéri Dehviran, Disti:
Haridway: :subjéct to the provisions of the Water Act, Air Act and Hazardous and Other Wasicg

Rules, . 3016 ‘and the orders that may be madc, ﬂmher and subject to ‘following lﬁrms and
condxllons e

1. Tlns CCA is gmmed l'or a perlod uplo 31.03.2024° and: vahd for manut‘acturmg ﬂf
follong products wuth Cnpilnl JInvestmr:n(/l‘lel Assets Values ¥ 406 00 Crs®-
S No.: Lxst G’l‘E or CCA R I Prcsent CCA (Rencwal)_ )
* Product -1 Quantity’ Prodiiet " Qunnhty 1
S I . __|.(PerMonth) . | (Per Monthi) | .
= Cement ... .164400MT | . Cement:-: --.164400MT |

2. Specific: Coudlhons under Waiér Actr
(1 ']‘hé dnily qunnhty of cfﬂucnt (hscharge (KLD) -

Lnst CTE or CCA [ o Present ‘CCAY (chewalj
bl dec Ef’fluent L . Mil - -Nil -
LB o ,35 :

, B o e e 35..., .
(u') Tradc mucntTrcatmcm and Dlsposal' v;N'-A‘l“ : ' L

"The apphcant sha!] pm 2o
o annty and quahty '

In case af .sloppage of ﬁmc!wr -ng nf 8 TP produc{:on has io- be sfoppéd lmmedmtely

this -Boaird hds to be mnmmed by fm'/phorie/email with-a repart in rhls regard 16~ be
dzspaiched rmmedtately I .

'féhéhiiiivq STP esis -

i T Tty o ———




- (iv) The treated sewagc shall be reuse in gardening and the same ‘shall be m_amu!med
contmuously 50.as.to achieve ¢ quahty of the tréated effluent.tg ) 1hc follow' ‘standards

,uthe date f Aotification, datedlB 10.2017 . A
SNo. | = Pnramcters i ot A Staud'trds
b ‘ pH . . |- e . 651090 .
L2 ~_BOD (mg/L) ' z:,':.Notln'iéi'eftli&d'a__O,; coon
3 ) - TSS(mg/L) A ‘Not midre thari'100 ‘
4 “Fetal Coliformt 1 Less, than 1000
(MPN”OO!TIT) s O R Rt 3

3. Condhions under Afr'Act :- ' - s
(i) The applicant shall use foliowing: fucl and mstall a comprehensi\'e cont 1 systemconSIsting
.of controf. cquipment as is required. Avith reference to generahon of em:ss:ons and Operate
and.maintain the same continitously’'so as 1o dchicve thic: lcvel of pollutants to the followmg

gtandards -
8. | Stackattached. |. Stack ‘|.. Typeof | Fuel Quantity: ;El_nis}§ion' Emission
‘No | . .with-- | height.| Tuel :Conirol = standnr(ls
. My | T Equipment :mot'to
- - o | sexceed
AU DPGSet - . []18 - .| Dicsel 100 Lir/He - NDR ‘“:;,Af
o (1250+250 O 1 ' -] Acoustic - : »-‘,r'v -
KVA) . : .. .| Enclosure: |- il .

In. case of s‘loppage of functioning of air pollution control equipment, pror/ucnon Ims o be
stopped immediately aud this Board has to be intimated by fax/phone/email with a report in-
‘this )cgard lo be. dispa/ched immediately.

G Nmsc from lhc D.G. Sct and other source(s) should be controlled by providing an acoustic

,,cnclosun, us.js required for meeting the ambient noise slandnrds for night ad day’ time s

) prebcrlbv.d for respective arcasfzones (Industrial, Commercial; Residential, Sliencc) which
" .ore as follows :- T

Standards ’L_Lgduqtnal Area Commcrcinl Arca I Residential Arr:n .Si!éhcc anc.

ro'r] Nmsc Day .| Night | Ddy -| Night |~ Day | Night | Day -| Night
| rever Tin time_| -time timc A _time time. - 'hmc tinie |- Almeé -
Ldb(a) ch 751,78 |65~ 85 - 55 |45, .' 50,7 : ; 140"
Dzy llmc ﬁomGOO}Lm lo 1000 pm.; nght hmc fmm 10.00.p,m. toGOOam ' gesid ~

4, Condmons under llnzardous nnd ()lhcr Wastes . (Mnnagemcnt and Transboundary
Movemcnl) Rulcs, 2016 < R . .

OF Numbcr o(uulhonmhon ang; dalc oflssue' a0 :

(i) . The Fuclory Manager, of Mis Ultra Tech’ Cemenl Lad. (Umt' Roorkce Ccmcnt Work),
Haridwar is hereby granled an nulhonmnon to operate ¢ facmtyffor collechon and §lorage
- .of Hazardous wastes: '

(i)’ The -authorization. is granted, to. opera(e a facxlny for generauon collechbn gih storago of
hazardous wastes, wuhm factory pmrmscs for followmg category of wastcs .

i

i .

8.No.| = Cntcgory Qunirtity of Waste fof which Mode ofDlsposal
(Schedule-l& suthiorization is bcmg issucd T )
- .Sclicdale-11) oo L (MTA) - s besn S o
T Schcdu!cl S0 . 2500 . o -] Rccyclable

(iv) The uulhorizahon shall be in force for a pcnod upto 31.03.202'}' :
(v) -The authorization is subject o the coud:uons stated below and such oondmon a5 fnay be
speclﬁed in |he rules for the nmc bemg in f‘orcc under E,nvuonmenl (Prolccuon) Att, 1986. .

B

'I‘crms and cond:tions of aulhorunllon 2 o S
(n) The authorizafion shajl comply walh lhe provmons of the Envlronment (Protcction) Act,
1986, and then rules méde thigre undet.. - L

'72.‘
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UEPPCB

(i) The authorization and its rengwal shall be produced for i inspection at the requcst of an oﬂ‘ cer
authorized by the SPCB/PCE (

(iif) The person authorized shall not rent, fend, sell, transfer ot othenvise tnmspon the hazardous
wastes without obtaining pnor penhission of the SPCBPCC. -+ .

(iv) Any unauthorized ‘chafiges in-personnel, equipment -as* working condmons as. mcntloned in
the application by the person airthorized shall constitute a breach of his nuthorizahon

(v) Tt is the duty of°the authorized-person to take prior permission of the SPCBIPCC: to close
down the facility. | .

(vi)An appl:cauon for the rencwa] of an authorization shall be made as lald down undcr thcse
rules. :

(vii) The.unit shall comply with any other conditions specified in the! gmdellncs lssuod by the

MOoEF or. CPCB/SPCB from time to time.

5, This CCA is valid for Mixing, Grinding & Packing Proccsses only.

6. Compulsory documents 1o be submitted by the Tnd ustry/Unit -
() Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazard bus
nnd Other Wastes (Management and Transboundary Movéfitent): Rulcs. 2016 .nnd
Third arty Audit chorl
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ifi) Quarterly compliance report of the CCA, photograpli of E’I'PIAPCSMnslc Stomgo

Arca.
7. Unit }ias to apply for rencwal of CCA well in ndvance of 60 days of expiry of thig' CCA
8. Compclcnl Aulhonly reserves the right to change/modify/add any time any: condition of this
CCA: .
9. Unil has to comply with the other general conditions as annexed. herewith, Non- compliance

of any ‘provision of this CCA and provisions of the Water Act, -Air Act and [Inmnlolis
.and Other ‘Wastes (\’hnngcment and Transboundary Movcmcnt) Rules, -2016 + will
resulis In’ legnl action under the aforesaid Acts and Rules,

Copy to: chlonal Ol‘ﬁcer,Utmmldmnﬂ Environment Protection-and Pollation Conirol Board
Roorkec., Dlstt- Hnndwnr formfonnauon and compliance of 1hc same.

TR

. rhe ‘{»' Ly oy
-chtunmJ&ﬁmbﬁpﬁrﬁ@u
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mem ()

P : Annexurc N

Spcclﬁc Conditions: )} 4 .

1. The epplican! shall provide ISl mark waiter- mcm ‘to each -water suppty source and shall regularly submit
returns of water consumptlon iri'the prescn‘bed Torm and piy the cessas speclfed LmderSecﬁan-s of Cm Ac!

2. 'The-applicant shall-submit .aidited: balanée “gheel of the mit at’ me end of’ each ﬁnancial year so1ha1 fec
submitted by the applicant cou!d be assessed. - - Hatan

3. "The -applicant shall provide ports in the ch:mney/stack and famlmcs such és ladder, pl:
requiremnent for monitoring the air emissions and the same shall be open for mspection an
thic ‘Board’s staff. The chimney/stack atxached fo various sources of etnission shall bé das:gnaxed by numbers
such as S-1, S-2 etc. and these shall be-painted/ displayed to facilitate-idenfifi cation. :

4. 'THé industry shall €nsure interlocking of m( pollution control de\nces“ and produqﬂon proocsscs. o

5. Solid wastes gencraied from the industry has to be dlsposcd in manrter §0 that contammaﬁon ofsurface Wate:
bodleslground water/soil ete. does not take. placc . ' -

6. THe industry shall take adequata measures to control of nonse ﬁom us own sotirce 5o a8 to compLy W?th thc
standards as may be apphcable R

7. The applicant shalt develop thiee rows oi‘ grccn b:l( on (he premlses with piam species as suggesled by the i
Central Pollution Controi Board.

8. The industry shall strictly adhere wnh thc specific and general condmons issucd with CCA ordcr Any-
violation of stipulared: conditions may, attract Jegal action under the provisions of Watei Act, ‘Alr. Act “and’
‘Environment (Protection) Act and Risles made thcrctmder

9, 'The- industry shall ‘ensure all: safcty meastres and shall undertake periodlcal asscssmcnt by the oompctem

..'*nulhorlly., . R

(0. Unlt shall ensure, mamfest Sy:.lem in lorm 10 of Hazardous and Other Wastes (Manegcmeu! -and
" Trarisboundary Mow:mcnt) Rules, 2016 while dlsposmg hazardous waste.

{1: Hazardous waste should not bie storéd beyond a perlod of 90 days. ” ,

12 Ttie" mduslry sltuated nearby the Rwer Ganga and its tributaries shall ‘ensute the treatmem faa{htxcs and
dmposal armngement ln such away s6 that no waste avaler is discharged in water stream or water. bod‘ cs.

13..Unit should Upgrudc STP o schieve norms as prcscnbed in serial no. 2 (iv).

14, Tbe urht $hal| smcﬂy coniply -\vith the provisions of Water, Air & B (P) Acts and Rulcs/Nonﬁcauons madc'
thcrcunacr

PP

Gencml Comlmons
I. The apphcnnt shall getanalyse thie: 'samplcs o" emuentlemlssmnm:mrdous wastes &t Jeast ohos | m ‘4 three‘-
month from the laboratory recognilzed by the MoEF arid shall report to the UEPPCB g _
2. The applicant shall howcver nof wnhcut the prior consent of the Board bring mto use any few o aliered-
outlet for the discharge of emuent o gnses emlsnon or sewage waste from the uriif.
. Treated waste water and domeshc waste Yater shall be disposed jointly at. one dlsposal pomn ’me appllcam
shall provide discharge mcasurcmcnt equlpmenl at ﬁnal disposal point,
4. The apphcant shall smcuy commply with conditions
conditions within 30 days of recclpt of thi cc, AS { .
coioplying with stipulated conditions oriany ﬁ,lrther d:recnon/‘ nstruchon 1ssued by the Board legal_ ot
shall be initlated againsl the apphcant L T
5. The applicant shall main(ain good holise keepmg All VaWeslpfpes/sewerldrmm etes mist be leak—proof.
6, The industry shall provnde unmten‘upléd tx_yto the ST P's/ETP!s inlet, and outlet poirus, Air Foll wn Control
equipment and stack for.smoothi sami)lmghnomtonng of éfficiency of pollution contr6] mieasures.. - -
7. The industry shall provudc “Inspecuon Book” 3t the thme of Inspection to the Board’s ofﬁcaa]s o
8. Whenéver due Io any aecident or other unforeseen act or eyent, such emxssxon oceurs of s apprehendcd to ‘
oceur. in excess of standards laid down, b;lnformahqn shail-be reported to the Board's. oftices and all other’
concemed offices. In éase of-failure. pf‘_poﬂuﬂon contrd! equipment, the produchon proeess connected totif
shall be’ stopped wnb xmmedlale eﬂ'ect o -

9, The mdustrrshall operatc in Y manner s0° tbut all emlssmns be emitted: thmugh deslgnated ch‘mnerfsmck
only. : . -

L

s T S
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; : fvi an habitation etc. by the.operation of industry, it
% 10.In casc of any damage to the agriC\’llnlf's_Prgdi_lal“t}’r hu‘m ) ‘ . Y e ?c[ o il e
" shall be imperative to stop productionjn the industry with unmeflugte efiect-an such information stall, ™

' reported to Board's offices. The industry shall be liable to pay compensation ’also_l in such cases as decided by
the Competent Authority, o . . e s
.The applicant’ shal} apply before the &0 days of expiry of CCA or amy chasge in px_-odut;ﬁol_xltypes/ pm‘dl}':c'non.
capacity/manufécturiﬁg process/capacity enhanceruent cte. or any change in effluent. discharge poirit or
emisston polnt. o : e n
The Board reserves the right to revoke/add/modify any stipulated condition issued alopg with CCA, as mny be
hecessary.,

1

—
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13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste \hll)gut

obtaining prior permission of the Board.

Any unauthorized change in personnel, cquipment as working condilion as mentioned in the application by the

person authorized shall constitute a breach of his authorization. .

15.1tis the duty of the authorized person to take prior permission of the Board to close down the facility.

16.The authorization is vulid for temporary starage of Hazardous Waste within ptemiscs only, ) s

17.The authorized egency shalt ensurc that on-lne data with regand to quantity and nature of hazardous chamicals |
being used in the plant as well as air emission and wasto generated within premises is displayed on-Displny

Board of stze 6x4 fect outside the main factory gate within premiscs.

18.11 is duty of the authorized person to take prior pennission of this Board to close and ¢leanu
freattnent, storage and disposal of hazardous waste, .

19. The applicant shall inaintain record of kozardous wasté in Form-3 and shall submit annuat returm in. Form-4 op.
or before the 30% day of June following 10 the financial year 1o which that return relates. ) T

20.1In no casc any hazardous waste shall be disposed ofT on land, in any drain, or into any water strcam,-All spillage
must also be safely collected and stored. L

21, Before the harardous waste is stored or dumped in the facility, applicant must conduct a detsiled [')hysicg} n;li!
chemical nualysis of haznrdous waste sample and report 1o the Board.

22. Dried hazardous sludge from the process bn the plant shall be stored In double lined HHDPE plt construetéd
with R.C.C. er such material which does not react with the waste contalned in it. .

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger® and *Hazardous® shall
be displayed at appropriate position both in Hindi and English. B !

24. The industry shall store non-ferrous metal waste, used olYspent o] waste in scaled
floor under covered shed. Hazardous waste if required shall be seld only to
praocessors. '

25.In casc of any transportation of hazardous waste, (ho details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Mavemerit) Rulcs, ) e

14,

p the l'acil.i'ly for

drums placed on impervious
Reglstered Reécyelers/Re-

2016 shall be submitted to the Boare .
. ‘ o




ey v—

-
14

$¥ee

—— A WLy T

e s iy
sy " V_,,‘.wn— -u"

385

. Arwng v —~ECL)

F ij‘-1 1011/685/2007- 1A i (1)
Governmeant of India _
Ministry of Environment and Forests
(I.A. Division)
Paryavaran Bhawan
CGO Comple, Lodhi Road
o New Delhi - 110 003.

. E- mall ‘pb.rastogi@nic.in
Telefax : 011: 2436 7668

Dated 5™ November, 2008
To. /
v M/s Japrakash Associates Lid )
64/4, Site IV, Industnal Area
Sahibabad. Ghaziabad - 201 010

Uttar Pradesh

E-matl : ab.kaushal@|alindia.co.in / pk.goci@jalindia.co.in ;
Fax No. : 0120-2896777, 2896800

Subject: Cement Grinding Unit (2.0 MTPA) at Village Nalhedi Deh Veeran, Pargana
Bhagwanpur, Roorkee, Pohana-Ekbalpur Road, Haridwar, Uttarakhand by Mis
Jaypee Roorkee Cement Grinding Unit (A Unit of Jaiprakash Assoclates Ltd.) -
Environmental clearance - reg.
Ref. : Your letter no. JAL/IMOEF/ND/2007 dated 18" May, 2007.
i
Sir. T - .
Tres has reference 1o your letter no JAUMOEF/ND/2007 dated 18™ May, 2007 on the
above nientioned subject alongwith application in Form 1. Pre-feasibility Report and subsequent
communications vide letters dated 20" September 2007, 22" May. 2008 and 27" August. 2008
seeking envlronmental clearance under the Environmental {mpact Assessment Notification.
2006 .

20 The Mmmiry of annrnnmem & Forests has examined he application. N is noled that
proposal is for setting up of Cement Grinding Unit (2 0 MTPA) at Village Nalhedi Deh Veeran,
Pargana Bhagwanpur, Rootkee, Pohana-Ekbalpur Road, Haridwar, Uttarakhand by Mfs Jaypee
Roorkea Cement Grinding Unit (A Unit of Jaiprakash Associates Ltd.). No National

Parks/Wildlife Sanc_tuary'/Reserve Forests are located within 10 km radius of the project. Tolal .

project area is 30.44 acres Total cost of the project is Rs 150.C0 Crores.

3.0 Clinkei {1.32 MTPA) from the Bega Clinker plant and Cement Plant at Rewa. M,P ‘and
Gypsum (0.80 MTPA) from the mines al Rajasthan will be used as raw material. Fly ash (0.60
MTPA) will be sourced from Power Plant of M/s Haryana Power Generation Corparation Ltd.
(HPGCL} at Panipat / Yamuna Nagar, Haryana & Thermal Power Plant at Harduaganj, Aligarh.,
U P. Coal (0.33 MTPA) will be sourced {rom coalmines in Orissa and Bihar Cement will be
stored In silos. The clinkér will be transported by road from H.P. and by rail from Rewa, M.P
Fly ash from Haryana will be transported in closed butk tankers and stored in fly ash silo.
Gypsum will be transported in trucks and stored in sheds. Coal will also be stored in covered
sheds.
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40 Clinker {68%). fly ash (30%) 2nd Gyssum (43¢} wul b2 used (o manufacture Portl_ar\d.
Pozzolona Cemenl {PPC). Grinding process wti te cared cut in closed circuil bail mill cr
vertical rofler mill

50 Bag filters and dust collectors will be pronded o controf particutate emissions below 50
mg/Nm*  Tolal ground water requirement will he 500 m*day and have applied to the SGWB /
CGWA for the ‘oermission’ for (he drawi of ground wiater No Industnal effluent wili be
generated All the dusl collected in the dusi collectors will be recycied back to the process itself
Daomeslic sewerage sludge will be camposted and used as manure for horticulture

60 No public hearing / consultation is required due to locatson of the project in notified area /
industria! ostate as per Scction (i) Slage {3). Para (i) (b) of EIA Notification, 2006.

70 After considering the facls mentioned above and with due diligence. the Ministry of
Envitonment and Forests hereby categonzes the project i category B-2 requiring no EIAEMP
and Public Hearing/Consultation and accords environmental clearance under the pravisions of

E1A Notification. 2006 subjec! to strict comphance to the foliowirg specific and general

conditions :
A. SPECIFIC CONDITIONS :

! Cement grinding shall be carried out in closed crcut ball mill / vertical roller mill and
shall have a highly efficient bag {tters

i Coptinuous stack monnoring faciiies 1o momtor gaseous emissions from all the
stacks shall be provided to contror emissions within 50 mg/Nm® by nstalling

adequate air poliution control system like bag filters. dust cotlectors etc. Interlocking

facilty shall be provided in the pollution control equipment so that in the event of the
pol}uiion control equipment not working. the respective unit (s) is shut down
autometically. .

ii Ambient_air qﬁamy monitoring stations shall be set up as per statutary requirement in
consultation with the UEPEPCB. Ambien! air qualty including ambient noise levels
shall nol exceéd the standards stipulated under EPA or by the State authorities

Monitoring of ambient air quality and shali be carried out regulariy in consyltation’.

with UEP&PCB and dala submitied to the Ministry's Regtonal Office at Lucknow,

CPC8 and UEPANCE regutarly The instruments used for ambient air quality .

monitoring shali be calibrated time to time.

iv, Secondary fugitive emissions shail be controlled within the prescribed limifs and

- regulary monitored Guidelines / Cede of Practice 1ssued by the CPCB in this fegard

shall be followed Data on fugitive emissions shall be submitted to the Ministry's
Regional Office at Lucknow CPCB and UEP&PCE regularly,

v The comypany shall install adequalte dust collection and extraction system to cantrol
fugitive dust emissions at loading/untoading pownts and at all the transfer points Bag
fiters shall be provided to clinker hopper. cement silo, fiy ash sila, elevator, packer
cement transport equipment ete. to reduce fugstive emissions. The fugitive emissions
during loading and unloading shai be suitabiy controlled. Fugitive dust emissions
froms Lall mill and storags areas shall be collected i bag fitters and recycled back to
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the process Storage of say maternal shalt e in closed roof sheds Waler sprinkling
arrangement shall be made in the raw malenal stock yard and cement bag loading
areas ‘

Efforts shall be made to reduce mpact of the transport of the raw materials and end
products on the surrounding snvitonmen! including agacultural land. All the raw
materiais including fly ash shall o2 transported :n the closed containers only and
shall not be overloaded Vehicular amissions shall be reqularly monitored.

As proposed. transporl of raw malenals and end preduct shall be done 1o the
maximum extent by rarway for longer distance to reduce the congestion on the road
and vehicular poliution The clhinker shall te transported by road from H.P and by
rail from Rewa MP Fly ash from tlaryana shall be transported in closed bulk
tankers and stored in fly ash silo Gypsum shall be transported In frucks and stored
in sheds Coal shall also be stored in covered sheds Approximately, 918 trucks/day
will move from Panipat { Yamunanagar {o project site and back

Total ground water requirement for cooling and drinking purpose shall not exceed
500 m’/day No hquid effluent shall be generaled due to adoption of dry grinding
process. 'Zera” effluent discharge shall be maintained Domestic sewerage shall be
treated in seplic tank followea by soak pit

‘Permission’ for the drawl of 500 m’/day ground water from bore wells shall be
obtained from State Ground Water Board / Centrat Geound Water Authority (SGWB /
CGWA) ’

Efforls shall be made to use fly ash maxmum in making Pozollana Portland Cement
(PPC) Al the solid waste inclkuding dust from cusi collectors shall be properly
recycled and reutilized in the process dsell. No solid waste shall be disposed
anywhere else. Domestic sewerage sludge shall be composted and used as manure
for honticulture. -

As proposed, green belt shall be developed in at least 33 % area in and around the
praposed st in consultation with local DFO to miugate the impact of air emissions., .

All the recommendations rmade in the Chartar an Corporate Responsibility for
Environment Protection (CRERP) for the Cement Plants shall be implemented. :

Rainwater harvesting measures shall be adopted The company must alsg harvest
the rainwaler f_rom the ro_of tops and slorm water drains to recharge the ground water
and use the same water for the varous activities of the project to conserve fresh
water - o : "

Necessary. other statutory clearances from other concerned ‘Depantménts including
‘No Objection Cerlificate’ from the UEP&PCB shall be obtamed  pror to
commeficement of constriction and/or operation : - .

The company shall provide housing for construction labour within the site with all
necessary infrastructure and faciiities such as fuel for cooking. mobile toilets, mobile
STP, safe drinking water, medical health care créche etc The housing may be in the
form of temparary structures to be removed after the completion of the project.
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8. GENERAL COND!TIONS.:

! The projcct avthonties must stricily adhere to the s(rp_nancns made by the Uuranchal
Environmental Protaclion and Pclluton Control Board (UEP&PCB} and the State
Goverriment.

i. No further expansion/moditicalions n the plant shall be carned out valhout priof
approval of the Ministry of Environment and Forests.

i The project aulhorities must strictly comply with the rules and regulations with regard
1o handling and disposa! of hazardous wastes in accordance with the Hazardous
Wastes (Management & Handling) Rutes. 2003.

iv. The project proponent shall also comply with saleguards recommended. in the
EIA/IEMP Repont.’

v The project authorites shall set up a separate environmental management cell for
effective implementation of all Ihe above stipulations under conlrol of Senior
Executive,. )

vi ‘As mentoned in the EIAJEMP, Rs 9 73 Crores and Rs 2.03 Crores kepl towards

capital cost and recurring costannum f{or environmental pollution control measures
sha!l be judiciously used '¢ Implement the conditicns sipulated by the Ministry of
Environment and Forests as well as the State Government. An implementiation
schedule io comply with al! the conditions stipulated herein shall be submitted to the
Ministry's Regronal Office at Lucknow / CPCB / UEP&PCB. The funds so provided
shall not be diverted for any olher purposes

vii The Regional Otfice of this Ministry at Lucknow / CPCB / UEP&PCB shall monitor
the stipulated conditions. A six monthly compliance status report and the monilored
dala alongwith statistical interpretation shall be submitted to them regutarly.

viif. The Project Proponent shall mformi the public that the project has been accorded
environmental clearance by the Minustry and copies of the clearance letter are
available wilh the UEP&PCB 7 Commuttee and may a'so be seen at Websile of the
Ministry of Environment and Forests al hitp:fenvfor nic.in This shall be advertised
within seven days from the date of issue of the clearance letter. at least In two local .
newspapers that are widely cuculated in the region of which one shall be in the
vernacular language of the iocalty concerned and a copy of the same should be

. forwarded to the Reglonal office at Lucknow.

X, The Project Authorities shall infor the Regional Office as.well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities
" and 'the date of commencing the fand development work. if 'any

80. The Mmstry méy revoke or-suspend the clearance if implementation of "any of the
above conditions is nat saUSfactory

90. The Ministry resérves the right to stipulate addilional conditions i found necessary. The
Cempany in 3 e bound madnér il mplement these cenditions
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10.0  Any appea! against this environmentsl ctazrance shalt he with the Nationai Enhvironment
Appellate Authority, f preferred within a penod af 30 days as prescribed under Section 11 of the
National Environment Appellate Act 1997

110  The above conditions will be enforced. nter-aka under the provisions of the Water
(Prevention & Cantrol of Pollution) Act 1974 the Air (Prevention & Control of Pallution) Act.
1981. the Environment (Protection) Act, 1985, Hazardous Wastes {Management and Handling)
Rules, 2003 anc the Public Liabildy Insurance Act. 1991 along with their amendments and rules.

.\): Aty
(Dr. P, B. Rastogi)
Director

Copy to

© ™~

Sccretary. State Depadment of Enviconment Gavernment of Uttaranchal, Dehradun,
Uttaranchal

The Chairman, Central Pollution Conlro! Hcard Parivesh Bhavan, CBD-cum-Olfice
Complex Eas! Arqun Nagar, Delhc - 110032

The Chairman, Ullranchal Eavironmental Protection ang Pollution Control Board. E-115,
Nehru Colony, Dehradun, Uttaranchal

The Chief Consarvalor of Forests Regional Office (Central Region}, Kendriya Sadan
Sector H. 5" Floor. Aliganj. Lucknow — 226 024 U P

JS (CCI1). Ministry of Environment and Forests Paryavaran Bhavan CGO Comptex.
New Dethr - 110003 ’

Montornng Cell: Ministry of Enwronment and Foresis. Paryavaran Bnavan CGO
Complex. New Delhi-1 10003

Guard file

Record tile

Monitoring file

byt g1
(Dr. P. B, Rastoqi)
Director

o
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F. No. J-11011/685/2007.1a 11 3
. Government of India
Ministry of Environment, Forest and QClimate Change
(L.A. Division) ' -
k Indira Paryavaran Bhawan
» Jor Bagh Road, Aliganj;
' New Delhi - 110003
E-muil: sharath.kr@gov.dn
Tel: 011-24695319
Dated: 22+ ‘March, 2018
To

Vice President and Corporate Head (Environment),
M/s Ultra Tech Cement Limited.
A wing, Ahura Centre,

1=t Floor, Mahakali Caves Road,
Andheri (East), Mumbai-400 093
Ph. No. +9122 28244970.

Subject:- Cement grinding uait (2.0 MTPA] Village Nalhedi Deh Véeran,
: Pargana Bhagawanpur, Roorke, Pohna-Ekbalpur Road, Haridwar,
Uttarakhand by M/s Jaypee Roorkee Cemeént Grinding Unit (A

unit of Jalprakash Assoclates Ltd)- transfer of Environmental
Cearance to M/s Ultra Tech Cement Ltd.

oG, e et e

-t -

. This is with - reference to your letters ‘no
UTCL/Roorkee/ENV/EC/2017/01 dated 29% June 2017 for transfer o

Environmetal Clearance of cement grinding nit mentioned in the subject.
2.0

f
M/s Jaypee Roorkee Cemient Grinding Unit (A unit of Jaiprakash
Associates Ltd) was granted Environmental Clearance for cement grinding unit
(2.0 MTPA) village Nalhedi Deh Veeran, Pargana Bhagawanpur, Roorke, Pohna-

Ekbalpur Road, Haridwar, Uttarakhand vide letter F.No.J-11011/685/2007-
JAII{]) dated 5% November 2008.

8.0 M/s Jaiprakash Associates Ltd and M/s Jaiprakash Cement Cotporation
Ltd transferred all its business arrangement to M/s Ultra Tech Cement Ltd by
virtue of scheme of arrangement by the order of the National Company Law
Tribunal, Mumbai Bench vide dated 7% March 2017, ‘

40 Now, M/s Ultra Tech Cement Ltd made an application vide letter no.
UTCL/Roorkee/ ENV/EC/2017/01 dated -29%® -June 2017

- for transfer of
aforementionéd Environmetal Clearance. . L e
5.0 The PP submitted the following documents for consideration of h‘ﬁ_fxster
ap.plication:. )

1. A copy of Order of the National Company Law Tribunal, Mumbai bench.

1/2
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ii. A copy of extract of the resolution paggeq at the

meeting of the B
Directors of the Company held on 24t A4 9917, . ¢ Board of

No Objection Certificate from M/s Jaypee Cement Corporation Ltd on
non-judicial stamp paper.

iv.  Under taking from M/s Ultra Tech Cement Ltd on non-jtdicial stamp

paper for complying all the conditions prescribed in aforementioned
Environmental Clearance.

ii.

6.0  After taking the aforesaid facts into consideration, the change in
ownership on the cement plant from M/s Jaypec Roorkee Cement Grinding
Unit (A unit of Jalprakash Assiciates Ltd) to M/s Ultra Tech Cement Ltd,
the Ministry, hereby, has decided to transfer the Environmental Clearance vide
letter vide letter F.No.J-11011/685/2007-IA11(]) dated 5% November 2008 from

M/s Jaypee Roorkee Cement Grinding Unit (A unit of Jalprakash Assiclates
Ltd) to M/s Ultra Tech Cement Ltd.

7.0 It is requested to obtain ‘Consent to Establish' and ‘Consent to Operate’

from the concerned State Pollution Control Board, Uttarakhand in the name of
M/s Ultra Tech Cement Ltd.

8.0 In case, there is a change in the scope of the project, fresh Environmental
Clearance shall be obtained under the pravisions of EIA Notification 2006.

This issues with the approval of the Competent Authority.

. SS
{Sharath Kumar Pallerla)

\ Sclentist ‘F’/Director
Copy to:

i. The Secretary, State Departxﬁcnt of Environment, Govt. of Uttarakhand, Dehradun,
Uttarakhand.

ii. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi, 110 032.

#ii. The Chairman, Uttarakhand Environmental Protection and Pollution Contral Board,

29/20, Nemi Road, Dehradun, Uttarakhand- 248001
iv. Additional Principal Chief Conservator of Forests ©,Ministry of Environment, Forcst

and Climate Change,Regional Office (NCZ), 25, Subhash Road, Dehradun,
Uttarakhand - 248001

v. QGuard File / Record File/Monitoring file.
AX

(Shaxath Ku.mar Palletla]
Scientist ‘F*{Dir¢ctor
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2 _ " Annexure A-6
$ ‘ S .
F . R
Il F Ncrd-nouroaslzoo?- 1A H (1)
. Government of India
! Ministry of Environment and Forests
(i.A. Division)
¥ Paryavaran Bhawan
) CGO Compiex, Lodhi Road
i New Delhj - 110 003.
t .
. E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668
Dated 5" November. 2008
To.
v M/s Japrakash Associales Lid h
6414, Site WV, Industnal Area
Sahibabad. Ghaziabad - 201 010
Uttar Pradesh
} T! €-mail : ab.kaushal@]alindia.co.in / pk.goel@ijalindia.co.in ;

Fax No. : 0120-2896777, 2896800

Subject: Cement Grinding Unit (2.0 MTPA) at Village Nélhedi Deh Veeran, Pargana
Bhagwanpur, Roorkee, Pahana-Ekbalpur Road, Haridwar, Uttarakhand by M/s
Jaypee Roorkee Cement Grinding Unit (A Unlt of Jaiprakash Assoclates Ltd.} -
Environmental clearance - reg.

Ref.  : Your letter no. JAL/MOEFINDI2007 dated 18" May, 2007.

| " i

Sir. NN )

This has reference 1o your letter no JAL/IMOEF/ND/2007 dated 18" May, 2007 on the

above mentioned subject alongwith application in Form |, Pre-feasibilily Report and subseguent

communvcations vide letters dated 20" Septembec 2007, 22™ May, 2008 and 27" August, 2008

seeking envlronmental clearance under the Environmental {mpact Assessment Notification.

2006

20  The meqlry of anmnmem & Forests has examined the application. It is noted that
proposal Is for seuung up of Cement Gnndmg Unit (2 0 MTPA) at Viltage Nalhedi Deh Veeran,
Pargana Bhagwanpur, Roorkee. Pohana-Ekbaipur Road, Haridwar, Uttarakhand by M/s Jaypee
Roorkee Cement Grinding Unit (A Unit of Jaiprakash Associates Lid.). No National
Parks/Wildlife Sanctuary/Reserve Forests are located within 10 km radius of the project. Tolai
project area is 30.44 acres Total cost of the project s Rs 150.C0 Crores. .

3.0 Clinkei {1.32 MTPA) from the Bega Clinker plant and Cement Plant at Rewa. M,P ‘and
Gypsum (0.80 MTPA) from the mines al Rajasthan will be used as raw material. Fly ash (0,60
MTPA) will be sourced from Power Plant of M/s Haryana Power Generation Corporation Ltd.
(HPGCL) at Panipat / Yamuna Nagar, Haryana & Thermal Power Plant at Harduaganj, Aligarh,
U P. Coal (0.33 MTPA) will be sourced {rom coalmines in Orissa and Bihar Cement will be
stored 1n silos. The clinkér will be transported y road from H.P. and by rai from Rewa, M.P
Fly ash from Haryana will be transporied in closed butk tankers and stored in fly ash silo.
Gypsum will be transpored in trucks and slored in sheds. Coal will also be slored in covered
sheds.
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40  Clinker {65%). fly ash (30%) and Gyssum ¢23%) wul b2 used to manufacture Portland.
Pozzolona Cement (PPC). Gninding process wifl te carred cut in closed circuil bail mill cr
vertical rolter mill

50  Bag filters and dusl collectors will be pro-nded o control particutate emissions below 50
mg/Nm*®  Total ground waler requiremen’ will be 500 nv’rday and have applied to the SGWB /
CGWA for the ‘permission’ lor lhe drawl of ground waler No industnial effluent will be
generated Al the dus! collected in the dust collectors wifl be recycled back 1o the process itself
Domeslic sewerage siudge will be composled ang used as manure for horticulture

60 No public hearing / consullation is required due lo location of the project in notified area /
industrial estate as per Section (i} Stage {3). Para (1) (b} of EIA Notfication, 2006.

70 After considering the facls nientioned above and with due olligence. the Minisiry of
Envitonment and Forests hereby categonzes the projec! i category B-2 requiring no EIAEMP
and Public Hearing/Consultation and accords envireamental clearance undet the provisions of

EIA Notification. 2006 subject to strict comphance to the lollowing specific and general

conditions !
A. SPECIFIC CONDITIONS :

) Cement grinding shall be carried out in closed circunt ball mill / vertical roller mill and
shall havé a highly efficient bag {1lers

ii Continuous stack momlonng [achties to monitor gaseous EmISSIOﬂS from all the
stacks shall be provided to contror enussions within 50 mg/Nm® by installing
adequate air pollution control system tike bag filters. dust collecters elc. interlocking

facility shall be provided in the pollution control equipment so that in the event of lhe‘

poﬂuhon ¢ontrol equipment not working, the respective unit (s} is shut down
Automstically.
o

i Ambient air q{;ality moniloring stations shall be set up as per statutory requirement in
consultation with the UEP&PCB. Ambien! arr quality including ambient noise levels
shall not exceed the standards stipulated under EPA or by the State authorities

Monitoring of ambient air quality and shall be carried out regularly in consultation’,

with UEP&PCB and data submitted to the Ministry's Regional Office al Lucknow,

CPC8 and UEP&PCB regulsrly The instruments used for ambnent air quamy.

monitoring shali ba calibrated time to time.

2 Secondary fugitive emissfons shall be controlled within' the prescnbed limits and
regularly monitared. Guidelines / Cade of Practice issued by the CPCB in this regard
shall be followed Data on fugitive emissions shall be submitted to the Mnmstrys
Regional Office"at Lucknow CPC8 and UEP&PCE regularly, :

v Thé_conhp‘any shall instau adeQua&e dust collection and extraction system to cantrot
fugitive dust emissions at loading/unloading ponts and at all the transfer points Bag
fiters shall be provided to chinker hopper. cement silo, fly ash sita, elevator; packer
cement transport equipment etc. to reduce fugrtive emissions. The fugitive emissions
during loading and unloading shai be suitabiy controlled. Fugmve dust emissions
from Ball mill and storagz areas shall be collected n bag filters and recycled back to

v
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the process Slorage of raw mataiial shal Ze m closed reof sheds Water sprinkling
arrangement shalf be made in the raw matenal stock yard and cement bag loading
areas S

Efforts shall be made to reduce impact of the transport of the raw materials and end
oroducts on the surrounding zovironment includng agricultural land. All the raw
materials including fly ash shall o2 transported n the closed containers only and
shall not be overloadea Vehicutar emnssions shall be reqularly monitored.

As propased. transpor of raw matenais and end product shall be dene 10 the
maximum exlent by rarlway for longer dislance to reduce the congestion on the road
and vehicular poliution The cinker shall te transported by road from HP and by
rail from Rewa M P  Fly ash from Haryana shall be transported in closed bulk
tankers and stared in fly ash sio  Gypsum shail be transported In frucks and stored
i sheds  Coal shall also be stored in covered sheds Approximately. 918 trucks/day
will move from Panipat / Yamunanagar fo project site and back

Total g)mund water requirement for cooling and drinking purpose shall nol exceed
500 m*/day No liquid efMuent shall be generaled due to adoption of dry grinding
process. ‘Zera’ effluent discharge shall be maintained Damestic sewerage shall be
trealed in septic tank followea by scak g«

‘Permission’ for the drawl of 500 m’fday ground water from bore wells shall be
obtained from State Ground Water Board / Centtal Geound Water Authority (SGWB /
CGWA) ’

Efforts shall be made lo use fly ash maxmum in making Pozaollona Portland Cement
(PPC) Al the sofid wasle including dust from dusi collectors shall be properly
recycled and rewtilized in the process ilself. No sokd waste shall be disposed
anywhere else. Domestic sewerage sludge shall be composted and used as manure
for horiculture. :

As proposed, green belt shall be developed in al least 33 % area in and around lhe
proposed site in consultation with local DFQO to mitigate the impact of air emissions. .

All the regomrnendatioﬁs raade in the Charter on Corporate Responsibilly Tor
Environment Protection (CREP) for the Cement Plants shall be implemented.

Rainwater harvesting measures shafl be adopted The campany must also harvest
the rainwater from the roof tops and storm water drains to recharge the ground water
and use thé same water for the various aclivities of the project to conserve fresh
water : .

Necessary. other statutory clearances from other concerned Departmeénts 'mi_:luding
‘No Objection Cerlificate’ from the UEP&PCB shall be obtained pror io
commencement of constniction and/ot operation . ’ )

The company shall provide hausing for construction labour within the site with all
necessary infrastruclure and facilities such as fuel for cooking. mobile tailets, mobife
STP, safe drinking water, medical health care créche etc The housing may be in the
form of temparary structures to be removed aiter the completion of the project.
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8. GENERAL CONDITIONS:

' The project avthonties must sirictly adhere to the stpulaticns made by the Uuranchal
Enviconmental Protaclion and Pcllunon Contro! Board (UED&PCB) and the State
Government.

ii. No further expansion/mddiﬁcallons in the plant shall be carried out wilhout priof
approval of the Ministry of Environment and Forests.

i The project aulhorities must strictly comply with the rules and reguiations with regard
to handling and dispass! of hazardous wastes in accordance with the Hazardous
Wasles (Management & Handling} Rules. 2003.

v, The project proponent shall also comply with safeguards racommended. in the
EIAIEMP Report.”

v The project authorities shall set up a separate envwonmental management cell for
effective implementation of all the above stipulalions under conlro! of Senior
Executive, . .

vi As menticned in the EIA/EMP, Rs 3 73 Crares and Rs 2.03 Crores kepl towards

capital cost and recurring cosvannum for environmental pollution control measures
shall be |ud1c,|ously used 'c Implement the conditicns stipulated by the Minislry of
Environment and Forests as well as the State Government. An implemenlation
schedule 1o comply with all the canditions stipulated herem shall be submitted to the
Ministry's Regional Office at Lucknow / CPCB / UEPSPCB. The funds so provided
shall not be dive'ned for any other purposes

vii The Regional Office of this Mimstry at Lucknow / CPCB / UEP&PCB shall monitor
the stipulated conditions. A six monthly compliance status report and the monitored
data alongwith statistical interpretation shall be submitted to them regularly.

viii. The Project Proponent shall wiorm the public that the project has been accorded
envnronmenlal clearance by the Minsstry and copies of the clearance lefler are
available wilh the UEP&PCB / Commuttee and may alsc be seen at Website of the
Ministry of Environment and Forests at hitp:/fenvior nic.in This shall be adverised
within seven days from the date of issue of the clearance letier. at least in two local
newspapers that are widely cvculated in the region of which one shall be in the
vermacular language of the localty concerned and a copy of the same should be
forwarded to the Regional office at Lucknow.

X The Project Authorities shall inforr the Regional Office as.well as the ‘Ministry, the
date of financial closure and final approvat of the project by the concemed authorities
‘and the date of commencing the fand development work. if any

B.0. The Mmistry may revoke or-suspend the clearance if implementation of "any of the
above condtions is nat satisfactory :

90. “The Mimistry resérves the right to stipulate additional conditions if found necessary The
Cempany In a tme bound manner will mplement these conditions

B e —
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10.0  Any appeal against this environmentzl ctzzrance shall lie with the Naugnal Environment

Appeliate A._ﬂhon{y if preferred within a peno(‘ ot 30 days as prescnbed under Section 11-of the
National Environment Appeliate Act 1997

110 The above condilions will be enforced. nter-aka under the provisions of the Vvates
{Prevenlion & Control of Pollution) Act 1974 the Air (Preveption & Control of Pollution) Act.
1981. the Environment (Protection) Act. 1986, Hazardous Wastes (Management and Handling)
Rules, 2003 ano the Pubfic Liabildy Insurance Act. 1991 aiong with their amendments and rules.

\)\i Ao ,)"
(Dr P. B. Raslogt)

Directar
Copy lo

1. Sccretary. State Depardment of Enviranment Government of Uttaranchal, Dehradun,
Uttaranchal

2 The Chairman. Central Polution Control Boa-d Parivesh Bhavan, CBD-cum- Omce
Complex East Arjun Nagar, Deth - 110032

3. The Chairman, Uttrancha! Environmental Peotection ang Poliulion Comrol Board. E-115,
Nehru Colony, Dehradun. Uttaranchal

4 The Chief Consarvator of Forests Regronal Oftice (Central Region}, Kendriya Sadan
Sector H. 5" Floor, Aliganj. Lucknow — 226 024 U P

5. JS (CCI). Ministry of Environment and Forests Paryavaran Bhavan CGO Complex.
New Dethe - 110003

6 Monnoring Cell: Ministry of Enwviconmrent and Forests, Paryavaran Bnavan CQQ

Complex. New Delhi-1 10003

Guard file

Record lile

Monitoring file

O o~

L, gL
(Dr. P. B. Rastogl}
Director
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Annexure A-7

ADITYA BIRLA

b4 &

Urtralech

Corporate Social Responsibility Policy

Introduction:
Our CSR policy has been framed in conformity with the stipulations specified by the Ministry

of Corporate Affairs, Government of India; Companies Act, 2013 (*the Act"); Companies
(Corporate Social Responsibility Policy) Rules, 2014 (“CSR Rules”) and subsequent
amendments made thereunder, from time to time. It is mandatory for all Aditya Birla Group
Companies to adhere to this policy.

For us in the Aditya Birla Group, reaching out to underserved communities is part of our DNA.
We believe in the trusteeship concept. This entails transcending business interests and
grappling with the “quality of life” challenges that underserved communities face and working
towards making a meaningful difference to them. UltraTech Cement Limited (“the Company”)
is a part of Aditya Birla Group, it fully subscribes to this policy.

Our vision is —

“To actively contribute to the social and economic development of the communities in which
we operate. In so doing, in sync with the United Nations Sustainable Development Goals, build
a better, sustainable way of life for the weaker sections of society and raise the country’s
human development index.” (Mrs. Rajashree Birla, Chairperson, Aditya Birla Centre for
Community Initiatives and Rural Development).

Scope
Planning and conceptualisation, formulation, collaboration, implementation, monitoring,

evaluation, documentation, and reporting constitutes its key planks.

Guiding Principles
Implementation process: Identification of projects
All projects are identified in consultation with the community in a participatory manner, literally

sitting with them and gauging their basic needs. We recourse to the participatory rural
appraisal mapping process. Subsequently, based on a consensus and in discussion with the
village panchayats, and other stakeholders, projects are prioritized.

Arising from this the focus areas that have emerged are education, healthcare, sustainable
livelihood, sports, infrastructure development, and espousing social causes. All of our
community projects / programmes are carried out under the aegis of ‘The Aditya Birla Centre
for Community Initiatives and Rural Development’. The activities are in line with Schedule VI
of the Act as indicated:

In Education, our endeavour is to spark the desire for learning and knowledge at every stage
through « Formal schools ¢ Balwadies « Quality elementary education < Aditya Bal Vidya
Mandirs » Girl child education « Non formal education.

e
TRUE COPY

1|Page




401

In Healthcare our goal is to render quality health care facilities to people living in the villages
and elsewhere through < our hospitals. * Primary health care centres » Mother and Childcare
projects ¢ Immunization programmes with a thrust on polio eradication = Programmes to
address malnutrition. « Anganwadi « Adolescent health » Health care for visually impaired, and
differently abled = Preventive health care through awareness programmes < Non
communicable diseases + Safe drinking water « Sanitation & hygiene.

In Sustainable Livelihood our programmes aim at providing livelihood in a locally appropriate
and environmentally sustainable manner through « Formation of Self-Help Groups for women
empowerment « Skill Enhancement and Vocational training ¢ Partnership with Industrial
Training Institutes « Agriculture development and better farmer focus « Animal Husbandry -
Soil and Water conservation « Watershed development. « Agro Forestry « Renewable sources
of energy.

In Infrastructure Development we endeavour to set up essential services that form the
foundation of sustainable development through ¢ Basic infrastructure facilities * Housing
facilities.

To bring about Social Change, we advocate and support * Dowry less marriage « Widow
Remarriage + Awareness programmes on anti-social issues * De-addiction campaigns and
programmes ¢ Espousing basic moral values. « Gender eqL_JaIity.

Activities, setting measurable targets with timeframes and performance management.
Prior to the commencement of projects, we carry out a baseline study of the villages. The
study encompasses various parameters such as — health indicators, literacy levels,
sustainable livelihood processes, and population data - below the poverty line and above the
poverty line, state of infrastructure, among others. From the data generated, a 1-year plan and
a 4-year rolling plan are developed for the holistic and integrated development of the
marginalized. These plans are presented at the Annual Planning and Budgeting meet. The
one Year plan is the annual plan and the 4-year rolling plan is a multi-year project undertaken
in fulfilment of our CSR obligation. Here the timelines for completion do not exceed three
years, excluding the financial year in which the project began. All projects / programmes are
assessed by a reputed external agency. Alongside, projects are monitored every quarter,
measured against targets and budgets. Wherever necessary, midcourse corrections are
affected. The surplus, if at all, arising out of the projects / programmes do not form part of the
business profit of the Company and are ploughed back into the CSR activities.

Organizational mechanism responsibilities
The Aditya Birla Centre for Community Initiatives and Rural Development provides the vision

under the leadership of its Chairperson, Mrs. Rajashree Birla. The CSR Committee of
Directors at the Board level comprises of:

= Mrs Rajashree Birla, Chairperson
= Mrs. Sukanya Kripalu, Independent Director
= Mr. K. C. Jhanwar, Managing Director

Permanent Invitee: Dr. (Mrs.) Pragnya Ram, Group Executive President & Group Head - CSR,
Legacy Documentation & Archives
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This vision underlines all CSR activities. Every Manufacturing Unit has a CSR Cell. Every
Company has a CSR Head, who reports to the Group Executive President & Group Head -
CS8R, Legacy Documentation & Archives at the Centre. At the Company, the Managing
Director takes on the role of the mentor, while the onus for the successful and time bound
implementation of the projects is on the various Unit Heads and CSR teams. To measure
the impact of the work done, a social satisfaction survey / audit is carried out by an external
agency.

All projects / programmes are placed before the CSR committee. The modalities of execution
and the implementation schedules are presented to the Board. The Board reviews the annual
action plan, which includes resource requirements and allocation across interventions and
locations. Importantly, the impact assessment study is also reviewed by the Board. The
decision regarding taking up CSR activities shall vest with the Board of Directors of the
Company within the ambit of the Act and CSR Rules.

A robust implementation structure, monitoring process and a team of professionals is in place
at the Company units.

To measure the impact of the work done, a social satisfaction social audit / impact
assessment study is carried out by a third party.

Partnerships

Collaborative partnerships are formed with the Government, the District Authorities, the
village panchayats, NGOs, funding agencies, community-based organizations (CBOs) and
other like-minded stakeholders. The Company may collaborate with other Aditya Birla Group
companies, or other companies with similar developmental objectives for undertaking CSR
projects or programmes in such a manner that the CSR committees of respective companies
are in position to report separately on such projects or programmes in accordance with the
CSR Rules. This helps widen the Company’s CSR reach and leverage upon the collective
expertise, wisdom and experience that these partnerships bring to the table. In collaboration
with Federation of Indian Chambers of Commerce and Industry (“FICCI"), we have set up
Aditya Birla CSR Centre for Excellence to make CSR an integral part of corporate culture.
The Company engages with well-established and recognized programs and national
platforms such as the Confederation of Indian Industry (“CII"), FICCI, Associated Chambers
of.Commerce and Industry of India (“ASSOCHAM") to name a few, given their commitment
to inclusive growth.

Budgets

A specific budget is allocated for CSR activities. The budget is project driven.

The Budget provision towards CSR initiatives shall be at least 2% (two percent) of the
average net profit of the Company (PBT) made during the 3 immediately preceding financial

years calculated in terms of Section 198 of the Act.

If the budget allocated in a year remains un-utilized, the Board shall in its report explain the
reasons for the unspent amount. The surplus arising out of CSR projects shall not form part
of business profit and shall be ploughed back into the same project.
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Based on the emerging needs, every year, a specific budget is allocated for CSR activities.
List of activities to be undertaken by the Company along with financial allocation against
each activity will be recommended by the CSR Committee and approved by the Board of
Directors of the Company.

CSR Expenditure
CSR expenditure shall include all expenditure including contribution to corpus, or on projects

or programs relating to CSR activities approved by the Board on the recommendation of its
CSR Committee.

CSR Reporting
The Board of Directors takes into account the recommendations of the CSR Committee. The

CSR Policy is approved by the Board, and it is posted on the Company’s website.

Furthermore, the annual CSR report shall form a part of the Board's Report. It will include
the impact assessment study, if any. All CSR projects with an outlay of Rs.1 crore or more
will be assessed for impact. These projects have to span a year of work before the impact
study is taken.

Information dissemination
The Company’s engagement in this domain is disseminated on its website, Annual Reports,

in-house journals and through the media. The Company shall disclose the composition of
CSR Committee, CSR Policy and projects approved by the Board on their website for public
access.

Review of Policy
The Board of Directors based on the recommendation of CSR Committee may alter or amend

this policy, which nevertheless will be reviewed after a 3-year interval.

Management Commitment A
Our Board of Directors, our Management and all of our employees subscribe to the

philosophy of compassionate care. We believe and act on an ethos of generosity and
compassion, characterized by a willingness to build a society that works for everyone. This
is the cornerstone of our CSR policy.
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The list of activities / projects to be undertaken during FY22:

Sr.
No

Provision of the Companies Act, 2013 and SDG

Area of activity

1

Schedule Vil (ii) SDG4

Education
Pre-school education

| School Education Program
Education support programs

Vocational and Technical Education

School Infrastructure

Schedule VI (i) SDG - 3 and 6

Health Care

Preventive Health Care

Curative Health Care program

Reproductive and Child Health

Quality / Support Program

Health Infrastructure/COVID

Schedule Vii (iv) SDG -1, 2and 8

Sustainable Livelihood

| Agriculture and Farm Based
Animal Husbandry Based

Non-farm & Skills Based Income generation program

Natural Resource conservation programs & Non-
conventional Energy

Livelihood Infrastructure

Schedule VII (ix) SDG -9

Infrastructure Development

Rural Infrastructure Development

Schedule VIl (iii) SDG - 5, 10 and 11

Social Empowerment

Women empowerment, Institutional Social

security

building,

Schedule VII (v and vii)

Promotion of heritage / culture / Sports

Others (including building up of CSR capacities)




FIRST INDIAN CEMENT COMPANY TO ACHIEVE
100 MILLION TONNE SALES

ADITYA BIRLA
7. Vi ‘ ‘F?

F

Integrated and Sustainability Report 2022 - 23

UltraTech Cement Limited \\f&\l
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ADITYA BIRLA

Ultratech

UltraTech Cement Limited

B Wing, Ahura Centre, 2" Floor,
Mahakali Caves Road, Andheri (East),
Mumbai - 400 093

www.ultratechcement.com
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OUR VISION

To be the Leader in Building Solutions.

OUR MISSION

To deliver superior value to Stakeholders on the four pillars of Sustainability, Customer Centricity,
Innovation & Team Empowerment.

OUR VALUES

Integrity Commitment  Passion Seamlessness Speed
Aditya Birla Group Mission
To deliver superior value to our customers, shareholders, employees and society at large.

CSR Policy

[downlcads/csr-policypdf

Social Responsibility A Caring Corporate Citizen

CSR VISION

“To octively contribute to the social and economic

development of the communities in which we operate. In so

doing, in sync with the United Nations Sustainable
Development Goals build a better, sustainable way of life for }
the weaker sections of society and raise the country’s human

development index.”
Mrs. Rajashree Birla,

Chairperson - The Aditya Birla Centre for
Community Initiatives and Rural Development
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For us in the Aditya Birla Group, reaching out to

underserved communities is part of our DNA. We
believe in the trusteeship concept. This entails
transcending business interests and grappling
with the "quality of Ilife" challenges that
underserved communities face, and working
towards making a meaningful difference to
them.

Our vision is - "to actively contribute to the social
and economic development of the communities
in which we operate. In so doing to build a
better, sustainable way of life for the weaker
sections of society and raise the country's human
development index". {Mrs. Rajashree Birla,
Chairperson, Aditya Birla Centre for Community
Initiatives and Rural Development).

Implementation process: Identification of projects

All projects are identified in a participatory
manner, in consultation with the community,
literally sitting with them and gauging their basic
needs. We take recourse to the participatory
rural appraisal mapping process. Subsequently,
based on a consensus and in discussion with the
village panchayats, and other influential people,
projects are prioritized.

Arising from this the focus areas that have
emerged are Education, healthcare, Sustainable
livelihood, Infrastructure development, and
espousing social causes. All of our community
projects are carried out under the aegis of The
Aditya Birla Centre for Community Initiatives and
Rural Development.

Education
Our endeavor is to spark the desire for learning
and
knowledge at every stage through
e Distribution of sweaters and mask to school
kids.
e Teacher's Day Celebration

e  Comniter Training Centre

412

] |

Healthcare
Our goal is to render quality healthcare facilities to
people living in the villages and elsewhere through
Our hospitals

s Distribution of Masks

e Public Toilets

Sustainable Livelihood

Our programs aim at providing livelihood in a
locally appropriate and environmentally
sustainable manner through

¢ Sewage Treatment

Infrastructure Development
We endeavor to set up essential services that
form the foundation of sustainable development
through
e Construction of Counselling Hall at RTC
¢ Installation of Hand pumps
e Construction of boundary wall and floor

Social Reform

e Distribution of wheat and rice
¢ Distribution of blankets to villagers
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REPORT

Performance Management

Prior ta the commencement of projects, we carry out a baseline study of the villages. The study encompasses
various parameters such as - health indicators, literacy levels, sustainable livelihood processes, population data
- below the poverty line and above the poverty line, state of infrastructure, among others. From the data
generated, a 1-year plan and a 5-year rolling plan are developed for the holistic and integrated development
of the marginalized. These plans are presented at the Annual Planning and Budgeting meet. All projects are
assessed under the agreed strategy, and are monitored every quarter, measured against targets and budgets.
Wherever necessary, midcourse corrections are affected.

Organizational Mechanism and Responsibilities

The Aditya Birla Centre for Community Initiatives and Rural Development provides the vision under the
leadership of its Chairperson, Mrs. Rajashree Birla. This vision underlines all CSR activities. Every manufacturing
unit has a CSR Cell. Every Company has a CSR Head, who reports to the Dr. Pragnya Ram, Group Executive
President (Communications & CSR) at the Centre. At the Company, the Business Director takes on the role of
the mentor, while the onus for the successful and time bound implementation of the projects is on the various
Unit Presidents and CSR teams. To measure the impact of the work done, a social satisfaction survey/audit is
carried out by an external agency

Partnerships

Collaborative partnerships are formed with the Government, the district authorities, the village panchayats,
NGOs and other like-minded stakeholders. This helps widen the Company's reach and leverage upon the
collective expertise, wisdom and experience that these partnerships bring to the table.

In collaboration with FICCI, we have set up Aditya Birla CSR Centre for Excellence to make CSR an integral part
of corporate culture.

The Company engages with weli-established and recognized programs and national platforms such as the Cl,
FICCI, ASSOCHAM to name a few, given their cammitment to inclusive growth.

Budgets

A specific budget is allocated for CSR activities. This budget is project driven.

Information Dissemination

The Company's engagement in this domain is disseminated on its website, annual reports, its house journals
and through the media.

Management Commitment

Qur Board of Directors, our Management and all of our employees subscribe to the philosophy of
compassionate care. We believe and act on an ethos of generosity and compassion, characterized by a
willingness to build a society that works for everyone. This is the cornerstone of our CSR policy.

Our Corporate Social Responsibility policy conforms to the Corporate Social Responsibility Voluntary
Guidelines spelt out by the Ministry of Corporate Affairs, Government of India in collaboration with FICCI
(2009).
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_ 5 R Focus Area

Education

Healthcare

Sustainable Livelihood
Infrastructure Development
Social Reform

Overview of the Unit

ADITYA BIRLA . o L & -.
| Geographical Location v

Nearest Railway Station:Roorkee-10 KM

District Head Quarter:Haridwar-50 KM

Nearest Airport :Jolly Grant
Airport,Dehradun- 120 KM
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Strategy for CSR Program Implementation

" ..'_"J.".Sus'.'t_ain_é_'b'le |
e
\  Program

e Acitionss,

We aim to make our
communities resilient
and self-dependent by
empowering them with
skills, knowledge and

the right tools to
change their lives for
the better. Through
health, education,
promotion of better
sanitation and
infrastructure and
inclusive development,
our CSR efforts are
directed at improving
the lives of people who
live in the vicinity of
our facilities and




s el LS Corporate social L'spoﬁsibility!
at Roorkee Cement Works

We believe in and follow the Group’s CSR
vision: “To actively contribute to the
social and economic development of the
communities in which we operate. Our
efforts are aligned with the United
Nations Sustainable Development Goals
(UN SDGs), to build a better, sustainable
way of life for the weaker sections of
society and raise the country’s human ¢
development index.”

Our CSR approaches

All our CSR initiatives are carried out

under the aegis of The Aditya Birla Centre

for Community Initiatives and Rural

Development, and are aligned with

Schedule VIl of Companies Act, 2013 and*

UN SDGs. We are guided by the CSR

policy of UltraTech framed by the CSR

Committee in alignment with the Group’s §
CSR vision. We follow a bottom-up

approach for all our social projects, which

are planned in consultation with the #
community members. The process §
involves interacting with them and §
understanding their challenges and §
issues. We often use the ‘Participatory {
Rural Appraisal’, a mapping process to |
understand the specific needs of the

community.

300

Children benefitted through Distribution of sweters masks and bedsheet

1000+

People benefited through canstruction of Computer cemtre,

- Iﬁl
1000+
Community Infrastructure created; fenovated (hendpums, mandir , samshan

ohat)
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EDUCATION

Background: B RS
Roorkee Cement works has always been committed to social

responsibility and community development. In response to the
COVID-19 pandemic and recognizing the needs of
underprivileged communities, the company initiated a Corporate
Social Responsibility (CSR) project aimed at distributing essential
items to primary schools and villagers in the surrounding areas.

Objective:

The primary objective of this CSR initiative was to
contribute to the well-being and comfort of vulnerable
communities during challenging times. The specific goals
included:

| Health Protection: Distributing masks to protect
N community members, especially school children, from
| the spread of COVID-19.

Winter Comfort: Providing warm sweaters to shielg
school children from the harsh winfcgr conditions.

nhanced Livilg, Condjtiofs: "Supplyin
#hprove the i ondir
Getier hygienapragtices.

{" . |E 2

No. of

Description CSR Activities AR
benificieries

Distribution of Sweater to 02 No’s of
CSR-Education E 350
ducation Expenses primary school Student at Village Nalhera

. Distribution of face mask to student of 02
CSR-Education Expenses No’s of Primary school at village -Nalhera 500

Distribution of School Bags to 02 No’s of

CSR-Education Expenses Primary School at Village -Nalhera 300

CSR-Education Expenses Support 100 -Ba.gs.Cement for repair work 250
of school building

CSR-Education Expenses Support 75 No’s of Cement Bag to GPS 200

School, Village Belda ,Roorkee

Construction of 02 No’s of Toilet at Rajkiya
| CSR-Education Expenses | Ucchtar Madyamik Vidyalay Village - 250
Sarthedi Shahjahanpur

Construction of readymade concreate wall
CSR-Education Expenses | in government Inter college at Village ~ 250
Nalhera

Girls Education 12 Cycles for school going girls 12
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Some Glimpses of initiative

Distribution of Sweaters

Distribution of masks

WS
i
L i

Wi
2

Teacher’s Day Celebration
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HEALTH CARE

Background

We have a strong commitment to social responsibility.
With a vision to create a positive impact on the
communities it serves, the company decided to channel
its CSR efforts towards improving public health

Objective

Public Toilet Construction:

Conduct a thorough assessment of areas lacking proper
sanitation facilities.

Collaborate with local authorities and community
leaders for site selection and approvals.

Utilize eco-friendly and sustainable construction
practices.

Involve local contractors and labor to stimulate
economic growth in the community.

Mask Distribution:

Procure high-quality masks in bulk to ensure
widespread distribution.

Develop a distribution plan targeting areas with high
footfall and vulnerable populations.

Collaborate  with  healthcare  professionals for
educational sessions on mask usage.

Leverage the company's distribution network for
efficient and timely delivery.

Community Engagement:

Organize community meetings to discuss the project
and gather input.

Recruit local community members for maintenance and
cleaning tasks.

Establish a feedback mechanism for continuous
improvement.

No. of

Description CSR Activities v Bt
benificieries

: Construction of Toilet in
Rural Health care | Baratghar at Village 200+

Nanhera
Rural Health care Mask Distribution 500
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SUSTAINABLE LIVELIHOOD

Background:

Sustainable livelihood is a crucial component of Corporate Social Responsibility (CSR), emphasizing the need for
businesses to contribute to the well-being of communities. We focused on initiative that addresses the present
issue of sewage cleaning and treatment, aiming to create sustainable livelihood opportunities for marginalized
communities.

Objectives:
1. Sustainable Employment:
¢ Provide employment opportunities to individuals from marginalized communities, especially those
facing unemployment and economic hardships.

2. Improved Sanitation:
¢ Implement sustainable sewage cleaning practices to enhance overall sanitation and hygiene in
communities.
o Introduce eco-friendly and efficient sewage treatment methods to reduce environmental impact.

N .
Description CSR Activities o- .Of.
beneficiaries
Cleaning of Drain and
Rural Infra.E +
uratinira.txps Sewage at Village -Nalhera 400

------

= P " s

Cleaning of Drain and Sewage at Village Nalhera
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INFRASTRUCTURE DEVELOPMENT

Description

CSR Activities

No. of
benificieries

Building and civil work

Inf
rastructure structure of Computer 400
development
centre
Infrastructure Installation and Repair of
. . 1000+
development Hand pumps in 5 villages
Infrastructure Installation of Handrail in
Bhumiya khera Village- 150
development
Nalhera
Infrastructure Construction of
development Counselling hall at 500
P premises of ARTO, Roorkee
Infrastructure Construction of boundary 400
development walls
Infrastructure Construction of Barat Ghar 400+
development
Infrastructure Construction of Shamshaan
400+

development

Ghat

Objective:

The overarching goal of the CSR
initiative was to enhance the quality
of life for communities by addressing
their immediate needs and promoting
sustainable development. Specific
objectives included:

Dignified Last Rites: Constructing
shamshan ghats to provide
communities with a dignified and
accessible space for cremation rituals.

Sanitation and Hygiene: Building
community toilets to improve
sanitation and hygiene practices,
thereby reducing the risk of
waterborne diseases.

Technological Empowerment:
Establishing computer centers to
promote digital literacy and provide
access to educational resources,
particularly for underserved
populations.

Community Infrastructure:
Constructing masjids to serve as
places of worship and community
gathering, fostering social cohesion.




Village-Khajuri Village-Khanpur

Installation of Hand Pump for Drinking water for village people

Construction of toilets Construction of boundary wall



Boundary wall of Government inter College
Village- Nalhera

Construction of Samshan Ghat at Village Nalhera and Amarpur Kaji



SOCIAL REFORM

Background
Corporate Social Responsibility (CSR) has evolved
heyond traditional business practices, emphasizing a
commitment to social reform. Ultratech CSR
initiatives that target social reform through the
distribution of essential commodities, including
wheat and rice, and the provision of blankets to
vulnerable communities.

Objectives

Food Distribution:

*  Partner with suppliers for the procurement
of quality wheat and rice.

e (Collaborate with community centers,
schools, and local leaders (Pradhan ) for
distribution

¢ Implement transparent and fair distribution
processes to reach those most in need.

Blanket Distribution:
¢  Source high-quality blankets from ethical
and sustainable suppliers.
*  (ollaborate with local Pradhan for
distribution networks.
¢  Conduct outreach programs to identify and
prioritize communities in need.

424

Distribution of sweaters

Discription CSR Activities yonot,
benificieries
Distribution of Rice & Dal
Covid-19 to poor villager at village 250+

Nathera & Jahajgarh

well being Dlstrlbutl.on of Bed Sheet 50+
to poor villager

well being Distribution of Blanket to 30+

Poor Villager of Nalhera
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APPRECIATION LETTER BY GRAM PRADHAN ( Baleki yusufpur )
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APPRECIATION LETTER BY GRAM PRADHAN ( NALHERA )
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Media Coverage-2021-2023
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F.N0.22-65/2017-IA.IIT Annexure A-10

Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division
oK K oK ok

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi - 110003

Dated: 1% May, 2018

Office Memorandum

Sub: Corporate Environment Responsibility (CER) - reg.

The Environment Impact Assessment (EIA) Notification, 2006, issued
under the Environment (Protection) Act, 1986, as amended from time to time,
prescribes the process for granting prior environment clearance (EC) in respect
of certain development projects/activities listed out in the Schedule to the
Notification.

2. Sustainable development has many important facets/components like
social, economic, environmental, etc. All these components are closely inter-
related and mutually re-enforcing. Therefore, the general structure of EIA
document, under Appendix-IiI to the notification, prescribes inter-alia public
consultation, social impact assessment and R&R action plan besides
environment management plan (EMP).

3. Section 135 of the Companies Act, 2013 deals with Corporate Social
Responsibility (CSR) and Schedule-VII of the Act lists out the activities which
may be included by companies in their CSR Policies. The concept of CSR as
provided for in the Companies Act, 2013 and covered under the Companies
(Corporate Social Responsibility Policy) Rules, 2014 comes into effect only in
case of companies having operating projects and making net profit as also
subject to other stipulations contained in the aforesaid Act and Rules. The
environment clearance given to a project may involve a situation where the
concerned company is yet to make any net profit and\or is not covered under
the purview of the aforesaid Act and Rules. In such cases, the provisions of
aforesaid act and Rules will not apply.

Page 1 of 4 N\‘&
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4, In the past, it has been observed that different Expert Appraisal
Committees / State Expert Appraisal Committees (EACs/SEACs) have been
prescribing different formulation of the Corporate Environment Responsibility
(CER) and no common principles are followed. Several suggestions have also
been received in this regard which inter-alia states that Greenfield projects and
Brownfield projects should be treated differently; no CER should be prescribed
whereas there is no increase in air pollution load, R&R, etc., besides
streamlining percentage of CER.

5. The Ministry has carried out a detailed stakeholder consultation which
inter-alia included meeting with Ministry of Petroleum & Natural Gas, Ministry of
Power, Chairmen EACs, FICCI, ASSOCHAM, Gujarat Chamber of Commerce and
Industry amongst others.

6. In order to have transparency and uniformity while recommending CER by
Expert Appraisal Committee (EAC) / State level Expert Appraisal Committee
(SEAC) / District level Expert Appraisal Committee (DEAC), the following
guidelines are issued:

(I) The cost of CER is to be in addition to the cost envisaged for the
implementation of the EIA/EMP which includes the measures for the
pollution control, environmental protection and conservation, R&R,
wildlife and forest conservation/protection measures including the NPV
and Compensatory Aforestation, required, if any, and any other
activities, to be derived as part of the EIA process.

(II) The fund allocation for the CER shall be deliberated in the EAC or SEAC
or DEAC, as the case may be, with a due diligence subject to
maximum percentage as prescribed below for different cases:

'S.No | Capital  Investment / | Greenfield Brownfield
Additiona! Capital Investment | Project - % of | Project — % of
(in Rs) Capital Additional
Investment Capital

‘IrLestment

1 o | v
1. [<100crores o 20% | 1.0%
2. | > 100 crores to < 500 crores 1.5% - 0.75%
3. > 500 crores to < 1000  1.0% ' 0.50%
crores | -

4. | > From 1000 crores to| ~ 0.5% 0.25%
<10000 crores |
5. > 10000 crores | 025%  0.125%

Page 2 of 4
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The activities proposed under CER shall be worked out based on the
issues raised during the public hearing, social need assessment, R&R
plan, EMP, etc.

(IV) The proposed activities shall be restricted to the affected area around

(V)

(VI)

(VID)

the project.

Some of the activities which can be carried out in CER, are
infrastructure creation for drinking water supply, sanitation, health,
education, skill development, roads, cross drains, electrification
including solar power, solid waste management facilities, scientific
support and awareness to local farmers to increase yield of crop and
fodder, rain water harvesting, soil moisture conservation works,
avenue plantation, plantation in community areas, etc.

The entire activities proposed under the CER shall be treated as project
and shall be monitored. The monitoring report shall be submitted to
the regional office as a part of half-yearly compliance report, and to
the District Collector. It should be posted on the website of the project
proponent.

The District Collector may add or delete the activities as per the
requirement of the District.

(VIII)The EAC can vary the above percentage of CER subject to proper

(IX)

diligence, quantification and justification. The EAC based on appraisal,
should clearly suggest the activities to be carried out under CER.

This CER is not applicable in name change, transfer and amendment
involving no additional project investment. In case of amendment in
EC involving additional expenditure, CER will be applicable only on the
additional expenditure as per column-IV of the table given in para 6(II)
above.

This issues in supersession of all earlier OMs and guidelines issued in this
regard.

This issues with the approval of competent authority.

g WN =

| as \ ‘\66
"_:.t"':\‘. - N 5
(Sharath Kumar Pallerla)

Director (IA-11I-Policy)

Chairman, CPCB

Chairmen of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEIAA/SEACs
Chairpersons/Member Secretaries of all SPCBs/UTPCCs
All the officers of IA Division
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Copy for information to:

PS to Minister for Environment, Forest and Climate Change
PS to MoS (EFRCC)

PPS to Secretary (EF&CC)

PPS to AS(AK]) / AS(AKM)

PPS to 35(GB) / 3S(JT)

Website, MoEF&CC

Guard File,

NouUuAwN e
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F.N0.22-65/2017-IA.III Annexure A-11
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
kkkkk
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi — 110003
e-mail: sharath.kr@gov.in

Dated: 30t September, 2020
Office Memorandum

Sub: Deliberation on the commitments made by project proponent
and requirements to address the concerned raised during the
public consultation and prescribe as specific condition(s) while
recommending the proposal, for prior environment clearance, in
physical terms in lieu of Corporate Environment Responsibility
(CER) - regarding,

This is in supersession of the OM of even number dated 1st May,
2018, regarding guidelines in respect of Corporate Environment
Responsibility. Ministry is in receipt of several representations regarding
imposition of certain percentage of project cost or expansion cost as
Corporate Environment Responsibility. Further, the said OM was also
challenged before the Hon’ble High Court of Delhi in WP(C) No. 13252/2019
in the matter of CREDAI, NCR Versus Union of India and Ors.

The matter has since been examined in the Ministry and it is hereby
decided that henceforth the Expert Appraisal Committee or State Level
Expert Appraisal Committee shall deliberate on the commitments made by
the project proponent to address the concerns raised during the public
consultation and prescribe specific condition(s) in physical terms while
recommending the proposal, for grant of prior environment clearance
instead of allocation of funds under Corporate Environment Responsibility

Further, it is directed that all the activities proposed by the project
proponent or prescribed by the Expert Appraisal Committee or State Level
Expert Appraisal Committee, as the case may be, shall be part of the
Environment Management Plan.

This issues with the approval of competent authority.

| e
‘-’{*g“ﬁ“{,@ﬁg 05 0

"

{(Sharath Kumar %al erla)
Scientist ‘F’/Director (IA-Policy)
To,

1. Chairman and Member Secretary of Central Pollution Control Board

Page1of2
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Chairpersons and Members of all the Expert Appraisal Committees
Chairpersons and Member Secretaries of all the SEIAA/SEACs
Chairpersons and Member Secretaries of all SPCBs/UTPCCs
Member Secretaries of all the Expert Appraisal Committees

All the officers of IA Division

Copy for information to:

No oA e N e

PS to Minister for Environment, Forest and Climate Change
PS to MoS for Environment, Forest and Climate Change
PPS to Secretary (EF&CC)

PPS to AS(RA) / AS(RSP)

PPS to JS(GM) / JS{AKN}/JS(SKB)

Website, MoEF&CC

Guard File. w’)ﬁ
2P X

(Sharath Kumar Pallerla)
Scientist ‘F’/Director (IA-Policy)

Page 2 of 2
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Annexure A-12

ADITYA BIRLA

S ]

UltrTech

Corporate Environment Policy

UltraTech Cement Ltd. has always been conscious about the impact of our activities in spheres of
employee welfare measures, social and community initiatives and environment sustainability.
This environmental policy represents our general position on environmental issues, the policies
and practices we apply in conducting our business. We make continuous efforts to be compliant
with all applicable local environmental laws and regulations.

We will proactively commit towards:

1. Conducting all operations in accordance to new and recent environmental and statutory
law and regulations.

2. Efficient and sustainable extraction and utilization of natural resources.

3. Adoption and application of state of the art technology to minimize environmental
impacts of our operation.

4. Waste minimization through focus on end-of-life management by incorporating waste
to energy/fuel systems through safe and approved methods and ensuring to become
Plastic Positive.

5. Influence our suppliers to adopt practices for resource conservation and waste
reduction.

6. Limiting the dependency on coal-based power by increasing the share of renewable
energy and Waste Heat Recover Systems (WHRS).

7. Make continuous efforts to minimize fresh water consumption by increased use of
harvested/ recycled water in our operations across all UTCL units and contributing
towards becoming Water Positive.

8. Implement and continually improve the Environmental Management System across all
our operations.

9. Monitor and report the environmental performance of all our units through regular
inspections and audits for corrective actions and continual improvement.

10. Reporting of compliances and non-compliances to the concerned requlatory authorities
and other stakeholders with measures to address non-compliances on priority.

s

Kailash Jhanwar November 2020

Managing Director
ey
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For the effective implementation of the environment policy we shall:

a) Set objective-targets, develop, implement and maintain management standards and
and systems, and go beyond compliance of the relevant industry standards, legal and
other requirements.

b) Commit to monitoring resource consumption on a regular basis and seek opportunities
to reduce use of materials, energy, waste etc. through efficiency measures wherever
possible.

¢) Develop and propagate environmental awareness amongst employees and other
stakeholders including surrounding communities.

d) Undertake the review of the Environmental Policy and Environmental Management

Plan periodically.
e} Communicate the environmental commitment and performance of the organization to
our stakeholders.
f)  Abide to follow the Environment Policy through a robust Organizational Structure,
given as follows:
Business
Head/Chief
Manufacturing
Officer
Head
Environment
DH- . . . . . -
E"g:‘;!':;:m E irom 'DH .:.m.DH EnvIrDc:\ment Envi?o:mem Envig:ment
I earajnce s) {Compliance) {North} (Central} {South} {West) {East)
PF- PF-

Environment Environment

Figure 1: Hierarchical System to address Environmental Issues

We, hereby declare that we are responsible and accountable for the deployment of this
policy. We shall remain committed at all times for its effective implementation.

b,

Kailash Jhanwar November 2020
Managing Director
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Annexure A-13

UltraTech Cement Limited: (Unit: Roorkee Cement Works)
Single Use Plastic Ban Initiatives

UltraTech Cement Ltd. is the largest manufacturer of grey cement, Ready Mix Concrete (RMC)
and white cement in India. With a capacity of 126.75 MTPA, it is the third largest cement
producer in the world, excluding China. UltraTech Cement has 23 Integrated Plants, 1
Clinkerization Plant, 28 Grinding Units and 7 Bulk Terminals. In the white cement segment,
UltraTech has a white cement plant and 2 Wall Care putty plants with a combined capacity of
1.98 MTPA. Its operations span across India, UAE, Bahrain, Bangladesh, and Sri Lanka.
UltraTech Cement is also India's largest exporter of cement reaching out to meet the demand
in countries around the Indian Ocean and the Middle East.

Roorkee Cement Works has a Clinker Grinding Unit Situated at Village —Nalheri, Post- Nalhera
Anantpur, Tehsil- Roorkee, District- Haridwar, Uttarakhand, Having Capacity of 2.0 Million
Tonne Per Annum.

he Single Use Plastic Ban was initiated in the country by the Ministry of Environment,

Forest and Climate Change (MoEFCC) vide its Notification dated 12th August 2021 and

subsequently by Central Pollution Control Board (CPCB) vide its Direction dated 01st
February 2022. Accordingly, we at Ultratech Cement Ltd., being environmentally sensitive
created mass awareness within all Unit and the nearby villages to completely ban the usage
of SUP as per the orders.
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Figure 1 - SUP Ban: Banners for Awareness at Plant & Colony area
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Figure 2 ~ Training Programs Conducted at UTCL
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Figure 3 — Ban on Single Use plastic Campaign in nearby Village School.
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Annexure A-14

STANDARD TERMS OF REFERENCE [TOR] FOR
EIA/ EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT
CLEARANCE UNDER EIA NOTIFICATION, 2006

- Ministry of Emnrnnment, I’-'oresf and CItmate Change

Indira Paryavaran Bhavan, Jor Bagh Road, New Delhi - 110 003
www.moef.nic.in

April, 2015

TRUE COPY



1).

2).

3).

4).

7).
8).
9).

10).

445

STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

ADDITIONALTOR FORINTEGRATED STEELPLANT

Iron ore/coal linkage documents along with the status of environmental clearance of iron ore and
coal mines

Quantum of production of coal and iron ore from coal & iron ore mines and the projects they cater
to. Mode of transportation to the plant and its impact

For Large ISPs, a 3-D view i.e. DEM (Digital Elevation Model) for the area in 10 km radius from
the proposal site. MRL details of project site and RL of nearby sources of water shall be indicated.

Recent land-use map based on satellite imagery. High-resolution satellite image data having 1m-om
spatial resolution like quickbird, Tkonos, IRS P-6 pan sharpened etc. for the 10 Km radius area from
proposed site. The same shall be used for land used/land-cover mapping of the area.

Respirable Suspended particulate matter (RSPM) present in the ambient air must be analysed for
source analysis - natural dust/RSPM generated from plant operations (trace elements). The RSPM
shall also be analysed for presence of poly-aromatic hydrocarbons (PAH), i.e. Benzene soluble
fraction, where applicable. Chemical characterization of RSPM and incorporating of RSPM data.

All stock piles will have to be on top of a stable liner to avoid leaching of materials to ground water.
Plan for the implementation of the recommendations made for the steel plants in the CREP guidelines.
Plan for slag utilization

Plan for utilization of energy in off gases (coke oven, blast furnace)

System of coke quenching adopted with justification.

Koskok
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FORPROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

3(b):STANDARD TERMS OF REFERENCE FOR CONDUCTING
ENVIRONMENT IMPACT ASSESSMENT STUDY FOR CEMENT
PLANTS PROJECTS AND INFORMATION TO BEINCLUDED IN EIA/
EMP REPORT

A.  STANDARD TERMS OF REFERENCE (TOR)

1)  Executive Summary
2)  Introduction
I Details of the EIA Consultant including NABET accreditation
ii. Information about the project proponent
iii.  Importance and benefits of the project
3)  Project Description
i Cost of project and time of completion.
ii.  Products with capacities for the proposed project.

iii.  If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

iv.  List of raw materials required and their source along with mode of transportation.
V. Other chemicals and materials required with quantities and storage capacities
vi.  Details of Emission, effluents, hazardous waste generation and their management.

vii.  Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract)

viii. Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided

ix.  Hazard identification and details of proposed safety systems.
x.  Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing lexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.

b. In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification

S NTY) W— - =
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5)
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR

PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and Consent
to Operate (in case of units operating prior to EIA Notification 2006, CTE and CTO of FY
2005-2006) obtained from the SPCB shall be submitted. Further, compliance report to the
conditions of consents from the SPCB shall be submitted.

Site Details

i

vii.

viil.

ix.

xi.

xii.

Xiii.

Location of the project site covering village, Taluka/Tehsil, District and State, Justification for
selecting the site, whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale on
an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

Details w.r.t. option analysis for selection of site
Co-ordinates (lat-long) of all four corners of the site.
Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area, plant
area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
of Industrial Area indicating location of unit within the Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.

Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

R&R details in respect of land in line with state Government policy

Forest and wildlife related issues (if applicable):

L

ii.

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)

Landuse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)

1103
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

iv.

vi.

Status of Application submitted for obtaining the stage I forestry clearance along with latest
status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-a-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon.

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

Environmental Status

I

ii.

1.

iv.

vi.

vii.

viii.

ix.

XI.

Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and direction
and rainfall.

AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
CPCB guidelines and take into account the pre-dominant wind direction, population zone
and sensitive receptors including reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
each of the AAQ parameters from data of all AAQ stations should be provided as an annexure
to the EIA Report.

Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC, if
yes give details.

Ground water monitoring at minimum at 8 locations shall be included.
Noise levels monitoring at 8 locations within the study area.
Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehicles for transportation of materials,
additional traffic due to proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If Schedule-
I fauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

Socio-economic status of the study area.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

7)  Impact and Environment Management Plan

i. Assessment of ground level concentration of pollutants from the stack emission based on site-
specific meteorological features. In case the project is located on a hilly terrain, the AQIP
Modelling shall be done using inputs of the specific terrain characteristics for determining the
potential impacts of the project on the AAQ. Cumulative impact of all sources of emissions
(including transportation) on the AAQ of the area shall be assessed. Details of the model used
and the input data used for modelling shall also be provided. The air quality contours shall be
plotted on a location map showing the location of project site, habitation nearby, sensitive
receptors, if any.

fi. Water Quality modelling - in case of discharge in water body

iii.  Impact of the transport of the raw materials and end products on the surrounding environment
shall be assessed and provided. In this regard, options for transport of raw materials and
finished products and wastes (large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

iv.  Anote on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall be included. Complete scheme of effluent treatment. Characteristics
of untreated and treated effluent to meet the prescribed standards of discharge under E(P)
Rules.

v.  Details of stack emission and action plan for control of emissions to meet standards.
vi.  Measures for fugitive emission control

vii. Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques, Energy conservation, and natural resource conservation.

viii. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

ix.  Action plan for the green belt development plan in 33 % area i.e. land with not less than
1,500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

X.  Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
requirement from other sources.

xi.  Total capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

xii.  Action plan for post-project environmental monitoring shall be submitted.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

xiii. Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency Management
Plan including Risk Assessment and damage control. Disaster management plan should be
linked with District Disaster Management Plan.

8)  Occupational health

i. Plan and fund allocation to ensure the occupational health & safety of all contract and casual
workers

ii.  Details of exposure specific health status evaluation of worker. If the workers' health is being
evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed
data of above mentioned parameters as per age, sex, duration of exposure and department
wise.

iii.  Details of existing Occupational & Safety Hazards. What are the exposure levels of hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL,
what measures the company has adopted to keep them within PEL so that health of the workers
can be preserved,

iv.  Annual report of heath status of workers with special reference to Occupational Health and
Safety.

9)  Corporate Environment Policy

i. Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

ii.  Does the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

iii. ~ What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv.  Does the company have system of reporting of non compliances / violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
large? This reporting mechanism shall be detailed in the EIA report

10)  Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

11)  Enterprise Social Commitment (ESC)

i Adequate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
Social Commitment based on Public Hearing issues and item-wise details along with time
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

bound action plan shall be included. Socio-economic development activities need to be elaborated
upon.

Any litigation pending against the project and/or any direction/order passed by any Court of Law
against the project, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

A tabular chart with index for point wise compliance of above TOR.

SPECIFIC TERMS OF REFERENCE FOR EIA STUDIES FOR CEMENT
PLANTS

Limestone and coal linkage documents along with the status of environmental clearance of limestone
and coal mines

Quantum of production of coal and limestone from coal & limestone mines and the projects they
cater to;

For large Cement Units, a 3-D view i.e. DEM (Digital Elevation Model) for the area in 10 km radius
from the proposal site.

Present land use shall be prepared based on satellite imagery. High-resolution satellite image data
having 1m-5m spatial resolution like quickbird, tkonos, IRS P-6 pan sharpened etc. for the 10 Km
radius area from proposed site. The same shall be used for land used/land-cover mapping of the
area.

T the raw materials used have trace elements, an environment management plan shall also be included.

Plan for the implementation of the recommendations made for the cement plants in the CREP
guidelines must be prepared.

Energy consumption per ton of clinker and cement grinding
Provision of waste heat recovery boiler

Arrangement for use of hazardous waste
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

4(a):STANDARD TERMS OF REFERENCE FOR CONDUCTING
ENVIRONMENT IMPACT ASSESSMENT STUDY FOR
PETROLEUM REFINING INDUSTRIES PROJECTS AND
INFORMATION TO BE INCLUDED IN EIA/EMP REPORT

2)

3)

STANDARD TERMS OF REFERENCE

Executive Summary

Introduction

L.

Details of the EIA Consultant including NABET accreditation
Information about the project proponent

Importance and benefits of the project

Project Description

i.
if.

iii.

iv.

vi.

Vii.

viil.

ix.

Cost of project and time of completion.
Products with capacities for the proposed project.

If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

List of raw materials required and their source along with mode of transportation.
Other chemicals and materials required with quantities and storage capacities
Details of Emission, effluents, hazardous waste generation and their management.

Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract)

Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided

Hazard identification and details of proposed safety systems.
Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing Iexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.

b. In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

9)

2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and Consent
to Operate (in case of units operating prior to EIA Notification 2006, CTE and CTO of FY
2005-2006) obtained from the SPCB shall be submitted. Further, compliance report to the
conditions of consents from the SPCB shall be submitted.

Site Details

i

vii.

viii.

ix.

Xi.

xii.

xiii.

Location of the project site covering village, Taluka/Tehsil, District and State, Justification for
selecting the site, whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale on
an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

Details w.r.t. option analysis for selection of site
Co-ordinates (lat-long) of all four corners of the site.
Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area, plant
area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
of Industrial Area indicating location of unit within the Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.

Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

R&R details in respect of land in line with state Government policy.

Forest and wildlife related issues (if applicable):

i.

ii.

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)

Landuse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)
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Annexure A-15
Clear Photographs of Plantation

The Google Earth image marking the green belt plantation & photographs are as
given below.
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Photographs of the Green Belt-
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Annexure A-16

L GPS Map

Roorkee, Haridwar, 247668, UT, India

Latitude Longitude
29.8939° N 77.8096° E

Local 03:10:10 PM Altitude 272.8 meters

GMT 09:40:10 AM Friday, 03/03/2023
T —
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Annexure A-18

Clear Picture of Spraving Water On Road
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. g HEAD OFFICE Annexure A-19
% Uttarakhand Environment Protection and Pollution Control Board
‘\!f} “Gaura Devi Paryavaran Bhawan”

. 46B, IT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Web : www.ueppeb.uk.gov.in, E-mall ; msukpchi@yahoo.eom

UEPPCB/HO/Con-J-43/2019/ { | {) Date: 063019 220l
REGD. POST

To,
M/s Ultra Tech Cement Lid.,
(Unit; Roorkee Cement Work),
(Formerly- M/s Jaypee Roorkee Cement Grinding Unit),
Khasra No. 148-152, 155, 158-171, 173, 175,
Pohana-Iquabalpur Road, Bhagwanpur,
Nalheri Dehviran, Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016* notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

PCBID -11170 Inoward ID — 242229
CCA (Renewal)
Consent No. 39481 Date :- 02.02.2019

CCA is hereby granted to M/s Ultra Tech Cement Ltd. (Unit; Roorkee Cement Work)
(Formerly-M/s Jaypee Roorkee Cement Grinding Unit) located at Khasra No. 148-152, 155,
158-171, 173, 175, Pohana-lquabalpur Road, ‘Bhagwanpur, Nalheri Dehviran, Distt-
Haridwar subject to the provisions of the Water Act, Air Act and Hazardous and Other Wastes

Rules, 2016 and the orders that may be made further and subject to following terms and
conditions :-

1. This CCA is granted for a period upto 31.03.2024 and valid for manufacturing of
following products with Capital Investment/Net Assets Values 7 406.00 Crs :-

S. No. Last CTE or CCA Present CCA (Renewal)
" Product Quantity Product Quantity
(Per Mouth) (Per Month)
1 Cement 164400 MT Cement 164400 MT

2. Specific Conditions under Water Act :
(i) The daily quantity of effluent discharge (KLD) :-

Last CTE or CCA Present CCA (Renewal)
Trade Effluent Nil Nil
Sewage 35 35

(if) Trade Effluent Treatment and Disposal: - NA -

(ili) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is
required with reference to influent quantity and quality.

In case of stoppage of Jfunctioning of STP, production has to be stopped immediately and
this Board has to be intimated by fax/phonelemail with a report in this regard 1o be
dispatched immediately.
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(iv) The treated sewage shall be rense in gardening and the same shall be maintained
continuously so as to achieve the quality of the treated effluent to the following standards
within five years from the date of notification dated 13.10.2017.

S.No. Parameters Standards l
1 pH N 6.51t09.0
2 | BOD(mgL) Notmorethan30 ]
3 TSS (mg/L) Not more than 100
4 Fecal Coliform Less than 1000
(MPN/100ml)

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. | Stack attached | Stack | Typeof | Fuel Quantity | Emission |Emission
No with height Fuel Control [standards
(Mt) [ Equipment | notto
exceed |
1 | DG Set 18 Diesel 100 Ltr/Hr NDR, -
{1250+250 Acoustic
KVA)  Enclosure

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has fo be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

(ii)

Standards | Industrial Area |Commercial Area | Residential Area Silence Zone
for Noise | Day Night Day | . Night Day Night DayJ Night
level in | time time time time time time time time
| db(A) Leq | 7S 70 65 | S5 55 45 50 | 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :-

(i) Number of authorization and date of issue :

(ii) The Factory Manager of M/s Ultra Tech Cement Ltd. (Unit; Roorkee Cement Work),
Haridwar is hereby granted an authorization to operate a facility for collection and storage
of Hazardous wastes.

(iii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

' S.No. Category Quantity of Waste for which | Mode of I)isposal—1
(Schedule-1 & authorization is being issued
Schedule-II) (MTA)
1 Schedule [-3.1 ~12.500 Regcyclable |

(iv) The authorization shall be in fo
(v) The authorization is subject to
specified in the rules for the time being in fore

rce for a period upto 31.03.2024.
the conditions stated below and such conditions as may be
e under Environment (Protection) Act, 1986.

Terms and conditions of authorization :-

(i) The authorization shall comply with the provisions o
1986, and the rules made there under.

f the Environment (Protection) Act,

.-
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(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) 1t is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility,

(vi) An application for the renewa) of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MOoEF or CPCB/SPCB from time to time.

5. This CCA is valid for Mixing, Grinding & Packing Processes only.

6. Compulsory documents to be submitted by the Industry/Unit :-
(i) Annpal return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
8. Competent Authority reserves the right to change/modify/add any.time any condition of this
CCA.
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

Membe retary

Copy to: Regional Officer, Uttarakhand Environment Protection and Pollution Control Board,
Roorkee, Distt- Haridwar for information and compliance of the same.

Chief Envi/onment Officer
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Annexure
Specific Conditions:

1. The applicant shall provide IST mark water meter to each water supply source and shall regularly submit
returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

2. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. Solid wastes generated from the industry has to be disposed in manper s0 that contamination of surface water
bodies/ground water/soil etc. does not take place.

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.

9. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

10, Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.

12. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and
disposal arrangement in such a way so that no waste water is discharged in water stream OF water bodies.

13. Unit should upgrade STP to achieve norms as prescribed in serial no. 2 (iv).

14. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made
thereunder.

General Conditions

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MOEF and shall report to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or seWage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. 1£, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry fo the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Tnspection Book” at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs oOf is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

-4-
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10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board. ‘

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization s valid for temporary storage of Hazardous Waste within premises only,

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste gencrated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30® day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22. Dried hazardous sludge from the procéss in the plant shall be stored in double lined HDPE pit coustructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors.

25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.
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Annexure A-20
INDIA NON JUDICIAL

Government of Uttarakhand

e-Stam 13 BOa,

e %\

[ [vmeh-0eom) 5

\Z\5961062106) 5 |
Certificate No. : IN-UK59885916184265V \5—“‘*-— ‘AQ /
Certificate Issued Date . 24-Jun-2023 02:36 PM
Account Reference : NONACC (SV)/ uk1209404/ HARIDWAR/ UK-HD
Unique Doc. Reference 1 SUBIN-UKUK1209404260502964 10405V
Purchased by : ULTRATECH CEMENT LTD
Description of Document . Aricle 5 Agreement or Memorandum of an agreement
Property Description : NA
Consideration Price (Rs.) 0 :

(Zero)

First Party . ULTRATECH CEMENT LTD
Second Party NA
Stamp Duty Paid By ULTRATECH CEMENT LTD w
Stamp Duty Amount(Rs.) o 100 -

{One Hundred only) P i

=43 . b S T8N ¢
g Qg Aty 13701}

;‘:/ b # F
e Q by o A
?‘;}\. "“’"‘ti",, - VA

_Agreement / Contract for Collection of Used/ Spent Oil, Wastes or Residues
Containing Oil- INDUSTRIAL HAZARDOUS WASTE.

This agreement came into existence from 24th day ofJu e 2023 at M/s Ultratech Cement
Ltd. UNIT: Roorkee Cement Works; Village- Nalhri Dehviran; Post: Nalhera Anantpur, Taluka:
Roorkee, Distt: Haridwar; Haridwar UTTARAKHAND {INDIA}.

For Shiv Shakti Oil & ::\%gcants ‘U
A"J,{'%Eﬁmg‘n;tory / '

(7 “ W&
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(2)
BY AND BETWEEN

-M/s Ultratech Cement Ltd. {UNIT: Roorkee. Cement Works) Village- Nalhri Dehviran; Post:
Nalhera Anantpur, Taluka: Roorkee, Distt: Haridwar;, Haridwar UTI'ARAKHAND-{INDIA}.is
engaged in the business of manufacturing of cement and Mr. Dinesh Khatri (GUH), sign this
Contract for ahd behalf of Ultratech Cement Ltd. (Unit: Roorkee Cement Works) for sold out
used 0|I & grease.

AND

“Nifs Shiv Shakti Oil & Lubricants having its factory/ Re- refinery cum Registered office at F-
'557; RICO Industrial Area Chopanki, Post: Tapukara; Tehsil: Tijara Distt: Alivar. (Near RIICO
- Bhiwadi), ‘Rajasthan- 301019 {INDIA} hereinafter referred to as a “SSOL™ (which .expression
.shall unless repugnant to context or meaning thereof, be deemed to-mean & unless repugnant
vto ‘context - or meaning - thereof, be deemed ~& include its assigns, nominees, legal
representatlves represented through Mr. Sunny Dhir, to enter into and sign this contract for.and
“behalf of the Name- SSOL.
. »»":?fn*x\\
«1074 J\\ ' WHEREAS

4 QQ ) M/s ﬂl;étech Cement {having GSTIN No. 05AAACL6442L1ZG} is an Warehouse Undertaking
j.S A :oca‘e&% UNIT: Roorkee Cement Works; Village- Nalhri Dehviran; Post: Nalhera Anantpur,
‘ O i Taluka gi’)oorkee Distt: Haridwar; Haridwar UTTARAKHAND {INDIA}, using Lubrication Oif and

\\ - as de&?’frhd of dlsposmg/ sale its Used/ Spent Oil- Hazardous Waste through the SSOL:
~£
\\ - M7s SHiv Shakti Oil & Lubricants {having GSTIN No. 08ABFFS4464G12Z} has been engaged in
%l: .,f"h ocessmg/ Re recycling of all types of Used/.Spent Industrial Oil- Hazardous Waste,. of all -

nature at their mdustry

~This agreement shall be deemed to come into force from 24rth June, 2023 and. shall continue.
-‘unless and until- termmated by mutual consent of the parties- by giving 45 Days’ notlce to the’
other. Now - this aoreemenf witnesses the fo'!'ﬂvmg term and conditions to be performed by
,.both the partles to the Contract

1. _The SSOL hereby agrees to-collect all types' of Hazardous Waste as stated above as
and when desired by the Ultratech Cemient.

2. The SSOL is Authonzed by Rajasthan poliution control board to recycling of
hazardous waste (used oil)-having registration no. F(HSW)/Alwar (tijara)/1 845(1)/2014-
16/4857-4859 dated 01/12/2018 valid up. to dated 30.11.2023 -

3.. The SSOL will pick up Hazardous Waste from Ultratech Cement, must &.at least once
in 02~ 03 months and at all times as may be called upon by Ultratech Cement to pick
up -the waste within limited period, then 07 days’ prior intimation will be given by
Ultratech Cement to' SSOL.
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(3)

4 The SSOL.on receipt of written or through mail information from Ultratech Cement w:II
plan and -schedule collection logistics "of the HAZ Waste from the premises of
Ultratech Cement within 07 Business days of receipt of such information. The
Ultratech - Cement shall ensure that Hazardous Waste must be packed in proper’
-Drums/ Barrel. .

¢)  Contact Details:

> For SSOL.
Mr. Sunny Dhir

. Mobile No.: +01-9818408248; E mail Ids: ssolindia@gmail.com

»  For Ultratech Cement
Mr. Tej KumarPandey

Moblle No +91 9794612736; E mail Ids: tej. pandey@adltyabnrla com

_ 5. The SSOL agrees to bear ali-the cost of Transportation, Lift, Treat, Store collected from

. the premises of the company, as per the Pollution Control Board Authorization of

. o $C) A \\% Hazardous Waste. For loading of the material at the Truck at the company premises, the
R E N e /»\ company shall make available the Forkhﬁl labour and the cost if any shall bear by the

' 7,/" T tlltratech Cement.

ty b3 P 3)‘“

,( ,,\ S S N _ﬁnd i the ¢ company fails to make available Forklift! Labour at its premises for-loading of
e )

/ 5;t P ‘material at the Truck of SSOL. on arrival of the vehicle at the premises of the company
gn appointed date and the said vehicle returned empty, then the freight of the vehicle shall
e borne by the company at the Rate of INR 5/- per Kilogram for 1000 Liters/ Kg.’s.

- 8SOL will not be held responsible for any mishappening or loss caused to the labour of
the company made available for foading of the. material at the said vehicle. ‘However,
SSOL shall be responsible for any damage or loss to the company and/or any of its
persons/ workers by the said vehicle or any person comes with the vehicle at the
premises of the company for- collectlon of material.

8. And also,. SSOL are not hable for the waaes salarv efc. & related to thm mat*er of
Ultratech Cement co.'s worker.

9. Payment Terms:

i. For the Used/ Spent Lube gil (Filling to Top; without water or sludge), the rates are |NR "
-3,550/- per with Drum [for Qty. above 500 liters. Exclusive of Taxes & other Duties, if ‘any
as applicable}.

j- :Forthe Used Oil Grease (Filling to Top, without water), the rates are INR 1 250/- per with

~ 'Drum {Exclusive of Taxes & other Duties. if any as applicable}. )

k. For the Used. Oil mixed with water or sludge, the rates are. INR 650/- ner with Drum
{Lifted .only_with Used Qil Drums Lot, Exclusive of Taxes & otier Duties. if any as

applicable}.-

For-Shiv Shakti Oil & Luol}gcwzts

A %@amm
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All the payments will be made and drawn through RTGS - NEFT/ Cheque (No cash
transaction will be allowed in this case) in favor of:

For SSOL; Shiv Shakti Oil & Lubricants [payable at Bhiwadi]
For Ultratech Cement: Ultratech Cement Ltd. [payable at Haridwar]

The Reg. Re-recycler agrees and undertakes to reprocess/ recycle the Hazardous
Waste as collected from Ultratech Cement; it-also undertakes to follow all the rules/
guidelines as laid down by the pollution authorities, from time to time, in this respect.

The Reg. Re-recycler wili present all the Forms like Form-10 (Manifest), Form-6
(TRANSBOUNDARY MOVEMENTY & Form- 08 (Tre (Trem Card) and others if any must be
signed or filled by SSOL & Ultratech Cement representatives'as per P.C.B. Rules.

This Agreement is on principal basis and nothing contained herein shall be deemed to
constitute a partnership, joint venture or agency by and between the parties.

‘This Agreement may modify or amended only by writing, duly executed by or on

behalf of the parties.

If any provision of this Agreement is held to be illegal, invalid or unenforceable under
any present or future taw such provisions shall be deemed terminable & the remaining
%ts & provisions of this Agreement shall remain in full force & effect.

o _1“ i cleany and expressiy understood by and between the parties that the activity of

17.

18.

19.

.0 I c’non transportatlon storage and disposal of Hazardous Waste is an independent
ct and it is also clearly understood and confirmed by and between the parties

Z hlS contract is for performance of work and not for supply of labour, etc.
6/

terms and conditions will not bear any change after any relationship either direct

p 4, z§§r" indirect between the employees of Ultratech Cement and the. persons engaged by

“"SSOL..

The SSOL Works site will be auditable by representatives of Ultratech Cement {after

.aiving intimation of 03~04 days. in working hours only}:

In case of any dispute or difference both parties will mutually settle the
dispute.(However Any dispute or difference whatsoever arising between the parties
out of or relating to the matter, meaning, operation or effect of this contract or the
breach thereof, shall be settled by Arbitration. in accordance with the Rules. of
Settlement of the Indian Council of Arbitration and the award made in pursuance
thereof shall be binding on the parties- Order is subjected to Déihi Jurisdiction)

This agreement is valid for Two Years and no party would breach any terms of this -
agreement from the date of signing contract by both parties.

’ Shiv Shakt il& Lul:\g:ants

(.!A[..' Qg {’_',{509—
(hollord STgnatory
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IN WITNESS WHERE OF THE PARTIES HERE TO HAVE SET THEIR HAND SEAL THE
DAY AND YEAR FIRST ABOVE WRITENiraTech Coment Ltd.

- . Unit-Roorkee Cement Works
aktl Qil & Lubricants \ '
N \y Knatr)
) L SN gmfu Signataly
Sunny Dhir Mr. Dinesh Khatri (GUH)
M/S Shiv Shakti Oit & Lubricants M/s Ultratech Cement Ltd.

2

Mrt. Manish Panigarahi (SH P&QC)
R/o D1/1-UltraTech Cement Township Village Nalheri,,

Roorkee, Distt.: Haridwar (
Contact No.: +91- 9132319999 N
7 \
2. Mr. Avinash Gupta (SH-Account & Store) “ ’_ﬁdJﬁ
R/o D1M-UltraTech Cement Township Village Nalheri,,
Roorkee, Disit.: Haridwar ‘ Q»’J

Contact No.:+91- 9887482060
In Presence of Shiv Shakti Oil & Lubricant

1. Mr.Nawab Ali
Contact No.: +91- 9897413394

VERH ATTESED

N
&sani~ev Kumar). -
($an; 3y Kumar) -
Soc rkeg, Danil, Harithass

For Shiv Shakt! Oil& Lubri:%nts
' "3

Au@ﬂ ¢ gnat‘or.y TRQUAE’COPY



— RAJASTHAN STATE POLLUTION CONTROL BOARD
Raiasihan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
N e . - . -
"\.‘i‘:"“i"‘."‘;i Phone: 0141-5159600,5159695Fax: 0141 51596‘:3n':’1mre »
Revised Authorization
FileNo: F(HSW)/Alwar(Tijara)/76(1)/2009-2010/892-894 Date:- 1170572023

Unit Id : 10356

M/s Shiv Shakti Oil & Lubricants

F-557, RIA Chopanki , Bhiwadi Tehsil:Tijara

District:Alwar

Sub:-  Authorization for operating a facility for Collection, Disposal, Generation, Incineration,
Reception, Recycling,  Storage, Transport, Treatment of Hazardous Wastes Under
Hazardous and Other Waste {(Management and Transboundary Movement) Rules, 2016,

Ref:-  Your application received on 26/11/2022 and subsequent correspondence.
Sir

1 Number of authorization RPCB/HWM/2023-2024/HSW/HSW/8.

2 Application Number: 325386 dated : 26/11/2022.

3 Partner of M/s Shiv Shakti Oil & Lubricants is hereby granted an authorization
based on the enclosed signed inspection report for Collection, Disposal,
Generation, Incineration, Reception, Recycling, Storage, Transport, Treatment of
Hazardous waste on the premises situated at F-557, RIA Chopanki, Post Tapukara
Tehsil: Tijara District: Alwar.

Details of Authorization

SNo Typeof Category Quantity/ Hazardous Waste
Hazardous waste Sch Code Unit Disposal Practice
1 | Incineration Ash 2.00 CTDF Udaipur
I 372 TPA
2 |Organic residues from 88.00 Incineration or
process i 4.4 TPA coprocessing in
cement kiln
3 | Spent clay containing oil 73.00 Incineration or
I 4.3 TPA coprocessing in
cement kiln
4 | Used or spent oil 2000.00 Used as raw material
I 5.1 KLA
5 |Wastes or residues 1600.00 Used as raw material
containing oil 1 5.2 KLA
Page 1 of 6

Signature-iNot Verified

Digitatly signéT by,Orgd Prakash
Gupta 7

Date: 2023.05.1 :18:28 IST
Reason: SelfAtéstpd

Location:

SRR LR8

L4 4 J d

Jatusas 4
O?Y (® Scanned with OKEN Scanner

1 RUE (¥ Scanned with OKEN Scanner
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— RAJASTHAN STATE POLLUTION CONTROL BOARD
~Raigsthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 0141-5159600,5159695Fax: 0141-5159697
|
Revised Authorization
File No: F{HSW)/Alwar(Tijara)/76(1)/2009-2010/892-894 Date:- 11/05/2023

Unit Id :© 19356

4  The authorization shall be in force for period from 01/04 /2023 to 31/03/2028 .

Page 2 of 6

SlgnatureNo Verified

Dlgually sign O Prakash

Date 2023 05.1 :18:28 IST
Reason: SelfAn
Location:

3 scanned with OKEN Scanner

(¥ scanned with OKEN Scanner
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RAJASTHAN STATE POLLUTION CONTROL BOARD

Eamsihan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e A . - ' -
S Phone: 0141-5159600,5159695Fax: 0141-5159697
N\ | /4
Revised Authorization
FileNo: F(HSW)/Alwar(Tijara)/76(1)/2009-2010/892-894 Date:-  11/05/2023
Unit Id : 19356

The authorization is subject to the following general and specific conditions :
A. General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.,

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard atregular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7.1t is the duty of the authorised person to take prior permission of the State Pallution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9, The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed

Page 3 of 6

Signature"No Verified
Digitatly signéwg(?b Prakash
Gupta /

Date: 2023.05.1 :18:28 IST

Reason: SelfAttéstpd
Location: ‘J

& Scanned with OKEN Scanner

(& scanned with OKEN Scanner
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RAJASTHAN STATE POLLUTION CONTROL BOARD

Faiastnan. 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W . - . -
SRa Phone: 0141-5159600,5159695Fax: 0141-5159697
N
Revised Authorization
File No: F(HSW)/Alwar(Tijara)/76(1)/2009-2010/892-894 Date:- 1170572023
Unit 1d : 10356

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific Conditions

5 That this authorization shall cease to be valid & shall be liable to be revoked
without any further notice in case of refusal/expiry of consent to operate under
the provisions of Water(Prevention and Control of Pollution) Act, 1974 and
Air(Prevention and Control of Pollution)Act,1981 by the State Board.

6 That total procurement of used or spent oil and waste or residue containing oil
shall not exceed @ 2000 KLA and 1600 KLA, receptively.

7 That the category and quantity of waste generated and method of disposal shall
be as per table in condition no. 3, under title of "Details of autherization”.

g That industry shall not procure and process the hazardous waste “spent clay
containing oil" category 4.5, schedule-l of HOW (TBM) Rules, 2016or any other
waste for incineration or recycling in the industry.

9 That no other hazardous waste covered under schedule IV except used oil and
Waste oil, shall be recycled/re-processed without prior authorization from State
Board as recycler/re-processor of that hazardous waste under the rule 6of the
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

10 That no other hazardous waste shall be utilized for processing/co-processing as
a supplementary resource or for energy recovery, or for recovery/recycle or
after processing without prior & valid approval of Central Pollution Control
Board under the rule 9of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

11 That in case of, any expansion or change in process or product or change in
mode/practice of disposal of hazardous waste or its category and quantity, the
industry shall have to obtain fresh Authorization.

Page 4 of 6

Si ifi
gnature Np Verified
Digitally signé'u{yo Prakash
Gupta

Date: 2023.05.1 :18:28 IST

Reason: SelfAttéstpd
Location: $J

(& Scanned with OKEN Scanner

(3 scanned with OKEN Scanner
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. RAJASTHAN STATE POLLUTION CONTROL BOARD
Raiasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 604
S Phone: 0141-5159600,5159695Fax: 0141-5159697
| d
Revised Authorization
FileNo:  F(HSW)/Alwar(Tijara)/76(1)/2009-2010/892-894 Date:- 1170572023

Unit Id :  {p356

12 That the transportation of the hazardous waste shall be done by the authorized
and dedicated vehicles only.

13 The record of raw material procurement, production and hazardous waste
generated/disposed shall be maintained in logbook and copy of the same shall be
submitted to Regional Office every month.

14 That industry shall maintain the record of raw material i.e. used or spent oil and
waste or residue containing oil procurement in enclosed orange passbhooks. The
total quantity of such procured material from all the sources shall not exceed @
2000 KLA and 1600 KLA, receptively.

15 That the hazardous waste mentioned at sr. mo. 4& 5of condition no. 3 ie. used
or spent oil (sch.-I, code- 5.1) @ 2000KLA and waste or residue containing oil
(sch. -1, code- 52) @ 1600KLA shall be used as raw material for recycling/
reprocessing.

16 The authorization is subject to the conditions stated at Annexure "A" enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986.

17 The unit has to display and maintain the data online outside the factory main gate in Hindi
& English both on a 6'X 4 display board in the manner & format prescribed at Annexure
“B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time.

18 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Woaste (Management and Transhoundary Movement) Rules, 2016and
shown & submitted to the Board as and when asked for.

19  The hazardous waste should not be stored for a period beyond 90days, failing which the
authorization shall deemed to be revoked.

20 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in accordance with the Hazardous and Other Waste {Management and Transboundary
Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization.

21 The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste.

Page 5 of 8

Signature Not Verified
Digitally signe y,b Prakash
Gupla i

Date: 2023.05.1 :18:28 IST

Reason: SelfAttéstpd
Location: =

(3 scanned with OKEN Scanner

(E Scanned with OKEN Scanner
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—_— RAJASTHAN STATE POLLUTION CONTROL BOARD
Raiasthan 4, Institutional Area, Jhalana Docngari, Jaipur-302 004
e e e - . ' .
SR Phone: 0141-5159600,5159695Fax: 0141-5159697
|
Revised Authorization
File No: F(HSW)/Alwar(Tijara)/76(1)/2009-2010/892-894 Date:- 11/05/2023

Unit Id : 10356

That this revised authorization letter shall supercede the earlier authorization letter no
2023-2024 /HSW/HSW/5 / 836-838 dated 09/05/2023

22

23  That this Authorization is being issued under the provisions of Hazardous and
Other Waste (Management and Transboundary Movement) Rules, 2016 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other rules for the time-being in forcerests with the
industry/unit/project proponent.

24 That this Authorization shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thereunder.

This bears the approval of the competent authority.

Yours sincerely,

Group Incharge

Copy To:-
1  Regional Officer, Regional Office, Rajasthan State Pollution Control BoardAlwar to
ensure the compliance of authorisation conditions
2 Master File

Group Incharge

Page 6 of 6

Signature Not Verified
y,b Prakash

Gupta é

Date: 2023.05.1'1#8:18:28 IST

Reason: SelfAttéstpd
Location: 2stp

Digitally sign

X \epd
}..g,,t & scanned with OKEN Scanner
T R U E COPY (E Sscanned with OKEN Scanner
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Annexure A-22

ADITYA BIRLA

UTCL/RKCW/ENV/2022/ 6y Date: 19.09.2022

To,

The Regional Officer

Uttarakhand Environment Protection and
Pollution Control Board

Near Irrigation Office (Gang Nahar)

Roorkee- 247667 {Uttarakhan

Subject: - Regarding information of hazardous waste disposal by M/s UltraTech Cement
Limited Unit; Roorkee Cement Works at Village-Nalheri Dehviran,. Roorkee, Disit-
Haridwar, Uttarakhand.

Ref: - Our Hazardous waste authorization vide no.UEPPCB/HO/Con-J-43/2019/610 dated

24.08.2019
Dear Sir,
Kindly refer to the above subject matter; we are submitting herewith white copy of the manifest
in form No.10 regarding the information of sale out of Cat. 5.1 waste 4§0 Liter used oil to M/s Shiv
Shakti Ol & Lubricants, ~F-557 & F-693{Unit 3) RICO industrial Area Chopanki, Post Tapukara, Tehsil-
Tijara, Distt- Alwar, Rajasthan.

This is for your kind information please.

Thanking you,

Yours Sincerely

For UltraTech Cement Limited
QJ_\mk Roorlesa Lcm&»ﬁ'wam)

A
>

\D {Authorized Signcﬁory)
& 7 Dinesh khatri

(Senior Vice President)

c -
/‘iMember Secretary

Uttarakhand Environment Protection and
Poltution Control Board

Gaura Devi Prayavaran Bhawan

468, IT Park, Sahastradhara Road
Dehradun (Uttarakhand)

Enc:
(1) Copy of Hazardous Waste Manifest in Form no.-10 {\L_M PY

The Englneer‘s Cholce

4/’" (’J
UltraTech Cement Limited TRUE COPY
(Unit: Roorkee Cement Works)
Village-Nalheri Dehviran, PO-Nalhera Anantpur, Roorkee,
Distt-Haridwar-247668.Uttarakhand T: (01332-231942/45/46). Fax-231941
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FORM 10
[See Rule 19 {1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. | Sender's name and mailing address : ‘{'C QL o
(including Phone no. and e-mail) n:)} S Lia N Cem 'ﬂ_\}— Hd o |
vitla Nalhesddeh pistt: Hemdwar
] | (LM
2. | Sender's Authorisation No.
Manifest Documents No. SSOL /HW /01 / UC. L. 203325y Dt.?g@(fag.fzgﬁ
4. | Transporter's name and address: —
| (including Phone No. and e-mail) -
5. | Type of vehicle (Truck/Tankers/Special Vehicle)
6. | Transporter's registration No. —
7_ Vehicle registration No. t )P_f?/ﬂ"f wga g
8. | Receiver's name and mailing address
(including Phone No. and e-mail} SHIV SHAKTI OIL &’ LUBRICANTS
| F-557 & F-693(Unit 3), RICO Industrial Area Chopanki, Post: Tapukara
| Teh.Tijara, Distt. Alwar - 301707 (Rajasthan] INDIA
| - - - Ph.: +91-9310003339, 9350003339 E: shivshakti_lub07@yahoo.co.in
9. Receiver's Authorisation No. RSPCB /HWM / 2018-2019 / HSW | HSW / '7.2 _
| RSPCB / HWM / 2018-2019 / HSW / HSW / __[ ) {Unit 3)
i =
ipti Used Lube Oil, Used Cutting Coolant OIil - -
10.| Waste description U:gd H;dsaulllc Olsl,e Uset:‘l "I":gnsfc:)?'r:gr O;I {Cat. 5'1}L -
e ore/ Barroit Druse Contamiated ooy oot
with Micalsl Waste—{Cat-3313(Unit-3) X
Hazard6us Waste !
11.| Total quantity LMH0 5 2 e LT s or MT
No.of Contaiers | 2-L3UTA....... Nos.
12.| Physical form (Solid/Semi-Solid/Sludge)
OILY / Tarry / Slurry / Liquid
[ I : Disposed/ sale as per P utions/ Rules of
13. Spe.c'lal ha_ndllng II"!StI'L!CtIOhS and . Cenptral Poliution ontror?gaoargln MOEF/eSPCB to
additional information : {(Handle with Care) | the Authorized Reg. Re-recycler/ Re-reprocessor
‘4.| Sender's Certifiz TSN ‘ i hereby declare that the contents of the consignment are fully and
/Z@;:ﬁ J‘{ N accurately described -above by proper shipping name and are
/ S N\ categorised, packed, marked, and labelled and are in all respects in
}' D! ROORKEE ] 5 proper condition for transport by road according to applicable national
WE S government regulations.
W /@ P Month Day Year.
2 B Cpmend =i B
Name & stamp: ;-1-”"——?-‘-‘_ Sig B = @l mm 5“0 mb—l
45.| Transporter acknowledgement ofTeceifit of Wastes
Month Day Year
Name & stamp: Signature m]—B_} Em_ Zl[ a "__Qjm
16.| Receiver's certification for receipt of hazardous and other waste
For Shiv Shakti Oil & Lubricants ~ _Month Day Year ]
Name & stamp: Sigﬁ?!mﬁ,/ @@ E @@E@
/_
Authorised Signatory COPY 1 0of7
|White Copy

To be forwarded by the sender to the State Pollution (j\ontrol Bom
\ ]

TRSQEFCAOPY
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Annexure A-23

Picture of Hazardous Waste Handling PPEs/ Eqmpment'

| 'lenknqt'Is WASTE §

HAZARDOUS WA TE

TORDGE DETAILS
= g of Wesfe'llseiﬂﬂ.&ﬂ
E6 morwﬂsre 51

We have provide proper PPEs/equipment to the workers who has handling the hazardous waste -
Gum boot, goggles, gloves, mask, helmet, safety jacket.

\-teed,
TRUE COPY
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= ~  Annexure A-24

UltraTech Cement Limited

Roorkee Cement Works

ATTENDANCE SHEET .

PROGRAM TITLE - quqnc[mg) ua%:lz ﬁa.{wu"g

DATE |12 2023,

FACULTY Fon{fopmtrend

TIME 10! 00 v

SLNo |NAME DESIGNATION-~  |DEPARTMENT |SIGNATURE
| Fumeshoe M Go, Sup rasc | A
2 | Fileddew Gomwion. | Ped 0/w L}%wu
3| Kuneld &OAWW f}f_/(fzv)’ ] { by #}4}@4—
Aol rCfmv'ch ('L\-(J‘l.x.b"-"' Qi l/‘*{\o f"%@
5 S dldv: /‘4”%1/ ' Hef;?w, | work Jon) ?‘;Z‘
6 Pliay weldey Mach. ---- o
7 ﬁ'rnal&dﬁ%/(” Fite~ Ma— '
8 Pav moc‘ (_Q,WJM HE’J PQ"/ 1 + 4
9 Sewu ‘@ - H'LH)@Y p'fohw \GM
10 V;d}/m A maAd v Iwey (weile ghetf @\ﬂ
11 Sow.  Siugh < uwf Provaye |- o,
12 | “TweQak ,;gw\mej Trdwey | Looile awsf | e
13 D) o nel pev Pgoreet | tha—
14 |0 08 £ 1 mwglﬂ (‘kgmﬁh\}l - @-C k8¢
15
16
17
18
19
20
21
22
23
24

TR\JE COPY
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‘\’ >
B |
Annexure A-25
FORM 3
[ See rule 6(5),13(7),14(6),16(5) and 20 (1)]
FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES
Name and address of the facility ' M/s UltraTech Cement Limited
{Unit Roorkee Cement Cement Works).
1 | Vill — Nalheri Dehviran
PO - Nalhera Anantpur, Roorkee, Distt.— Haridwar

|1 | (Uttarakhand)-247668.

Date of issuance of authorization and its Authorization no. UEPPCB/HQ/Con-J-43/2019/610 dated

reference number: 24.08.2019.valid upto 31st March 2024.
| 3 | Description of hazardous and other wastes handled (Generated or Received)
| | Date Types of waste with categoryas | Total qaanthetric Methods: | Destined to or

per Schedules 1,}] and 1l of these | Tons) of Storage | received from

_ | rules o

As on ‘ Used or Spent Qil (Sch-1,Cat-5.1} 0.00 MS Drums | Authorized Recycler
. 30.04.2023 !

Total 0.00 ;

* Fill up above table separately for indigenous and imported waste.

‘ Date wise description of management of hazardous and other wastes including products sent to whom in case
4 | of recyclers or pre-processor or utilizer:
|

Date [ Management of Hazardous waste

' Details of Waste | Name and address of consignee Date of
B - ! transportation
NA NA NA NA

5 Date of Environmental Monitoring (as per authorization or guideli_nes of Central Pollution Control éoard):

Date of | Analysis of ground water Analysis of soil samples Analysis of air Analysis
measure samples ofany |
ment other
samples
(given
Location | Depthof | Data Location | Depthof | Data | Locationof | Data details)
of sampling of sampling sampling
‘ sampling | sampling ‘ ‘

N.A | NA N.A INA | NA | NA NA O NA NA [ NA
Date: - 30.04.2023 Signature of Authorized person
Place: - Roorkee, Uttarakhand = Mr. Sanjay Saini :

(Commercial )

/‘/té/:’g; E =

-
=

et
TRUE Copy
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FORM 3
[ See rule 6(5),13(7),14(6),16(5) and 20 (1)]

FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

Name and address of the facility M/s UltraTech Cement Limited
(Unit Roorkee Cement Works).

1 Vill — Naiheri Dehviran
PO - Nalhera Anantpur, Roorkee, Distt.— Haridwar
(Uttarakhand)-247668.

2 Date of issuance of authorization and its | Authorization no. UEPPCB/HO/Con-J-43/2019/610 dated
reference number: | 24.08.2019.valid upto 31st March 2024.
3 | Description of hazardous and other wastes handled {Generated or Received)
Date Types of waste with category as f Total quantity (Metric | Methods Destined to or
per Schedules LIl and Il of these | Tons) of Storage | received from
rules r
Ason Used or Spent Oil (Sch-1,Cat-5.1) | 0.00 MS Drums | Authorized Recycler
» 31.05.2023 JI ~
Total 0.00

1
* Fill up above table separately for indigenous and imported waste.

Date wise description of management of hazardous and other wastes including products sent to whom in case
4 | of recyclers or pre-processor or utilizer:

Date Management of Hazardous waste
Details of Waste Name and address of consignee Date of
B transportation
NA NA NA NA

5 | Date of Environmental Monitoring (as per authorization or guidelines of Central Pollution Control Board):

Date of Analysis of ground water Analysis of soil samples Analysis of air Analysis
measure samples of any
ment other
samples
(given
Location | Depthof |Data |Location |Depthof | Data | Locationof | Data details)
of sampling of sampling sampling
sampling sampling
N.A N.A N.A N.A N.A N.A N.A N.A N.A N.A
Date: - 31.05.2023 Signature of Authogized person
Place: - Roorkee, Uttarakhand Mr. Sanjay Saini 0\)«0
n—-"""'_-..'—-

{Commercial)
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FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

Name and address of the facility

| M/s UltraTech Cement Limited
{Unit Roorkee Cement Cement Works).

1 Vill ~ Nalheri Dehviran
PO — Nalhera Anantpur, Roorkee, Distt.— Haridwar
(Uttarakhand}-247668.

2 Date of issuance of authorization and its Authorization no. UEPPCB/HO/Con-1-43/2019/610 dated

reference number:

24.08.2019.valid upto 31st March 2024.

3 | Description of hazardous and other wastes handle

d (Generated or Received)

Date Types of waste with category as | Total quantity (Metric | Methods Destined to or
per Schedules L1l and it of these | Tons) of Storage | received from
rules
As on Used or Spent Qil (Sch-1,Cat-5.1) 0.00 MS Drums | Authorized Recycler
30.06.2023 B
Total 0.00

* Fill up above table separately for indigenous and imported waste.

| Date wise description of management of hazardous and other wastes including products sent to whom in case
4 | of recyclers or pre-processor or utilizer:

Date Management of Hazardous waste
Details of Waste Name and address of consignee | Date of
| transportation
NA NA NA | NA

5 | Date of Environmental Monitoring (as per authorization or guidelines of Central Pollution Control Board):

Date: - 30.06.2023

Place: - Roorkee, Uttarakhand

Date of Analysis of ground water Analysis of soil samples Analysis of air Analysis
measure samples of any
ment other
samples
{given
location | Depthof |Data | Location | Depthof | Data | Locationof | Data | details)
of sampling of sampling sampling
sampling sampling
N.A N.A N.A N.A N.A [ N.A N.A N.A N.A N.A
'

Signature of Authorized person

Mr. Sanjay Saini

'\OUD

(Commercial)
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FORM 3
[ See rule 6(5),13(7),14(6),16(5) and 20 (1)]

FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

M/s UltraTech Cement Limited
{Unit Roorkee Cement Works).

| Name and address of the facility

1 ‘ Vill = Nalheri Dehviran
| PO - Nalhera Anantpur, Roorkee, Distt.— Haridwar
[ | - | (Uttarakhand)-247668. |
| 5 Date of issuance of authorization and its Authorization no. UEPPCB/HO/Con-1-43/2019/610 dated
reference number: | 24.08.2019.valid upto 31st March 2024. |
3 Description of hazardous and other wastes handled (Generated or Received) |
i Date rTypes of waste with category as Total_(‘q_uéhtity (Metric | Methods Destined to or |
| per Schedules 1,1} and 1l of these | Tons) of Storage | received from
! rules - ) -
' As on Used or Spent Oil (Sch-1,Cat-5.1) 0.00 | MSDrums | Authorized Recycler
! 31.07.2023 | ) | | B
Total 0.00 '

C*Fll up above table separately for indigeno_us;nd imported waste.

Date wise description of manag_ement of hazardous and other wastes inclu&ing produ;:ts sent to whom in case

4 | of recyclers or pre-processor or utilizer:
| Date Management of Hazardous waste o
| Details of Waste | Name and address of consignee B | Date of
‘_ 1 . - o o | transportation
| NA | NA | NA NA |
t — - 4|— - ————————— I, 4
5  Date of Environmental Monitoring {as per authorization or guidelines of Central Pollution Control Board):
| Dateof _Ana_lysis of ground water "Analysi; of soil samples ] Analysi_s of air [ Analysis_'
‘ measure samples of any
. ment other
samples
| (given
Location | Depthof | Data | Location | Depthof | Data | Location of | Data | details)
of sampling | of sampling sampling
[ sampling | _ sampling | I e
| N.A N.A N.A N.A | N.A | N.A ‘ N.A | N.A : N.A N.A

Date: - 31.07.2023

Place: - Roorkee, Uttarakhand

Signature of Authorized person
Mr. Sanjay Saini

(Commercial)

4
(«/"

/

i~
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FORM 3
[ See rule 6(5),13(7),14(6),16(5) and 20 (1)]

FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

| Name and address of the facility | M/s UltraTech Cement Limited - T
‘ ' (Unit Roorkee Cement Works),
1 Vill - Nalheri Dehviran
PO - MNalhera Anantpur, Roorkee, Distt.— Haridwar
‘ - _ ‘ (Uttarakhand)-247668.
Date of issuance of autharization and its | Authorization no. UEPPCB/HO/Con-1-43/2019/610 dated

| reference number: 24.08.2019.valid upto 31st March 2024,
3 | Description of hazardous and other wastes handled (Generated or Received)
| Date ' Types of waste with categoryas | Total quantity (Metric | Methods | Destined to or |
' per Schedules I,1l and 1ll of these | Tons) of Storage | received from
L |rules S - I
As on Used or Spent Qil (Sch-1,Cat-5.1) 0.00 MS Drums | Authorized Recycler
| 31.08.2023 N |
| Total 0.00 |

| * Fill up above table separately for indigenou_s and impbrted waste.

| Date wise description of management of hazardous and other wastes ir;cluding products sent to whom in case

4 | of recyclers or pre-processor or utilizer:
|

| | Date Management of Hazardous waste
| Details of Waste Name and address of consighee Date of -
‘_ | ___!_ - I transportation
NA | NA NA NA

5 * Date of Envirdhmental Monitoring (as per authorization or guidelines of Central Pollution Control Board):

Dateof | Analysi; of ground water B Ane;lysis of soil samples a Analysis of air | Af\alyg';
| measure samples | of any
ment other
samples
(given
Location | Depthof | Data | Location | Depthof | Data | Location of | Data | details) :
of sampling | of sampling sampling |
“sampling - | sampling = | | ]
N.A N.A N.A N.A | N.A N.A N.A N.A N.A N.A ‘
Date: - 31.08.2023 Signature of Authorized person
Place: - Roorkee, Uttarakhand o Mr. Sanjay Saini

(Commercial

fon PR
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FORM 3
[ See rule 6(5),13(7),14(6),16(5) and 20 (1}]

FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

| Name and address of the facility - M/s UltraTech Cement Limited' _
(Unit Roorkee Cement Works).

1 Vill = Nalheri Dehviran |
PO — Nalhera Anantpur, Roorkee, Distt.— Haridwar
(Uttarakhand)-247668. |

' Date of issuance of authorization and its | Autharization no. UEPPCB/HO/Con-)-43/2019/610 dated
| reference number: | 24.08.2019.valid upto 315t March 2024. - _‘
3 | Description of hazardous and other wastes handled (Generated or Received) |
Date ' Types of waste with category as  Total quantity (Metric | Methods Destined to or
per Schedules 1,1l and Il of these | Tons) | of Storage | received from
7'  frules b | B B ‘
As on | Used or Spent Oil {Sch-1,Cat-5.1) 0.00 MS Drums | Authorized Recycler
30.09.2023 |

i [ Total I 0.00 | o '

* Fill up above table separately for indigenous and imported waste. ‘

| Date wise description of management of hazardous and other wastes including products sent to whom in case
| 4 | of recyclers or pre-processor or utilizer:

| pate

I\Enagement of Hazardous waste
Details of Waste | Name and address of consignee Dateof '
IB= ] _ _a | - _| transportation B |
NA | NA NA NA |

' 5 | Date of Environmental Monit_oring (as per authorization or guidelines of Central Pollution Control Board):

Date of Analysis of ground water | Analysis of soil samples ; Analysis of air Analysis
‘ measure ' samples ofany |
| ment other
[ samples
| (given
| Location | Depthof |Data | Location Depthof | Data | Llocationof | Data details)
of sampling of sampling sampling
| - | sampling | B | sampling I - |
| N.A N.A | NA ‘ N.A N.A N.A NA | NA NA | NA
Date: - 30.09.2023 Signature of Authorized person
‘:\Q'Ef 05475'4
Place: - Roorkee, Uttarakhand J f‘g"" \‘2\, Mr. Sanjay Saini
;»ag_(ﬁz ,\( L ROORKYE ) ""x} (Commercial);‘
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FORM 3
[ See rule 6(5),13(7),14(6),16(5) and 20 (1)]

FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

| Name and address of the facility | M/s UltraTech Cement Limited |
{Unit Roorkee Cement Works).
Vill — Nalheri Dehviran
PO - Nalhera Anantpur, Roorkee, Distt.— Haridwar
| {Uttarakhand)-247668.

Date of issuance of authorization and its | Authorization no. UEPPCB/HO/Con-J-4§72019/610 dated
reference number: I 24.08.2019.valid upto 31st March 2024.

Description of hazardous and other wastes handled {Generated or Received)

Date | Types of waste with categofy as | Total quantity (Metric | Methods Destined to or
per Schedules LIl and Il of these | Tons) of Storage | received from
rules

As on Used or Spent Qil (Sch-1,Cat-5.1) 0.00 MS Drums | Authorized Recycler
31.10.2023

Total 0.00
|

| *Fill up above table separately for indigenous and importe_d waste.

a

| Date wise description of management of hazardous and other wastes incluaing products sent to whom in case |
of recyclers or pre-processor or utilizer:

NA I NA NA NA
|

‘Fat; Management of Hazardous waste

Details of Waste Name and address of consignee Date of
transportation

Date of Environmental Monitoring (as per authorization or guidelines of Central Pollution Control Board):

Date of Analysis of ground water Analysis of soil samples | Analysis of air Analysis
measure | samples of any
ment other |
i samples
| (given
Location | Depthof | Data | Location | Depthof | Data | Locationof | Data | details)
of sampling of sampling sampling
sampling ] sampling

N.A N.A | N.A | N.A N.A N.A N.A N.A N.A N.A

Date: - 31.10.2023 Signature of Authori_z\ed person

o f i3
Place: - Roorkee, Uttarakhand i CE 4 ‘ Mr. Sanjay Saini g

ey

{Commercial) —

= (137 \2\
e “\‘73 do—"@' ‘\:’ ROORKEE |
- / =i \'I\'::;:I«_‘_.,\“ Y
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FORM 3
[ See rule 6(5),13(7),14(6},16(5) and 20 (1)]

FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

‘Name and address of the facility - M/s UltraTech Cement Limited
{Unit Roorkee Cement Works).
1 Vill —~ Nailheri Dehviran

(Uttarakhand)-247668.

PO - Nalhera Anantpur, Roorkee, Distt.— Haridwar

l O
* Fill up above table separately for indigenous and imported waste.

2 Date of issuance of authorization and its Authorization no. UEPPCB/HO/Con-J-43/2019/610 dated
| reference number: 24.08.2019.valid upto 31st March 2024.
3 | Description of hazardous and other wastes handled (Generated or Received) 1
Date Types of waste with category as | Total quantity (Metric | Methods Destined to or
per Schedules 1,Il and 11l of these | Tons) of Storage | received from
rules |
As on Used or Spent Oil (Sch-1,Cat-5.1) 0.00 MS Drums | Authorized Recycler
30.11.2023
Total 0.00 '
| 1

| Date wise description of manage_ment of hazardous and other wastes including products sent to whom in case
4 | of recyclers or pre-procéssor or utilizer:

| Date | Management of Hazardous waste
Details of Waste Name and address of consighee | Date of
- _ _ ) transportation
NA NA NA NA

5 | Date of Environmental Monitoring (as per authorization or guidelines of Central Pollution Control Board):

Date of Analysis of ground water Analysis of soil samples Analysis of air Analysis
measure samples of any
ment other
samples
{given
Location | Depthof |Data | Location Depthof | Data | Locationof | Data | details)
of sampling of sampling sampling
| sampling sampling | |
N.A N.A N.A N.A N.A | N.A N.A N.A N.A N.A
Date: - 30.11.2023 Signature of Authorizgd person

>

Place: - Roorkee, Uttarakhand Mr. Sanjay Saini \ [!
)2
(Commercnal) S =

= ‘g}ﬁr- J
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FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

| Name and address of the facility

‘ M/s UltraTech Cement Limited

(Unit Roorkee Cement Works).
Vill = Nalheri Dehviran

PO — Nalhera Anantpur, Roorkee, Distt.— Haridwar
{Uttarakhand)-247668.

Date of issuance of authorization and its
reference number:

Authorization no. UEPPCB/HO/Con-J-43/2019/610 dated
24.08.2019.valid upto 31st March 2024.

Description of hazardous and other wastes handle

d (Generated or Received)

Date Types of waste with category as | Total quantity (Metric | Methads Destined to or
per Schedules 1,1l and lil of these | Tons) of Storage | received from
rules
As on Used or Spent Qil (Sch-1,Cat-5.1) 0.00 MS Drums | Authorized Recycler
31.12.2023
Total 0.00

* Fill up above table separately for indigenous and imported waste.

of recyclers or pre-processor or utilizer:

Date wise description of management of hazardous and other wastes including products sent to whom in case

Date Management of Hazardous waste
Details of Waste Name and address of consignee Date of
transportation
NA NA NA NA

Date of Environmental Monitoring (as per authorization or guidelines of Central Pollution Control Board):

Place: - Roorkee, Uttarakhand P

Date of Analysis of ground water ] Analysis of soil samples Analysis of air Analysis
measure samples of any
ment other
samples
{given
Location |Depthof |Data |Location |Depthof | Data |Locationof | Data | details)
of sampling of | sampling sampling
sampling sampling
N.A N.A N.A N.A N.A ’ N.A N.A N.A N.A N.A
Date: - 31.12.2023 Signature of Authorized person
Z T Mr. Tapas Kaushik

(Commercial)

n \ork
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Annexure A-26

AD!TYA? BIRLA

F

UTCL/RKCW /2023-24/ (] § ; Date 05.05.2023

To,

The Regional Officer

Uttarakhand Environment Protection and
Pollution Control Board,

Near Irrigation Office (Gang Nahar)
Roorkee — 247667 (Uttarakhand).

Subject: Submission of Hazardous Waste Annual Return (Form No. 04) for the period April
— 2022 to March 2023.

Ref: - Consent to Operate/CCA letter No. UEPPCB/HO/Con-J-43/2019/610 dated 24.08.2019.

With reference to above subject, we are enclosing herewith Form No.4 (Form for filling
annual returns}) of the Hazardous Waste for FY 2022-23.

Part-A (form-4) is fulfilled by the organization to provide information of Hazardous
waste quantity disposed and stored.

This is for your kind information and record please.
Thanking you,
Yours faithfully

For UltraTech Cement Limited
{Unit: Roorkee Cement Works)

Dinesh Khatri
(Senior Vice President & Grinding Unit Head)

Encl: As above

CC: - Member Secretory,
The Member Secretory, UEPPCB,
46-B, IT Park, Sahastradhara Road,

Dehradun, Uttarakhand - 248001
e

UltraTech TRUE COPY

The Enginear's Choice

UltraTech Cement Limiteg
Vilage-Na {Unit: Roorkee Cement Works)
(:age-Nalheri Dehviran, PO-Nalhera Anantour Roark
Distt-Haridwar-247668 Uttarakhand T: {01332-23 i e
_ _ DisteH, \ : -231942/45/46), Fax-231941
Registered Office : ‘B »ng,.Ahura Center, 2nd Floor, Mahakali Caves Road, Andheri (East), Mumbai 400 093
T:+9122 66917800 1 CIN : 126940 MH2000PLCi28420 ,
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FORM 4
[See rules 6(5), 13(8), 16(6) and 20 (2)}
FORM FOR FILING ANNUAL RETURNS

[To be submitted to State Pollution Control Board by 30th day of June of every year for the
preceding period April to March]

1. Name and address of facility: UltraTech Cement Ltd. {Unit: Roorkee Cement
Works)

2. Authorisation No. and Date of issue: UEPPCB/HO/Con-)-43/2019/610 dated
24.08.2019.valid upto 31t March 2024.

3. Name of the authorised person and full address with telephone, fax number
and e-mail:
Name: Tej kumar Pandey
Address: UltraTech Cement Ltd. {(Unit: Roorkee Cement Works) Vill — Nalheri Dehviran
PO — Nalhera Anantpur, Roorkee, Distt. — Haridwar (Uttarakhand)-247668
Contact No.: 7055007621
E-mail: tej.pandey@adityabirla.com

4. Production during the year (product wise), wherever applicable
PPC production (FY 2022-23): 1065308.00 MT
OPC production {FY 2022-23): 237212.00 MT

Part A. To be filled by hazardous waste generators
1. Total quantity of waste generated category wise: 0.655 MT (Category-5.1)
2. Quantity dispatched

{i) to disposal facility
(i) to recycler or co-processors or pre-processor: 0.650 MT
(iii} others

3. Quantity utilised in-house, if any -0.05 MT
5. Quantity in storage at the end of the year -0.005MT

Part B. To be filled by Treatment, storage and disposal facility operators
1. Total quantity received -

2. Quantity in stock at the beginning of the year -

3. Quantity treated —

4. Quantity disposed in landfills as such and after treatment —

5. Quantity incinerated (if applicable) -

6. Quantity processed-other than specified above -

7. Quantity in storage at the end of the year -

= e

e
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Part C. To be filled by recyclers or co-processors or other users

1. Quantity of waste received during the year —
(i) domestic sources
(i) imported (if applicable)

2. Quantity in stock at the beginning of the year -

w

. Quantity recycled or co-processed or used —
4. Quantity of products dispatched (wherever applicable) ~

5. Quantity of waste generated -

=]

. Quantity of waste disposed -

~J

. Quantity re-exported (wherever applicable)-

o]

. Quantity in storage at the end of the year -

Signature of the Occupier or
Operator of the disposal facility

oy

For UltraTech Cement Lid.

Unit-Roorkee\Ciﬂj‘&itgpﬂ‘s
DineshKnathr™

A.A\o[ised Signatory
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Roorkee Cement Works-A Unit of UltraTech Cement Ltd.
Used Oil Generation/Consumption Balance Sheet

. Annexure-1
Months FY2022-23 Bal as on
Generated |Dispose by third party |Recycle in plant 31.03.2023
Balance as on 31st march’22 0.05 0.00 0.00
| Apr-22 0.000 0.00 0.050
May-22 0.00 0.00 0.00 ]
Jun-22 0.00 0.00| 0.00
Jul-22 0.44 0.00 0.00
Aug-22 0.21| 0.65| 0.00
Sep-22| 0.00 0.00 0.00
B Oct-22 0.00 0.00 ~0.00
- Nov-22 0.00 0.00 0.00
~ Pec-22 0.00 0.00 0.00 |
[_ Jan-23 0.00 0.00 0.00 B j
. Feb3| 0005 000 0.00 |
‘ Mar-23 0.00 0.00 0.0c0
| 0.655 0.65 0.05 0.005

i
TR VE CopPy
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Annexure A-27

Clear Picture of Hazardous Waste Storage area

g
TRUE COPY
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Annexure A-28

AUDIT
REPORT

HAZARDOUS WASTE
&

OTHER WASTE MANAGEMENT
FINANCIAL YEAR: 2023-2024

AUDIT YEAR: 2022-2023

PREPARED FOR
M/S ULTRATECH CEMENT LTD.,
(UNIT - ROORKEE CEMENT
WORKS) NALHERI DEHVIRAN,
P.O. - NALHERA ANANTPUR,
ROORKEE, DISTRICT -
HARIDWAR, UTTARAKHAND

PREPARED BY

F - 32, THDC Complex, Kedarpuram, Vidhan Sabha Road,
Dehradun-248001, Uttarakhand

E-mail: hpc.office09@gmail.com

Contact No. - + 91 7533800871, +91 9758834809

Audit Report on Hazardous Waste and Other Waste Management Page | 1

e
TRUE COPY
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PREFACE

Environment Audit is an important tool for identification organizational and
operational policy, practices and their compliance with the relevant national,
local or other laws and regulations of Environment. It also focuses on
minimizing human exposure of risks from environmental, health and safety

problems.

Auditing is a systematic, documented, periodic and objective process in
assessing an organization's activities and services in relation to: Assessing
compliance with relevant statutory and internal requirements. Facilitating

management control of environmental practices

An audit represents a management tool comprising a systematic, documented,
periodic and objective evaluation of the performance of the organization,
management system and processes designed to protect the environment. The
protocol represents the plan to be used by auditors in conducting an audit. It
establishes what information is to be collected it provides a systematic basis to
the audit; and it also gives a step-by-step guide to the auditor on how evidence
is to be collected. The protocol is an important tool in so far as it not only serves
as the auditor’s guide to conducting the audit but also acts as a record of the

audit procedures and the notes completed by the team.

Audit will involve the systematic collection of information about the existing
and potential impact of the organization’s activities on the environment; it will
normally cover compliance with pollution control and waste management

legislation.

It is therefore essential to conduct an audit at intervals of predetermined period.

Audit Report on Hazardous Waste and Other Waste Management Page | 2
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ABBREVIATIONS

Consolidated Consent to Operate and Authorization
Central Ground Water Authority

Central Pollution Control Board

Corporate Social Responsibility

Diesel Generator

Environment Clearance

Environmental Management Plan

Environment (Protection) Act, 1986

Manifest for Hazardous and Other Waste

Format for maintaining records of hazardous and other wastes
Form for filing Annual returns

Global Cement and Concrete Association (GCCA).
Hectare

Hazardous And Other Wastes (Management And Trans Boundary
Movement) Rules, 2016

Himalaya Paryavaran Consultants

Hazardous Waste

Ministry Of Environment, Forest And Climate Change
Million Tonnes Per Annum

National Board of Wildlife

Ready mix concrete

Science Based Targets Initiative (SBTi)

State Level Environment impact Assessment Authority
State Pollution Control Board

Square Meter

Sewage Treatment Plant

Audit Report on Hazardous Waste and Other Waste Management Page | 4
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Tehri Hydro Development Corporation
Uttarakhand Jal Vidyut Nigam Limited
Uttarakhand Pollution Control Board
Uttarakhand

Uttarakhand Peyjal Nigam

Uttarakhand Power Corporation Limited
UltraTech Cement Limited
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EXECUTIVE SUMMARY

Himalaya Paryavaran Consultants (HPC) would like to thank the
management at UltraTech Cement Ltd. (Roorkee Cement Works) for the
opportunity to audit and report on the Hazardous waste generation and

management within the grinding unit.

Based on our observations, audit and analysis, we conclude that the unit
is managing Hazardous and other wastes in an excellent manner from its
receiving at site to its disposal. This indicates that a combination of
interdepartmental function and management interest about managing the waste

is on top priority.

This Audit exercise indicated that the waste which generates from the
unit is used oil which comes under hazardous waste category 5.1, Empty
hazardous Waste Container Cat. 33.1, mentioned in the Hazardous and Other
Wastes (Management and Trans-boundary Movement) Rules, 2016 and it has
the potential to cause serious long term negative impact on the environment if

the disposal is not done properly.

The Hazardous Waste and Other Waste [under Environment (Protection)
Act, 1986, and “Hazardous and Other Wastes (Management and Trans
Boundary Movement) Rules, 2016™)] audit is carried out as a compliance of
CCA condition no. 6(i) issued by UKPCB to UltraTech Cement Ltd (Roorkee
Cement Works). It is mandatory to submit Hazardous Waste and Other Waste
Audit Report from third party to the UKPCB.
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INDIA'S NO.1 CEMENT

ABOUT ULTRATECH CEMENT LIMITED

UltraTech Cement Limited is the cement flagship company of the Aditya Birla
Group. A $ 5.9 billion building solutions powerhouse, UltraTech is the largest
manufacturer of grey cement, ready mix concrete (RMC) and white cement in
India. It is the third largest cement producer in the world, excluding China.
UltraTech is the only cement company globally (outside of China) to have 100+
MTPA of cement manufacturing capacity in a single country. The Company’s

business operations span UAE, Bahrain, Sri Lanka and India.

UltraTech has a consolidated capacity of 117.95 Million Tones Per
Annum (MTPA) of grey cement. UltraTech has 22 integrated manufacturing
units, 27 grinding units, one Clinkerisation unit and 7 Bulk Packaging
Terminals. UltraTech has a network of over one lakh channel partners across
the country and has a market reach of more than 80% across India. In the white
cement segment, UltraTech goes to market under the brand name of Birla
White. It has one White Cement unit and one Wall Care putty unit, with a
current capacity of 1.5 MTPA. With 130 Ready Mix Concrete (RMC) plants in
50 cities, UltraTech is the largest manufacturer of concrete in India. It also has a
slew of specialty concretes that meet specific needs of discerning customers.
Our Building Products business is an innovation hub that offers an array of

scientifically engineered products to cater to new-age constructions.

UltraTech is a founding member of Global Cement and Concrete

Association (GCCA). It is a signatory to the GCCA Climate Ambition 2050 and
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has committed to the Net Zero Concrete Roadmap announced by GCCA.
UltraTech is focused on accelerating the decarbonisation of its operations. It has
adopted new age tools like the Science Based Targets Initiative (SBTi) and
Internal Carbon Price as well as set ambitious environmental targets through
both EP100 and RE100. UltraTech is the first company in India and the second
company in Asia to issue dollar-based sustainability linked bonds. UltraTech
works to actively contribute to the social and economic development of the
communities in which it operates in. The Company’s social initiatives focus on
education, healthcare, sustainable livelihoods, community infrastructure and
social causes. UltraTech reaches out to more than 2.1 million beneficiaries in

over 500 villages in 16 states across India.
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ABOUT ROORKEE CEMENT WORKS

M/s UltraTech Cement Limited has established Roorkee Cement Grinding Unit
(2.0 MTPA) along with D.G. Set (1 x 250KVA & 1 x 1250 KVA) At Village:
Nalheri Dehviran, Post- Nalhera Anantpur Tehsil: Roorkee, District: Haridwar
(Uttarakhand) Pin -247668. Plant has been started its operation from 02 Jan
2010.

Table 1. Brief project details and surroundings environments

| District and State Haridwar and Uttarakhand
' Tehsil/ Block | Roorkee
Village Nalheri Dehviran
Plant Area 12.38 hectares (1,23,800 Sq. m)
Whether the area is in the Forest No
Ownership/ Occupancy Self-Private Land (Notified
Industrial Area)
Toposheet No, Latitude & 53 G/13 o
| Longitude Latitude — 29053°19.54”N
Longitude- 77048°44.46”E
Nearest City Roorkee (6.5KM in ESE Direction)

 Nearest National/State Highway NH-73 (3.6 KM in South Direction)
NH-58 (7.8 KM in ESE Direction)
Nearest Railway Station Igbalpur Railway Station (1.35KM

in South Direction)
Roorkee Railway Station (7.1KM in |
SSE Direction)

‘Nearest Airport Dehradun Airport (54 KM in
North/North East Direction)
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Figure 1. Location map of Roorkee Cement Works.
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/HPC

ABOUT HIMALAYA PARYAVARAN CONSULTANTS

Himalayan Paryavaran Consultants (HPC) is Dehradun Uttarakhand
(Devbhoomi) based consultancy firm which intends to provide complete
Environment related Consultancy Services to Individuals, Government, Private
& Public Sectors, Industries etc. and managed by highly Qualified,
Experienced, & Professional Personnel. We offer an assurance to provide

standard quality of assistance to our clients all over the India.

HPC consultancy comes up with all the multiple services (EC from
MOEF’CC/SEIAA, Wildlife clearances from NBWL, Forest clearances from
MOEF’CC, Groundwater NOC from CGWA, CTE/CTO/CCA from SPCB and
CPCB, Environmental Monitoring, Audit, Third Party Audit for Hazardous
Waste & other Wastes Audit, Waste Management, Mining etc and other
statutory clearances required from the MOEF’CC, SEIAA. CGWA, CPCB,

SPCB etc.) in one location/one stop conveniently.

We provide straightforward and honest advice with innovative and
sustainable solutions to our clients. Our team has wide experience & knowledge
of working in various regions of India. Other than private sectors we are also

providing our services to some major government organizations like THDC
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(Tehri Hydro Development Corporation), RVNL (Rail Vikas Nigam Limited)
Rishikesh to Karanprayag Project UJVNL (Uttarakhand Jal Vidyut Nigam

Limited), Uttarakhand Pey Jal Nigam (UPJN), etc.

In order to assess the compliance on environment and hazardous waste
management aspects, association for stimulating Know How (referred to as
HPC) was engaged to undertake an independent Environment and Hazardous
Waste Management Compliance Audit for Roorkee Cement Works plant of
UltraTech Cements Limited for the financial year 2022-2023. The Hazardous
Waste & Other waste Management Compliance audit report is based on
physical verification and information provided by UTCL. The Audit was carried
out by a team of 4 members (Refer Annexure I) on 21st April 2023 in the

presence of Mr. Tej Pandey and their supporting staff members.
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INTRODUCTION

Rapid industrialization in last few recent decades have led to the depletion of
natural resources and increase in pollution in the country. As part of economic
development, this industrialization has also led to generation of huge quantities
of hazardous waste which causes severe environmental problems. This
industrialization has also led, apart from economic development, to the
generation of huge quantities of hazardous waste which causes severe
environmental problems. Therefore, scientific treatment and systematic disposal

of generated waste is a necessity.

Hazardous waste is a complex problem as it poses threat not only to the
environment but also to the human health. It requires sophisticated and
specialized treatment due to the presence of a mixture of chemicals and

substances.
What is Waste?

“Waste" means materials, that are not products or byproducts, for which the
generator has no further use for the purposes of production, transformation or
consumption. Wastes are the materials that may be generated during, the
extraction of raw materials, the processing of raw materials into intermediates
and final products, the consumption of final products, and through other human
activities and excludes residuals recycled or reused at the place of generation.
Byproduct means a material that is not intended to be produced but gets

produced in the production process of intended product and is used as such.
What is Hazardous Waste?

The primary purpose for a hazardous waste definition is to help the stakeholders
establish whether waste is hazardous or potentially hazardous. As per
Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016: “Hazardous waste” means any waste which by reason of
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characteristics such as physical, chemical, biological, reactive, toxic,
flammable, explosive or corrosive,causes danger or is likely to cause danger to
health or environment, whether alone or in contact with other waste or

substances and shall include:

i.  Wastes specified in column (3) of Schedule-I;

ii. Wastes having equal to or more than the concentration limits specified for
the constituents in Class A and Class B of Schedule-1I or any of the
characteristics as specified in Class C of Schedule II; and

iii. Wastes specified in Part-A of Schedule-III in respect of import or export
of such wastes or the wastes not specified in Part A but exhibits

hazardous characteristics specified in Part-C of Schedule-III

The possible effects of hazardous waste are uncertain and vary greatly,
depending on the nature and volume of the substance and the receiving
environment. However, if managed improperly, the possible effects from toxic
and hazardous substances on humans, animals and plants include: “...mortality;
adverse effects on reproduction; causing cancer; causing deformities and
genetic mutations; causing other diseases; accumulation in the environment and
living tissue (this may have consequences in the food chain); indirect effects on
ecosystems”. Following figure is showing current Hazardous waste generation

in India:
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Top 10 HW generating States
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Figure 2. Top 10 Hazardous Waste Generating States of India.

Objective:

This third party audit includes review of the Hazardous Waste generation and
management process practices at company. The audit was conducted by
Himalaya Paryavaran Consultants (HPC) on April 215 2023. The purpose of
the audit is to provide an independent and objective view regarding the

hazardous and other waste management processes at the company.

The objective of this Audit is to standardize the evaluation process to
assess the infrastructure facilities, existing practices/procedures adopted to
comply with statutory/performance requirement, environmental compliances

and to identify gaps in management along with related corrective measures.

This report presents the third party review findings with observations and
best practice recommendations, where there may be opportunities for

improvement.
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Some important objectives of the audit are:

Generation of adequate environmental information for the potential hazard and
risks that are likely to be caused by hazardous waste. Assess the effectiveness of
Environmental Management Systems, Practices and Procedures. Ensuring
compliance, not only with laws, regulations and standards, but also with
company policies as well as. Enabling environmental problems and risks to be
anticipated and responses planned. Achieving resources optimization and

improved process performance.

Background

The government notified the rules Hazardous and Other Wastes (Management
and Trans-boundary Movement) Rules, 2016 (HWM Rules 2016) notification
vide GSR 395 (E) dated 04.04.2016 on management of Hazardous and Other
Wastes, outlines the hierarchy of wastes management, wherein, prevention,
minimization, reuse, recycling, recovery, utilization including pre-processing
and co-processing is envisaged. Substantial factions of the industrial,
commercial, domestic and other wastes contain materials that have the potential
for use as an alternative raw material or as a supplementary fuel for energy

recovery.

About 7442 .80 Million tonnes of hazardous wastes is annually generated
in India in 2019-20, About 9.24 MT of HW were produced in 2020-21, which
represents a 5% increase in HW production over the year before, 2019-20. 9.24
MT of created HW were divided into four categories: utilisable HW (44%),
recyclable HW (27%), landfillable HW (25%) and incinerable HW (4%)!.

About 65 TPA of MSW is generated in the country which contains about
15-20 % of non-recyclable Segregated Combustible Fraction (SCF) which can
be utilized for energy recovery. About 200 million tonnes of non-hazardous

wastes of industrial origin also gets generated in the country such as fly-ash,
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pyro- metallurgical slags, sludge from WTPs, dried sewage sludge, Plastic &
other packaging materials, date expired and off-specification FMCGs materials
and food & kindred products, used pneumatic tyres, etc. having potential for

resource or energy recovery.

Large quantity of agro-wastes that do not have potential to be used as
cattle feed etc. Environmentally sound utilization of wastes for resource or
energy recovery can be practiced in various industrial processes. However,
utilization by co processing in cement Kiln is considered as an effective and
sustainable option. There is dual benefit in co-processing of wastes in cement
kilns, in terms of utilizing the waste as a supplementary fuel as well as an

alternative raw material.

Also, the Hon'ble National Green Tribunal, Principal Bench, New Delhi,
in the matter of Original Application No. 804/2017: Rajiv Narayan & Ors. Vs
Union of India & Ors directed that: “SPCBs/PCCs shall conduct environmental
audit including the site selection criteria, design and layout for the TSDFs in

next one year.
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SCOPE OF ENGAGEMENT
The scope of the engagement is to conduct a third party audit assessment of the
Hazardous and Other. Waste Management of the UltraTech Cement Ltd.
(Roorkee Cement Works). HPC considers the incoming material at plant gate
as starting point for this audit and the finished goods leaving the facility as the

end point.
Our Scope for this Engagement is Summarized Below:

e [Evaluation of existing waste management system and policies.

o Assess & identify the gaps in the present management and disposal
systems based upon the site Visit and verification of the necessary
compliances under the law.

e To check the necessary regulatory compliances and their records as per
the environmental laws.

e To check the environmental management system of the plant if there are
any non- compliances with respect to the existing no objection certificates
granted by the pollution control board.

e Conduct root cause analysis of non-compliances/deviation and propose
appropriate mitigation leading to sustainable plan.

e Suggest appropriate corrective & Preventive measures within the

organization to achieve beyond compliance.
Approaches for Engagement

e A detailed understanding of the processes was obtained by interviewing
the Process owners based on comprehensive checklist covering the
processes and sub process of the environment department.

¢ Copies of system documents were requested and reviewed to familiarize

and understand the completeness of the departmental processes. Multiple
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site visits were also undertaken to review the performance of the
department and infrastructure.

e Key risks and controls were identified and documented based
on process understanding, site surveys and interviews conducted.

e Detailed examination of key documents related to the process and sub

processes was conducted based on the identified risks.

The observations and recommendations in this report are based upon
reviewing the documents and infrastructure, performing site inspections,
auditors’ previous experience in waste management audits, best practices and
benchmarks, including documentation provided by the UltraTech Cement Ltd.
(Roorkee Cements Works) personnel and discussions with the Department

Owners and Senior Management.

Limitations

This third party audit procedures rely on information and representations made
available to the auditors by the process owners and key individuals associated
with the processes. Our third party audit procedures comprise inquiries,
observations and limited tests of transactions on a sample basis, covering the
detailed assessment objectives. Any misrepresentation intentional or otherwise
may affect the results and recommendations of this audit. Making study of
hazardous waste management through Cement industry is a bigger task and not

possible to complete it in limited period of time.
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LEGAL AND INSTITUTIONAL FRAMEWORK

Whereas the decisions were taken at the United Nations Conference on the
Human Environment held at Stockholm in June, 1972, in which India
participated, to take appropriate steps for the protection and improvement of
human environment. On November 19, 1986, the Environment Protection Act
of 1986 came into force and was extended to the whole country. The Act
comprises of 4 chapter and 26 sections pertaining to the roles and

responsibilities of different government actors and agencies

Chapter 1 deals with the title of the Act, jurisdiction and extend, when the
act has been enacted, and most importantly the definition of terms that are
involved in the Act. Chapter 2 emphasizes on the power that resides with the
Central government pertaining to the Act, while Chapter 3 talks about actions
that Central government can take to protect the environment. The last chapter
outlines the power of the Central government to appoint officials to ensure that

the objectives of the Environment Protection Act of 1986.

Some of the other policies and legislative framework that have been put
in place to enhance the implementation process for environmental protection in

India include the following:

Environment (Protection) Act, 1986

Air (Prevention and Control of Pollution) Act, 1981

Water (Prevention and Control of Pollution) Act, 1974

Public Liability Insurance Act; 1991

The Water (Prevention and Control of Pollution) Cess Act, 1977-
The Forest (Conservation) Act, 1980

The Biological Diversity Act, 2002

NS s W D=

Audit Report on Hazardous Waste and Other Waste Management Page | 22



552

Responsibilities of Occupier

As per Hazardous and Other Wastes (Management and Trans-boundary
Movement) Rules, 2016 (HWM Rules 2016) Certain responsibilities have
beenrested on the occupier of hazardous and other wastes generator for safe and
environmentally sound management of hazardous wastes starting from pollution
prevention to safe disposal. The occupier is required to follow the following

steps:

e Pollution prevention;

e Waste minimization;

e 3 R concept (reuse, recycle and recovery);

e Efficient treatment and safe disposal;

e Hazardous waste & other wastes shall be sent or sold to an authorized
actual user or disposed in an authorized disposal facility only;

e Shall transport wastes through an authorized or certified transporter to an
authorized

e Actual user or to an authorized disposal facility as per the provisions of
these rules;

e Shall provide specific information to TSDF for treatment and disposal, as
required for safe, storage and disposal;

e Shall take all the steps to contain contaminants and prevent accident &
limit their consequences on human beings and the environment;

e Shall provide persons working with appropriate training, equipment and
the information necessary to ensure their safety;

e Shall make an application in Form 1 to the SPCB for Grant of

authorization for
e Managing hazardous and other wastes along with copies of Consent to

establish under
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Water and Air Acts. In case of renewal of authorization, a self-certified
compliance report of effluent, emission standards and the conditions
specified in earlier authorization of

Hazardous & other wastes;

Shall make renewal application two months before the expiry of

authorization;
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PROCESS OF THE CEMENT MANUFACTURING

Cement is a binder, a substance used for construction that sets, hardens, and

adheres to other materials to bind them together. Cement mixed with fine
aggregate produces mortar for masonry, or with sand and gravel, produces
concrete. Concrete is the most widely used material in existence and is behind

only water as the planet's most-consumed resource.

Cement manufacturing process involves various raw materials and
processes. Cement is a greenish grey coloured powder, made of calcined
mixtures of clay and limestone. When mixed with water becomes a hard and
strong building material. It was first introduced by a British stone mason,
Joseph Aspdin in 1824, who cooked cement in his kitchen. He heated a mixture
of limestone and clay powder in his kitchen, and grinds the mixture into powder
creating cement, that hardens when mixed with water. Cement is first used in

the tunnel construction in the Thames River in 1828.
Manufacturing Process of Cement

There are following stages in this whole process of cement manufacturing:

e Mining of the principal raw materials, mainly limestone, clay, and other
materials.

¢ Crushing of the raw materials

e Homogenization/ Mixing of the raw materials.

e Clinkerization (burning of raw material)

e Grinding of the Clinker

e Storage and packéging

Raw Material for The Cement

UltraTech Cement Roorkee Unit is clinker grinding unit. Its raw materials are

Clinker, Gypsum and Fly ash/Pond Ash. Clinker is a nodular material
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produced in the kilning stage during the production of cement and is used as the
binder in manycement products. It is produced by heating limestone and clay to
the point of liquefaction at about 1400°C-1500°C in the rotary kiln. The Clinker
requirement of the plant is being met from Aditya Cement Works, Vikram
Cement Works and Baga Cement Works. Other raw materials like Gypsum are
being met from RSMM Rajasthan and J&K, and Fly ash requirement is being

met from Yamuna Nagar, Rajpura, Cavendish Laksar and local sources.

Clinker Grinding:

The cement clinker is ground as finished cement in ball mill along with gypsum
and fly ash. The cement clinker is ground as finished cement, in a vertical roller
mill for cement or in ball mills similar to those normally used for grinding hard
raw materials in dry and semi-dry processes. However, the cement clinker is
more difficult to grind than raw materials and must also be finer ground.
Therefore, finishing grinding ball mills are generally larger than those of raw
materials and the grinding time is longer. The ball mill is a divided into two
chambers containing steel grinding balls of classified size that reduce the

clinker to the required fineness by a combination of impact and friction.

The clinker, gypsum and other materials enter the mill through a rotating
trunnion and leave the mill through the trunnion at the opposite end. During
continuous grinding, the grinding media wear out and must be replaced. The
mill is periodically ‘recharged’ with larger media in each chamber and, at
longer intervals, the entire load is emptied and reclassified, discarding any
media that has worn out or deformed excessively. At the same time, the
opportunity is taken to carry out any other maintenance or repair, such as
inspection or replacement of the lining of the mill and the diaphragms of the

chamber.
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Packing and Shipping

Material is directly conveyed to the silos (silos are the large storage tanks of
cement) from the grinding mills. Cement packing machine is a cement bagging
equipment for cement packing in the finished cement production, also knownas
cement packer. The whole cement filling process is controlled by electricity,
except manual inserting bag, cement bag pressing and opening and closing of
discharging mouth; Cement filling, weighing and measuring, automatic bag
dropping and other functions completed automatically Further, it is packed into
50 kg bags and also shipped through trucks to different locations. Cement also
transported in bulk through closed bulk material tankers. Electronic packing

machines are calibrated to deliver the correct weight.
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Figure 3. Cement Manufacturing Chart
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METHODOLOGY OF THE AUDIT

The Audit Criteria

e Industry codes of practice.

e Specified organizational requirements, specifically compliance with the
company Environmental policy.

e Hazardous waste management rules 2016 and their amendments.

¢ Environment protection regulations.

e Standards, rules, orders, etc. made under environment act and having the
force of law.

¢ Environmental best practices.

Pre - Audit Phase
I. Collection of the Documents: The relevant documents/information/data
as per the checklist have been collected from the plant site.
II. Identifying requirements, regulations and limitations as applicable in the
form of Permits and Licenses with respect to the plant were checked.

III. Documents review: The statutory regulatory compliances as per the
hazardous rules and regulations were checked and examined their validity
as well as.

IV. Findings and observations: Based upon the review of the documents, the
observations and shortcomings were listed out.

Audit Phase

The objective of the on-site audit exercise is to determine whether audit criteria

are being complied with through the use of well-defined and systematic check

lists drawn to
I. Identified areas inspected and visited
II.  Identified records and documents reviewed during audit

II.  Operational- procedures and records.
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IV. Verified the documents and regulatory compliances.

Post Audit Phase

The objectives of the post Audit exercise are to reduce impacts of Hazardous
waste in environment. Preparation of audit report with audit findings and
recommendations to contribute toward formulation of an action plan for

continuous improvement of present waste management practices.
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OBSERVATIONS OF THE AUDIT

Himalaya Paryavaran Consultancy (HPC) began its audit by performing a
walk through and understanding the current practices of the unit. We observed
that various best practices of environmental and waste management are in place.

Some of them are mentioned below:

1. ENVIRONMENTAL POLICY OF ULTRATECH CEMENT LTD

There are robust policies on Safety, Environment and CSR and also a few new
additions to the list of policies, which include, Sustainability Policy, Energy &
Carbon Policy, Water Stewardship Policy, Biodiversity Policy, Supply chain &
Procurement and Human Rights. The environment policy includes:
> Improve productivity and cost effectiveness without disturbing the
environment, treating the natural resources with care and respect.
> Apply all realistic efforts to prevent injuries, fire; explosion, pollution,
hazards to employee health and equipment. Develop and implement
management systems in quality safety health and environment for
sustainable results.
> Build strong safety culture through effective employee participation,
knowledge sharing technology utilization and continual improvement.
» Abide the statutory rules and regulation through effective monitoring
quality, safety health and environmental objectives on the monthly basis.
» Protect the environment by reducing, reusing, recycling the wastages.

» Meeting customers' expectations for quality and services.
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Table 2. Statutory permissions/approval with the permitted capacity.

S. Name of | Permit Particulars

No. | Permission Capacity

1. Environmental e Clinker It has been granted by MoEF vide letter

Clearance 1.32 MTPA | no. F NO. J-11011/685/2007-1 A II (I)
e Gypsum dated 05.11.2008. (Refer Annexure I1I)
0.80 MTPA
e Fly ash
0.60 MTPA
2. Central Ground | 320 m*/day | It has been granted by CGWA vide NOC
Water NOC No. CGWA/NOC/IND/ORIG/2021/1067
which is valid up to 21.01.2024 (Refer
Annexure IV)

3. CCA Cement It has been granted by UEPPCB vide
164400  MT | letter no. UEPPCB/HO/Con-J-
per month 43/2019/610 date 24.08.2019 which is

valid up to 31.03.2024. (Refer Annexure
V)

Table 3. Statutory returns record/submitted to UKPCB.

S. [ Record/_ReTurn
No.

Particulars

Frequency of record/submission to

Pollution Control Board

1. Form 3 Hazardous waste | Monthly (April 22 to March 23)
record L

2. | Form4 Filling annual Yearly (April 22 to March 23)(Refer

' returns Annexure VI)

3. Form V (Refer Annexure | Yearly (April 22 to March 23)(Refer
V) Annexure VII) ]

4, CCA Returns Environment Quarterly (April 22 to March
Statement 23)(Refer Annexure VII)
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3. The quantity and nature of hazardous chemicals being used in the plant as

well as air emission and other waste generated within premises is displayed

on Display Board of size 6x4 feet outside the main factory gate within the

premises.
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Figure 4. Hazardous and air emission display board at factory's main gate.
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4. All used oil generated from the different sections of plant is being collected
in empty drums and barrels and then sent to store department for proper
handling and storage. The store department has arranged storage of all
collected hazardous waste at specified location as per Hazardous and other
Wastes (Management & Transboundary Movement) Rules, 2016 and their
amendments in time to time.

During the financial year 2022-23, total quantity of used oil generated is

0.655 MT. 0.650 MT sold to authorized recycler and 0.005 MT used oil recycle

in plant which was reused in lubrication. The authorized vendor to which the

used oil is sold by the plant is M/s Shiv Shakti Oil and lubricants, F-557,

RIICO, Industrial Area Chopanki, Post - Tapukara, Tehsil-Tijara, District -

Alwar, Rajasthan - 301019 (India) having valid hazardous waste authorization

no. F(HSW)/Alwar(Tijara)/1845(1)/2014-2015/535-537 dated 25-04-2018

issued by Rajasthan State Pollution Control Board valid up to 31-03-2023.

% GPS Map

ia
Latitude Longitude
29.88893434° 77.81130477°

Local 11:25:28 AM Altitude 254.46 m
GMT 05:55:28 AM Friday, 21.04.2023

(Refer Annexure VIII)

Figure 5. Hazardous Waste Storage Yard
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5. The water meter to all water supply source (bore wells) were reported at four
different locations well labelled in numbers and recording regular water

consumption for various purposes.

Figure 6. Bore well with water meters to measures water consumption.

6. Solid waste generated from the cement manufacturing process is especially
through spillage or emissions of the various raw materials or the finished
products i.e. Clinker, Gypsum, Fly Ash & Cement. This spillage material is
being recycled into the process. Hence, there is no solid waste generated
during the cement manufacturing process. For arresting fugitive dust
emissions from the various transfer points, high efficiency pulse jet bag
filters have been installed. The collected dust in the bag filters is recycled

back to the process.
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Figure 7. Bag Filters installed for the control of dust emission.

to an area that is kept in reserve for an open space. Trees help in removing
carbon dioxide and other pollutants from air and by release of oxygen into
the air thereby improving air quality. A green belt development also helps in
removing particulate matter from the air by trapping such particulate matter,
reduces the intensity of sound. Trees deflect, refract or absorb sound to
reduce its intensity. The intensity reduction depends on the distance sound
has to travel from source. Trees can also modify suitably the humidity and
climate which affects sound intensity. It also helps in soil erosion control
through improvement of soil quality and bind soil particles. Suitable plant
species of different plants have been selected for setting up of green belt
development for biodiversity conservation, flower producing trees and broad
canopy trees. They already carried out 33% tree plantation of plant area and
further plantation is under progress. The major plantation species covered

are Ficus Benjamina, Ashoka, Kaner, Alistonia, Cycus, Silver Oak, Peepal,
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Phonix Palm, Washingtonia, Bottle palm, Neem, Guvava, Mango, Litchi etc.

Survival of the plants is more than 95%.

Figure 9. Plantation around Rain water harvesting system
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8. Control of Fugitive dust: The following measures have been taken to
control the fugitive dust emission.
i.  All the raw materials are being stored in covered storage yards.
ii.  All the conveyer belts carrying raw materials are fully covered.
iii. Cement, Clinker and Fly Ash are being stored in silos.
iv.  Water spray arrangement provided.
v.  All the approach roads inside the plant area are paved.

vi. Road sweeping done on regular basis.

Figure 10. Covered raw material storage yard.
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Figure 12. Paved road inside the premises.
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Figure 14. Road sweeping machine to keep roads clean.
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8. All the pollution control devices being maintained as per scheduled
maintenance by dedicated environment management team, which comprises
of team members from electrical, mechanical, process and environment
engineers.

9. There is residential colony adjoining from the plant. About 30 families are
residing. Other than it bachelor hostel with canteen facility is provided.
Municipal solid waste generated from the colony is segregated in
biodegradable and non-biodegradable waste in color coded bins. Non-
biodegradable waste is being collected by rag pickers and sold to recyclers,
whereas biodegradable waste is composted and used as manure in greenbelt
development.

10.Sewage treatment plant of 80 KLD treatment capacity have been installed in
the colony. Domestic waste water generated from residential colony is being
treated in STP and treated water is used for road spray as well as green belt
development. Sludge generated from the treatment process, dried through
sludge drying beds and used as manure in green belt development. Major
parameters monitored in waste water are pH, TSS, BOD, COD, Chloride, Oil

and grease.
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Figure 15. Sewage Treatment Plant (STP) of capacity 80 KLD.

11.Environment cell is there to monitor the day to day activities of
environmental improvements. Monitoring equipment’s like Respirable Dust
Sampler (RDS), Sound Level Meter (SLM), Gaseous Sampling Attachment,
Orsat Apparatus, Stack Monitoring Kit, Spectrophotometer, Hot Air Oven,
BOD incubator, COD digester, Digital pH meter etc. are provided. The team
members of environment cell are highly skilled and professional staff and

engineers and guided by the senior management.

Table 4. Environment Cell Manpower Details

S. No. | Name Position

1 Dinesh Khatri | Unit Head

2 Devesh Deopa | Technical Head

3 Tej Pandey Env. Officer

4 Rahul Kumar | Environment Supervisor
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Figure 16. Respirable Dust Sampler (RDS) located at 4 different locations

12.Continuous Ambient Air Quality Monitoring Stations (CAAQMS) supplied
by ENV-SA, provided at three locations as per approval of the pollution
control board. The parameters monitored by CAAQMS are PM2.5, PM10,
etc. Weather monitoring station also installed to monitor weather parameters
like ambient temperature, Wind direction, Wind speed, Relative Humidity,
Rainfall etc. Online dust monitoring system installed at stacks and

continuous data transmitted to CPCB as well as State board site.
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Figure 18. Continuous Ambient Air Quality Monitoring Stations (CAAQMS)
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13.The air emissions data from designated Chimney/Stack of the plant is
reported to CPCB and State Board through an air emission monitoring

system to control the Green House Gases (GHGs).

Figure 19. The main designated Chimney/Stack of air emissions.

14.To ensure well-being of workers and staff, company has provided
Occupational Health Center (OHC) in colony area with weli-trained doctors
and nursing staffs. It is rendering the medical services to the employees of
the factory as well as the population of the surrounding villages. The average
patients treated at OHC around 1000 per months. Emergency services, OPD
services provided round the clock. Ambulance facility is also available to
provide immediate treatment services as and when required.

15.To ensure protection of its work forces, a full time safety officer deputed to

monitor the safety measures of the plant. Personal protective equipment’s
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like safety shoes, safety helmet, nose mask, safety goggles, ear plug,
reflective jackets provided to all worker staffs as well as visitors.
16.Submission of latest EC compliance done on 19.11.2022. (Refer Annexure

IX) All the conditions of Environment Clearance are complied.
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FINDINGS OF THE AUDIT

This audit has been conducted as per the defined scope of work. The purpose of
this audit is to find out the discrepancies and to identify the Non compliances in
the hazardous waste management system which is not being followed as per the
laws and regulations in order to mitigate the short term and long term hazardous

risk and take appropriate corrective measures in the premises of the company.

We can categorize the discrepancies into two types of attributes.

The first one is NCs (Non-compliances) and the second one is the Observations

on the basis of site visit and documents verification.

% NCs - The NCs show the discrepancies, against the environmental acts/
regulations/ rules/ notifications or any other statutory approval and non-
fulfilment of condition stipulated in CCA, forms, and returns which may
cause high risk to the safety, business and the environment. These non-
compliances should be required to be closed as per the recommended

time frame.

% Observation - It represents the observations may be taken into

consideration for further improvement in the management systems.
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Table 5. Observations and their Corrective Actions

S. | Observations Corrective Action

No

1. |Only the end date of| The complete Hazardous waste
Hazardous waste | generation/storage period should be mention
stored/collected was | on Notice Board outside the storage area
mentioned on notice bard
outside the storage area

2. | The quantity of | A clear and visible quantity should be mention
Hazardous waste | on offline display boards.
generated and  sold
mentioned on offline
display board was not in
better visualization.

3. |oOil spillage was | A better handling practice should be adopted
observed. to avoid spillage of oil.
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SUGGESTIONS FOR FURTHER IMPROVEMENT

Good Practices for Hazardous Waste (HW) Handling & Storage:

1) Containers must be labelled with the appropriate hazardous waste details.

2) Weekly inspections must be conducted at storage areas using the weekly
inspection checklist.

3) Maintain the containers in good condition and immediately replace leaking
ones;

4) Keep the HW containers closed at all times except when removing the waste;

5) Never Avoid fill the line to the top of any container containing liquid HW
and allow at least 5 cm of air space near the top to control inside vapour
pressure;

6) Follow working procedures & instructions regarding the safe handling &
emergency response;

7) Use the designated personal protective equipment (PPE);
Management of Empty Container:

The industrial establishments generate good quantity of raw material containers
after their use. These containers may contain residual hazardous chemicals
which may pose threat not only to the environment but also to human being. It
is therefore important to manage these containers in environmerntally safe

manner.
Record Keeping:

The occupier or hazardous and other waste generators and TSDF owner shall

maintain the following records, in addition to the regulatory requirement:

e Records of weekly inspection of the central accumulation area.
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e A copy of each signed manifest for until the facility receives a signed
copy from the designated facility which received the waste. The returned
signed copy is then retained as a record.

e Occupiers are required to keep records of waste analysis, tests, and waste.

¢ Written training plan.
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OTHER RECOMMENDATIONS

. Minimizing the number of transfer point by using a simple, linear layout for
materials handling operations including enclosed belt conveyors and
emission controls at transfer points.

. Sand of STP sludge drying beds should be replaced with fresh sand.

. Number of dustbins can be increased in the packaging and loading area.

. Number of Sign board can be increased and shall be installed in such a way
that it should be clearly visible from a distance of 30-50 m. So unauthorized
persons can avoid restricted areas.

. Number of Fire extinguishers can be increased in the packaging area in such
a way that fire extinguishers were easily available to the manpower working
in case of fire.

. Try Renewable Energy, Go Rooftop Solar: Rooftop Solar Photovoltaic (PV)
is accelerating access to affordable and clean electricity. Roof modules are
spreading worldwide because of their affordability. Solar PV has benefited
from a virtuous cycle of falling costs that is cheap, and you can easily install
it to go environmentally friendly.

. Reduce the Use of Harmful Chemicals: The chemicals like paint, oil,
ammonia, and other chemical solutions are hazardous and, when disposed of
openly, can cause pollution in the air and the water. These chemicals can
seep into the groundwater. The polluted air and water can cause severe
consequences to human health. Therefore, they should be disposed of to a

toxic waste site for safe disposal.

*******End Ofthe report******
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ANNEXURE
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ANNEXURE

S. NO. | Annexure

| ISO Certificate of Himalaya Paryavaran Consultants(HPC)

I List of Auditors and team members assisted in report

1l Copy of environment clearance

Y Copy of NOC from CGWA
v Copy of CCA from UKPCB

\ Copy of Form -4

Vil Copy of Form -V
Vi Copy of authorization of M/s Shiv Shakti oil and lubricants.
IX Copy of half yearly EC compliance

X Copy of Form 10

X Monitoring reports

Xl Hazardous waste monitoring report
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ANNEXURE I

LIST OF AUDIT TEAM MEMBERS
S.NO. NAME
1 Dr. Avinash Kumar ( Phd Environment ) -
2 Mr. Ashish singh rauthan (SWM & HW Expert)
3 Miss Suman Rawat (Msc. Environment science)
4 Mr. Mohit Painuly

LIST OF TEAM MEMBERS ASSISTED IN REPORT

S.NO. NAME
1 Mrs. Asha Rauthan (RQP)
2 Mrs. Anita Bijalwan ( Coordinator)
3 Miss Suman Rawat (Msc. Environment science)
4 Miss Kamini Silora (Msc. Environment science)
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